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LOK SABHA
Thursday, March 26, 1959/Chaitra §5,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[M=n. Spzaxxyn in the Chair]

ORAL ANSWERS TO QUESTIONS
Export of Vanadium Ore

+
J Shri R. C. Majht:
*1485. 4 'Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

{a) whether the exports of vana-
<dium ore are now allowed; and

(b) if so, the total quantity of
vanadium ore exported so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Export of vanadiferrous ore is
permitted subject to certain restric-
tions .

(b) Nil tll October, 1958 Late
figures are not yet available.

Shrl R. C. Majhi: May I know what
kinds of vanadium ore are permitted
for export?

Shri Batish Chandra: The vanadi-
ferrous ores are permutted to be ex-
ported provided they have been test-
«d for the Urammum content, and it
does not exceed the permissible limit
of 0.04 per cent.

Shri B. C. Majhi: May I know
whether the private sector i1s allowed
to export?
Shei Satish Chandra: Yes, through
S.TC., but no exports have taken
place so far.
430 LSD--1
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State Trading Corporation of India
(Private) Limited

*1486. Shri Keshava: Will the Minfs-
ter of Commerce and Industry be
plepsed to state:

a) whether 1t is a fact that the
ships sent by the foreign buyers had
to go back without the commodity
bargamned by the State Trading Cor-
poration of India (Private) Limited;
and

(b) if so, what is the loss imcurred
by the State Trading Corporation by
way of compensation®' and demurrage
for the delayed supply or non-supply
of the commodities as per agreement?

The Minister of Commerce (Shri
Kanungo): (a) In one case 1n Decem-
ber 1856, shipping space for 1000 tons
of Manganese Ore was arranged by
the State Trading Corporation’s over-
seas buyers but had to be cancelled
for want of cargo of the requred
specification

(b) No loss was incurred

Shri Vidya Charan Shukia: The hon.
Minister while replying to a similar
question 1n November 1957, had stated
that some demurrage had occurred
but that because of expeditious des-
patches later on, the demurrages were
Likely to be offset by the despatch
money May I know what amount of
despatch money was earned by the
State Trading Corporation, which was
offset against claims for demurrages?

Bhri Kanungo: This was about the
special liner The other question was
regarding chartered ships. I have not
got the exact figures, but then, more
or less, the despatch money earned
was much more than the demurrage
that was paid.

Shri Panigrahi: May I know who
the mine-owner 18, who could net
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supply these 1000 tons of manganese
ars, for which the State Trading Cor-
poration had to pay demurrage?

Shri Kanungo: Demurrage was not
pald ‘There has been no loss It
might be remembered that i1t was In
December, 1956, and the State Trad-
Ing Corporation came nto operation
In the muddle of 1956 and this was
ane of its first operations

fhri Ansar Harvanl: Was 1t due to
the failure of the mine-owners to pro-
vide the manganese ore, or was 1t
failure on the part of the rajlways to
provide wagons to take the manganese
are to the port?

Shri Kanungo: It was mostly due to
transport difficulties

Nuclear Research Institute at
Hyderabad

+
o14g;, J Shri Ram Krishan Gupta
" 7 Shri Subiah Ambalam

Will the Prime Minister be pleased
to refer to the reply given to Un-
sfarred Question No 2156 on the 19th
December, 1958 and state

(a) whether Government have re-
celved any assurance from the Osmania
Umversity for the integration of
Hyderabad Science Society with that
University; and

(b) if so, whether any assistance
has been given {n the institution for
setting up of Nuc'tar Research Insti-
tute at Hyderabad’

Yhe Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The assurance from the
Csmama University regarding integ-
rating the activities of the proposed
Institute of Nuclear Research, Hyder-
shad is still awaited

(b) Does not arise

Shri Ram Krishan Gupta. May I
know the details of the scheme which
hag been submutted by this socicty?

Shri Jawaharial Nehru: I do not
know the details of the scheme except
that it = proposed to be managed
by a governing board consisting of the

MARCH 26, 1950
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representatives of the Department of
Atomuc Energy, the Osmania Univer-
sity and the Hyderabad Science Society
and the Government of Andhra
Pradesh

As a matter of fact, so far as we
know, nothung very sgmficant has
been done so far Any research cen-
tre or mstitute of nuclear research
would requre a great deal of orgam-
sation, a great deal of finances, and &
great deal of highly qualified technacal
personnel Till all that is visible, one
cannot say anythung defimite  There-
fore the Department of Atomuc
Energy said that the matter can only
be considered if the Osmama Univer-
sity undertakes the responsibiity for
it And the Osmania University have
said thus far that they will give =
piece of land 1n their campus, but
otherwige they have not promised to
take responsibility There the
matler remains now

Shri Ram Krishan Gupta: May I
know whether there is any proposal
to set up such institutions under the
auspices of the Department of Atomic
Energy?

® Shri Jawaharlal Nehru: That means
whether there are any proposals to
sei up separate mnstitutions No, Sir.
The universities set up 1nstitutions
and the Atomic Energy Department
may help them, it has helped them.
There 158 no point in the Atomue
Energy Department setting up sepa-
rate institutions It sets up i1ts own;
they are not separate That has its
own team

Mr. Speaker He wants to know
whether any branches are going to be
set up

Shri Jawaharlal Nehru: There 15 no
question of branches The Atomue
Energy Department functions in vari-
ous parts of India and in various ac-
tivities There are plants, they are
processing things, there are reactors;
there 1s no separate research station.

The other day, speaking here, 1
pointed out that our technical person-
nel was so hmited that we cannot
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separate them; in fact, even in Trom-
bay, which is one of our main centres,
and which has now, I thunk, 700 very
competent scientists working, 700 1
not adeguate. The House will
obsgrve how difficult it 15 to set up
competent research centres with the
equpment, the apparatus and the
trained personnel. It is not a ques-
tion of one professor professing. It
Is a very complicated affair.

Employment Exchange

*1488. Pandit D. N Tiwary: Wil
the Minister of Labour and Employ-
ment be pleased to state

{a) whether 1t 1s a fact that 4 1a1ge
majority of the employees of the Em-
ployment Exchanges in the country
are still on temporary basis;

(b) 1if so, what was the position at
the time of transfer of the adminis-
tration of the Employment Exchanges
to the State; and

(c) whether any suggestion has been
sent about the service conditions of
these employees”

The Deputy Minister of Labour
(Shri Abid Ali): (a) The information
is not available as the administra-
tion of Employment Exchanges 1s
within State sphere.

(b) All the employees at the time
of transfer were temporary

(c) Yes; service conditions of em-
ployees were mutually agreed upon
between the Central and State Gov-
ernments at the tume of transfer.

Pandit D. N. Tiwary: May I know
whether at the tume of the handing
over of thus department to the States,
all the employees were temporary,
and 1f so, whether any instruction has
been given to make them permanent
or whether there is any lLkelihood of
these employees being made perma-
nent?

Shri Abld AN: Yes, at the time of
transfer, 1t was agreed that 60 per
cent of the employees would be made
permanent. Since then, some of the
States have made most of these em-
ployees permanent; for instance, in
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Bihar, the number of persons at the
time of transfer wa. 172; now it is
309; 100 per cent posts have besn
made permanent there. Similarly, in
West Bengal, 60 per cent of the paats
have been made permanent, in UP.
100 per cent, and so on.

Pandit D N, Tiwary: Which are
the States which have not yet taken
this step?

Shr Abld Ali: They are Andhra
Pradesh, Assam, Bombay, Madhya
Pradesh, Mysore, Madras, Rajasthan
and Orissa, and we are pursuing the
matter with them,

W, AW THW  ATAE T ot &
g7y Pl T2 UF WO #T 39T W §A 4y
AT a7 & yaw fae § v JeEn
TET & AT | A fRT A go
sfeea A0 &Y & ey | awry av
1 & 7§ w wOrfy |y a8
arar ? ¥y wfemd § 7

st mfew vt €0 ovEE TR
T QVHMT AT AT @I E 1 EW oAy
sewt o sgrar § 19, T g8 wvwy
ez Ty  E &)

Shri Jaipal Singh: Since I asked my
supplementary last tme when {ihys
question was brought up here, may 1
know why Government continue to
countenance the establishment of
parallel employment exchanges In
Jamehedpur? There i1s the Govern-
ment one, and there is the steel com=

pany one Why should there be two
st the same place”

Shrl Abid Ali: There 13 one private
employment exchange in Jamshedpur
We cannot stop it

Shri B. K Galkwad: There 1s a cam-
plaint that wherever there are em-
ployment exchange offices situated, the
people from the local area are com~
pelled to register and renew thefr
names personally If there 1s such a
rule, may T know whether Govern-
ment will change it and allow such
candidates to register and renew their
names even by post?



certainly they
should be in line with the State Gov-
ernment employees

Shri 8. M. Banerjee. May I know
whether at the time of the transfer
of their services to the State Govern-
ment, their seniority was also taken
into account and whether their
senionty will be counted along wnth
other State Government employees?

ghri Abid All: That 1s one of the
difficulties because some of these em-
pidyees are not being made perma-
neat Thelr seniority has to be adjust-
od vis-a-vis the employees under the
Btate Government

§bri 8. M. Banerjee: Should I take

it then that their services prior top the

, that 15 under the Centnal

t, have not been taken into

acaount and they have started afresh
under the State Government?

Shri Add All; That information has
not come to me .

Jﬂﬂlnm Tiwary: In view of the
that the cards of the employment

wowrtt wiarfeat o afievdt 7 & feerd

*pvee o wer v w (raf
TR ST SR HofY 38 AT, Q8N
¥ ar<ifier wow gwy WL X I X
'mﬁmmﬁﬁmﬁﬂﬁ&ﬁh
7 7% fewelt & o0 sl &
wfet & @R aw =fwm s i
ufew gfeerd &7 & fear 7 w7 w
sfa gl g ?

The Deputy Minister of Works
Housing and Supply (Shri Anil K.
Chanda): A statement 1s laid on the
Table of the House [See Appendix
V, annexure No 32)

ot Was TET  XH WA T 5
A wRF guT §, I AT ¥PT g
Y wgr 9T FwAT § 1 A AT g g
fe 3 o &t are wewA §, o & ooy
o ghaaret o ogw? F orft T
Wi’

Shri Anfl K. Chanda: So far as this
Commitiee is concerned, its function
s only to go over the various colonies
and recommend what facilities should
be offered in which colony There are
different administrative authorities
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to the pecessary ¢
but from the report you will see thet
amount of progress has
Semm achieved during the lsst few

7 wart ok ¢, ¥ ¥ wfwrre i
TR Y agm gt g, ww fw
qgdt o FEd sl & whwrfad, o
fis w7 ¥ W o TR §, Al
Al wer€ wf ¢ 7 W W AT O
R & vy Tar SR, WavfE I st
w7 g g 7 FEN S wH
?

W WENQ . q§ WA a0 |
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ag Wt gF a@ wfen § | &gw W
T I At & A Z & WS
Wit Y g wrgfear Y § 1 .
Mr. Bpeaker: But it does not arise
out of this question.
ot &0 o wifiew : & ITTT SR
g fr faslt & foreely aoer@ genfar
o sy ot af &, ST T ¥ T
frat &, orgt s ot et o fowed
&t faegw amame A § W Wit
wpw aft §, Wi feafad & mde

war w3 ofr §
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W S oyl e AT g
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wEwiwd o8 glead sqwew
Y ATEAY 7 ot 6 EEON | S W
fraifen fear war §—qw af, @ ¢
g ?

Shri Anil K. Chanda: There are 27
items of various facilities which havs
to be offered to these colonies, and
naturally the time-factor would De
different. For instance, so far m
parks are cancerned,” all of them have
been provided; so far as dispensaries
are concerned, constructions are belng
taken in hand, but for the time being
flats are being provided where these
dispensaries are being located.

ot warw ey : Wi w0
% wefeas e §, ¢ fag g &
TG TC qWL W w7 =g fewr

I .
Mr. Speaker: The hon. Member
may suggest.

Shri Jaipal Simgh: “Colony” is an
objectionable word, I thought we
had got rid of colonialism! .
Mr. Speaker: I agree. Hon, Mem~
bers may send suggestions to the hon.
Minister.

Shri B. K. Galkwad: May I know
whether Government are aware thad
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Legal Help to Unjons in Supreme
Court Oases

*1490. Shri 8. M. Banerjed; Will the
Minister of Labour and Employmeat
be pleased to state,

(a) whether any Unions have ap-

the Government for afford-
ing tegal help to defend employees’
interest 1n Bonus case in the Supreme
Court in January, 1959; and

(b) i so, with what results?

The Deputy Minister of ° Labour
(SBkri Abld All): (a) Certain Unions
requested that the Government of
Indiz should intervene in the appeals
filed by the banks and defend the
decision of the Labour Appellate Tri-
bunal by engaging a Counsel

(b) The Government did not accede
to the request

Shri 8. M. Banerjee: May I know
whether most of the telegrams were
asnt to the hon. Minister requesting
Him not to allow Shri M, C, Setalwad,
Attorney-General, to appear for the
employers, and if so, the steps taken
by the Government, and whether they
made any approach to the Law Minis-
ter in this connection®

shri Abid All: Government 15 not
a party to either of these cases, and
the appointment of the Attorney-
General or the Advocate-General, 13
according to the rules already in
existence  Therefore we cannot in-
tervene in such matters,

" The Minister of Labour and Em-
ployment and Flanning (Shri Nanda):
May I add a word? The hon. Mem-
ber had further asked whether the
Law Minister had been consulted in
this connectinn The Labour Ministry
had referred the matter to the Law
Ministry and the position explained to
us was that where Government was
not a party, the Attorney-General
could not be restricted in this matter

Skrl 8. M. Banerjee: May I know
whether Government propose to ap-
point a panel of lawyers to defend
the workers’ interests in the Supreme
Court because of the fact that the
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wu:rkers cannot spend so much money
and engage Shri Setalwad?

Shri Nanda: I cannot immediately
answer this question by saying “yes”
or “no”, but I do feel that considering
the difficulties of the workers in this
matter, something may have to be
congidered as to how they can be
helped.

Shri 8. M. Banerjoe: May I know
whether the Government would re-
quest the Attorney-General to
appear for the employer in the larger
interests of the good industrial rela-
tions between the Government and
the workers?

8hrl Nanda: I have already answer-
ed

Shri 5. M. Banerjee: The fact 1s that
he 15 a man who commands the con-
fidence of the entire country, and he
goes on defending certain capitalists.
It gives him a bad name too

Mr. Speaker: Shn Tyagi

Shri Tyagl: Is it the intention of
t#e Government to give all legal help
to these unions in the lower courts
as well?

Shri Nanda: I did not say that it
was the intention. I thought, con-
sidering the handicaps of the workers,
the matter required consideration.

Shri Tyagi: That means acceding to
the request

$hri Prabhat Kar: In cases ‘where
the appeal 15 made against a Central
Government Tribunal's award where
the Central Government is itself a
party, may I know whether Govern-
ment wil] see that the Atiorney-
General 15 not allowed to appear
against the award?

8hri Nanda: My reply covers that.

Mr. Speaker: The hon Minister '
Says....

Shrl T. B. Vittal Rao: The hon.
Minister stated that where the Gow-
ernment is not a party it is difficult to
intervene, but what about cases where
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the Governmeant itself is a party to the
dispute?

Mr. Speaker: That 1s what he has
answered. The Attorney-General will
not be allowed to appear on the other
side.

Shri Prabhat Kar: May I draw the
attention of the hon. Minister to the
fact that in 1950 in the first special
leave petition where the Central Gov-
ernment was also a party, the Attor-
ney-General appeared on behalf of a
particular employer? When a repre-
sentation was made =

Mr. Speaker: We are nine years
ahead now.

Shri Prabhat Bar: .... the then
Labour Minister intervened and made
it clear that the Attorney-General
cannot appear in case where the Cen-
tral Government 15 & party May I
know whether since then the policy
has been changed?

Shri Nanda: I have stated 1t very
categorically that it is only where the
Government 1, not a’ party that the
other question arises; where the Ggv-
ernment 15 a party, the question does
not arise

Mr. Speaker: That principle conti-
nues

Whenever hon. Members get to
know of specific instances, they may
write to the Minister drawing his
attention to them

Shri Prabhat Kar: I am sorry, Sir.
We have informed the Government.
Where the Central Gevernment are a

Mr. Speaker: What is the mcaning
of lsbouring it? The hon, Minister
has said again and again that where-
ver the Central Government are a

vidual cases have come to the
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WY T a9 WX gE s i
T O 7% § W |7 I § T
TR’

o Vet * fagre goF & YT
¥ Tt & qw age ey gferer dac
& § w3y dgw Tz & ofeedes
fefaarr & sl #r 3
Shri D. C. Sharma: May I know 1if
the events connected with the lafe of
Mahatma Gandhi in other countres
such as the UK and South Africa

will also be recorded like the events
connected with his life in India®

Dr. Keskar: That will be taken mto
consideration uf practically st 15 pos-
sible for us to do so

dfew gro ATe fayrd w7 gTwR

& 7w § s e & o gd @
AT FTEY 7 Leu A iy ot
N TR | wrw T O, wav o9
eETraragy?

¥o VEWT FT UF & Y &7 At

o e § o QY wwar § fr 3w
¥ o w= ) fow ¥ g wafro A
fear mar @ W W O sEw @
@ s €, e 7 fod ot o
W F W a7 79 wpdd o e
¢

akannu: May I know 1if the

epic fast of Mahatma Gandhi on the
event of the Poona Pact wall

ala be recorded in detal in the
?

B
3

2
-3
=

Br. Sushila Nayar: Is it a fact that
of Gandhu's
voioe in AIR are undergomng deterio-

%
!
|
5

Pr Keskar: Though this does not
ense out of this question, I might in-
form the hon. Member that the records
aré not undergoing deterioration.
They are kepi 1n a very safe and very
sgentific way. ‘The record of
Gandhy's voice 15 of considerable
lepgth; more than 12 hours of lus
vaflous speeches, more especially, the
prayer speeches, have been recorded.
At present, we are engaged in select-
ing the best amongst them and pre-
pelinGg Permarvent nashen reconds, wd
also getting some which can be made
available to the public as commercial
records In fact, one or two commer-
el records have already been made
avallable

Reconstitution of Planning Commission

*1494, Bhri Harish Chandra Mathur:
will the Minister of Planning be
pleased to state

(&) whether Government have con-
sylered the necessity of reconstituting
the Planning Commission and streng-
themung its office for framing the
Third Five Year Plan, and

(b) what are the broad requre-
ments of the Commussion 1n order to
efficiently deal with the Third Plan®

The Deputy Minister of Planning
(Shri 8. N Mishra): (a) and (b).
The staft arrangements of the Plan-
mung Commussion have been recently
reviewed and the necessary Teorgan-
gation hag taken place 1In making
these arrangements, the requirements
for the preparation of the Third Five
Year Plan have been kept in view.
No further action has been considered
necessary 1n this connection.

mwmmm:
know what 15 the nature of reorganj-

sation 1n the Planning Commugsion?
Bhri 8. N Mishra: The staff hay

beén strengthened, particularly
those points where thinking and m;:
aré specially required.
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Shri 8. N. Mishra: 1 do not exactly
understand to which study teams the
hon. Member refers.

8hri Tyagi: May I know who is the
sanctioning authority of the expendi-
ture that the Planning Commission in-
curs on account of the employment of
Class IV and other subordinate
oﬂwa? Fl

Shri 8. N, Mishra: I should think it
is the Finance Ministry.

Shri Feroze Gandhi: Why is it that
when the last census of the Central
Government employees was carried
out by the Central Btatistical Organi-
sation, the Planning Commission were
unable to supply information as to the
number of people working under
them?

Shri 8. N, Mishra: I do not exactly
remember at which point, and how,
the Planning Commission did not fur-*
nish the number of people working
under them. At the moment, we are
in a position to give any figure that
the hon, Member wants.

Bhri Panigrahi: In view of the im-
portance which has now been given to
the introduction of joint co-operative
farming and service co-operatives, is
there any proposal to expand the
Planning Commission to include ex-
perts on these co-operatives =0 as to
frame the plan?

sxid that he did not under-
staxd which teamy I meant. To make
st assosmiant: of the situmtion unsler
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in the various Ministries
known to the Planmung Commission?

The Minister of Labour and Em-
ployment and Planning (8hri Nanda):
There is a number of Working
Groups—the word used is a little diff-
erent—functioning in several Minis-
tries also, jointly, that is, with rep-
resentatives of the Planning
Commission and of the Ministries and
other experts. They constitute those
Groups. Their reports come to the
Planning Commission and aye con-
sidered there,

Shri Harish Chandia Mathur: Ig
the hon. Minister aware that there has
been inordinate delay in the appoint-
ment of these Working Groups and
they are being now hustled to submit
their reports expeditiously? If so, is
he aware that this will affect the pre~
paration of the Third Five Year Plan?

Shri Nanda: No, there has not been
any delay of which I am aware, and
nobody is being hustled.

Indian Workers in UK.

*1496. Bhrimati Ila Palchowdhuri:
Will the Prime Minister be pleased to
state:

(a) whether Government of Indis’s
attention has been drawn to the news
appearing in the ‘Pioneer’ dated the
14th February, 1059 that workers of a
British Sterling Metals Factory at
Nuneaton (Birmingham, England) re-
cently went on strike as a protest
against employment of Indians on
skilled work;

(b) whether the Government of

India have received any report about
the matier from the Indian High
Comumission in UX,;

(¢) if so, the details thereof; and

(d) the stape, if any, taken by Gowr
ernment in regard fo such discriminge-
tion?
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‘Sadath All Khan): (a) and (b) Yes.

(c¢) About 880 workers went on
. strike on the 10th February, 1850, in
the Nuneaton Works of Sterling Metals
Ltd, in support of some men who had
refused to work beside Indians trans-
ferred from the Company's Coventry
‘factory. There had been a stoppage
of work on the 9th February but a
-resumption was made on the morning
of 10th February to permit negotia-
tions. These negotiations, however,
‘broke down because the men demand-
ed that the Company should remove
“the Indians from the core block
machines, The Indian workers m
question had been in the employment
of the company since 1950 and had
constantly operated similar machines
in the Company's Coventry works for
yoars, working alongside British
workers. The Company, in common
with the Trade Unions, does not re-
cognise any colour bar. The matter
1s under investigation

(d) The Government do not propose
to take any steps as this is a private
industrial dispute.

Shrimzati Ila Palchoudhurl: Is the
Government aware of the fact that the
British company is inclined to keep
the skilled and semi-skilled type of
avork for the British people and is not
inclined to give it to Indians, if possi-
ble, although they may be just as effi-
cient?

The Prime Minister Minister of
“‘Extorna] Affairs ( Jawaharlal
Nehru): I do not know; that might
be s0. What can we do about it if
they do so” A company can engage
such people as it chooses.

Shri 8. M. Banerjee: May I know
whether this action on the part of the
‘British workers is a sort of racial dis-
erimination and, if so, has any protest
been made to the Government of UK *

JBhri Jawaharial Nehrn: It has been
stated in the course of the reply that
both the-UX. Government and the
«company objected to that action on

that very ground. Bo, there is no
necessity for us to protest,

Shri Hem Barua: May I know whe-
ther 1t 1s not a fact that there is dearth
of workers—more so skilled workers—
in the United Kingdom for post-war
reconstruction work and it is this
compulsion of circumstances that has
forced the British Government and
the British firm to employ Indians?
If so, may 1 know what steps Govern-
ment have so far taken to see that
Indians employed in the firms are
protected and the chances of racial
bitterness in Britain are reduced?

Shri Jawaharlal Nehru: I do mnot
know how we are supposed to protect
them in firmg there.

Bhri Hem Barua: Through our High

Commissioner

Mr. Speaker: What can be done?
Only withdraw them from service.

Shri Hem Barna: We are in the
Commonwealth Will it not be taken
up at the Commonwealth level?

Mr. Speaker: The hon. Minister has
already said that the Government and
the company were not in favour of
this discrimunation by the workers. If
the workers refuse to work, what has
to be done” The hon Member will
himsell suggest.

Shri Jawsharlal Nehru: The matier
has ~ubsided. 1t 1s over

Indian Textiles
+-
Shri Daljit Singh:
i Shri Raghunath Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that export
of Indian textiles to Iran has dec-
lined on account of stiff competition
from Japan;

(b) if so, to what extent during the
last six months; and

(c) the nature of steps taken or
proposed to be taken in this regard?

*1497.
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The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) to {c) A statement is laid on
the Table of the House

STATEMENT

(a) Yes, Sir But this decline 1s
not solely due to competition from
Japan.

(b) Exports in the second half of
the year 1858 have dechined by Tttle
over 50 per cent as compared to the
export of the first half of the same
year

(e} (1) The Cotton Textiles Export
Promotion Council has been collecting
market intelligence on sale of Indian
textiles in Iran markets Propagan-
da measures for increasing exports of
Indian textiles in that country are
also taken

(n) Government of India have an-
nounced 1n October-November, 1858
the Cotton Textiles Export Incentive
Bcheme 1n order to promote export of
Indian textilee to foreign markets in-
cluding Iran

(ui}) The mmport duty whch u.

assessed by welght by the Iran Gov-
ernment weighs more on Indian
coarse and medium vareties This
matter has been taken up with the
Government of Iran

Shri Daljit Singh. May I know the
value of Indian textiles exported to
Iran during the years 1857 and 1858
separately?

Shri Satish Chandra: During 1957,
value of the cloth exported to Iran
was Rs 431,000 During 1858, (figures
are avaiable only up to October),
the value was Rs 24,806,000

Sbhri Raghunath Bingh: It appears
from the statement that more than 50
Per cent of export has declined as
far ag Iran is concerned May I
know what steps are being taken to
re-capture the market?

Shrl Satish Chandra: The Export
Promotion Counecil {s trying to estab-
lish closer contact with the trade
there. There has been some difficulty
Iran has entered into bilateral
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arrangements with the East FEuro-
pean tountries—Russia, Czechoslova-
kia and others—on a barter basis for
the supply of some of its goods and
to get textiles in return

Secondly, the duty in Iran is charg-
ed by weghi, with the result that
mediurn and coarse cloth 1s taxed
more heavily than the finer varieties
of cloth The matter has been taken
up with the Government of Iran

Shrimatj Tla Palchoudhurl; May I
know whether the Government s
aware of the fact that Japan has been
studying the designs there in Iran
and redoing them? Have we redone
our designs so that our designs may
be suited to what the Iran Govern-
ment and the Iran people like®

Shri Satish Chandra- Al these
things are done Market surveys
are undertaken Delegations are sent
by the Export Promotion Council set
up for the purpose The fact 15 that
Japan has improved its performance
this year over last year, but if we
take the figures for the last few
years, and compare 1958 figures with
those of 1955 even Japan hgs gone
down It 1s better this year as com-
pared to last year But, compared
with earlier figures, i1t has not been
able to export as much as 1t used to

Shri Ram Krishan Gupta: May I
know whether there is any proposal
to export fine cloth?

Shri Satish Chandra: Efforts are
made to export all varieties of cloth
which are being produced. But, so
far, Iran has been taking mostly
medium wvarieties of cloth from us
As there is increasing competition,
we are discussing with the Iran Gov-
ernment the question of charging
customs duty on ad valorem basis
rather than by weight

Shri Tyagli: With a view to en-
couraging our textile exports to
foreign countries, are the Govern-
ment considering any proposal to.
restrict the use of fine cloth in India?
The Minister of Commerce and
Industry (Shri Lal Bahadnr Shastel):
No, Sir We are not considdring that
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proposal. In fact, we have suggesi-
ed that henceforth even the ,super-
fine mills will have to export their
cloth. Up till ngw they bave not
been generally exporting their cloth,
Now, we have made it almost a rule
that these mills which, use imported
cotton will have to export a certain
percentage of their cloth.

Shri Tyagl: A good idea.
‘Indls Wins Freedom' by Maulana Azad

*1498. Bhri U, C. Patnalk: Will the
Prime Minister be pleased to state:

(a) whether he has verified the
suthenticity of Maulana Azad’s book
“idia Wins Freedom' before .he gave
permission to the Minister of Scienti-
fic Research and Cultural Affairs to
publish it; and

(b) If so, the points on which he
accepted authenticity of the book?

The Prime Minisier and Minister
of External Aflairs (Shri Jawaharlal
Nehru): (a) and (b). Shri Humayun
Kabir spoke to me about the manu-
script of Maulana Sahib’s book and
fater sent it to me to read He marked
some paragraphs in it which appeared
to lum controversial and he suggested
that these might be left out.

1 read this manuscrlpt 1n its en-

ghat is, a book put in Ehghsh by Shri
Humayun Kabir at the dictation in
Urdu by Maulana Azad. There was
#o question of my verifying the au-
thenticity of the book. Nor did any
guestion arise of my giving permis-
slon for its publication. As I was
given to understand that it was
Mawlans Azad's desire that the book
ghould be published, I felt that his
srishes should be acted upon. I felt
flec that, in view of Maulana Azad’s
wishes, even the controversial pas-
gages which Shri Humayun Kablr

should be retained.
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.nuommwtwomhorw
errors about date, ele. which 1

quently corrected, 1 took the manu.
script to represent broadly Msulana
Azad’s recollections und thinking,
though the language used Was not
necessarily his in all places.

Shrl U. C. Patnaik: In view of the
fact that our entire Indian achieve-
ments and partition have been don-
demned in the book, and in view of
the fact that gll the Indian leaders
have been condemned theremn, may I
know what steps the Prime Minis-
ter took to verify the authenticity of
the book, namely, whether 1t
ed from Maulena Salb or whether
there was some deviation in the trans-
lation or transeription of the work?

Shri Jawaharlal Nehru: I have ans-
wered that question. I saw then and
see now mno reason or no way of
verifying these now I have no doubt
about the fact that these are Maulana
Sahib’s dictations Perhaps here and
there, 1n minor matters, they might

*not have been correctly transcribed

in English, But I have no shadow
of doubt about the authenticity of
the book. How can 1 venfy such
things? It is beyond me. *

Shri U, C. Patnaik: I wanted to
know whether the Prime Minister,
before giving his permission to the
publication of the book, tried to find
out, whether it was really Maulana
Sahib’'s because it has painted the
1047-48 disturbances in black colours
and it has painted our leaders in
black colours.

Shrl Jawaharial Nehrn: The hon
Member is repeating the same ques-
tion. I see absolutely no reason why
I should have suspected or should
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Mr. Speaker: ! am not going to al-
low these questions, The hon. Mem-
ber has strung four or five questions
The main question, ag I understood it,
wad to find out whether he had given
instructions that this piece should be
shown to the Prime Minister and his
opinion should be taken. The hon.
Prime Minwster has said that Maulana
Azad did not issue such instructions.
In these circumstances, the main
question has been answered.

Shri Keshava: May we know if the
Prime Minister had an opportunity to
look into this manuscript during the
lifetime of Maulana? .

Shri Jawaharia] Nehru: No, Sir. 1
did not see the manuscript. I had
heard vaguely that he was dictating
something which was to be published.
I knew that vaguely. I had not seen
anything before.

Raja Mahendra Pratap: There is
only one guestion. Our hon. Prime
Minister has got great regard for
Maulana. We also have great regard
for Maulans. Having his opinion
before us, is it not time fir us te
unde Pakistan and unite India and
Pakistan?

Mr, Speaker: Next guestion.
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Subsidised Industrial Worker'
Quarters at Kanpur

*1499., Bhri Jadhav: Wil the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it iz a fact that the
Uttar Pradesh Government has been
asked by the Centre to eject the non-
industrial class of tenants from the
subgidised industrial workers’ quar-
ters at Kanpur; and

(b) if so, the reaction of the Uttar
Pradesh Government thereto?

The Deputy Minister of Works,
Housing and Supply (8hri Anil K.
Chanda): (a) The Government
became aware during October, 1958,
and January, 1858, that out of the
9864 houses built at Kanpur under
the Subsidised Industrial Housing
Scheme for the eligible Industrial
workers in the private sector, as
many as 4825 houses had been.allot-
ted by the U.P. Government to ineli-
gible persons including employees of
the State Government and Defence
Installations. The Btate Government
were advised in February, 1859, to
arrange for the wvacation of these
houses progressively for allotment to
eligible industrial workers;

(b) the State Government have
since intimated that further allotment
of subsidised houses to non-eligible
persons had been stopped and that
efforts were being made to get the
houses already allotted to non-eligi-
ble persons, vacated for allotment to
eligible Industrial workers,

Shrl Jadhav: May I know whether
these houses have been occupied and
i so by whom?

Shri Anil K. Chanda: Yes, Sir, tem-
porarily by State employees and em-
gloyees of the defence installations at
Ranpur.

,Bhri 8, M. Bamerjee: May I know
whether it is a fact that at the time
when the quarters were constructed
because of the high rent no industrial
workey occupied them ang it was the
defence employees—both industrial
apd non-industrial—who occupied

7902

these houses? May I know whether
the defence employees organisations
had protested to the hon. Minister and
whether this matter has been taken up
with the Defence Ministry for sym-
pathetic consideration?

The Minister of Works, Housing and
Sapply (Shri K. C. Reddy): The
whole matter is being discussed with
the Defence Ministry and also as
between the State Government and
ourselves We have not yet arrived
at any final decision.

Shri §. M. Banerjes: May I know
whether till the time both the Minis-
tries arrive at a defimite conclusion
these employees whether industrial
or non-industrial belonging to the
defence imstallations and the State
Government will not be evicted?

Shri K, C, Reddy: We need not an-
ticipate the final decision.

Manufacture of Gliders

*1500, Shri Halder: Will the Minis-
ter of Commerce and Industry be
pleased to state;

(a) whether it 15 a fact that Indian
technicians have been able to manu-
*facture a good type of Glider which
has been test flown by Wing Com-
mander Suri of the Indian Air Force
on the 11th August, 1958, and

(b) if 80, whether Government
propose to start manufacturing units
to produce such Gliders, their spares
and other allied equipment?

The Minister of Industry
Manubhai Shah): (a) Yes, 8ir.

(b) There is no proposal under con-
sideration of Government for starting
new units for the manufacture of
Gliders and spare parts, as the pro-
ductive capacity of the indigenous
manufacturers is considered sufficient
to meet the requirements of the
country,

Shri Halder: May I know whether
the glider which was manufactured
by Messrs. Aeronautical Services
Limited, Dum Dum was test-flown by
Wing Commander Suri and was the
first glider to be manufactured in
India?

(Bhri
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Commander Suri carried out trials
which were found to be satisfactory.

Shri Halder: What was the reason
that the services of the Aeronautical
Services Limited, Dum Dum were not
recognised? Some other agency which
designed a glider was presented a
certificate by the Prime Minister
though it first appeared on 22nd Feb-
tuary, 1859. That was rewarded
while the other one was not reward-
od.

Shri Manubhal Shah: These are two
different gliders which the hon. Mem-
ber is mentioning. One is a single
seater glider manufactured by the
Aeronautics Services Limited of Cal-
cutta. The other is a two seater
ghder evolved by the technical centre
of the Civil Aviation Department
which the hon. Prime Minister looked
at the trial time, It was found to be
very satisfactory. This two  seater
glider design which has been approv-
ed by the DGCA is also going to be
manufactured in Calcutta and other
factories in India including the Hin-
dustan Aircraft Ltd.

Loan Assistance from the Life Insu-
rance Corporation

*1502. Shrl B. C, Mallick: Will the
Minister of Works, Housing, and
Bupply be pleased to state:

(8) whether it is a fact that the
Central Government have sent a
communication to the State Govern-
ments, requesting them to indicate
their requirementz of loan assistance
from the Life Insurance Corporation
for constructing rental accommoda-
tion for their employees;

(b) i so, when; and _

(c) whether Government have

received replies from the State Gov-
ernments?

The Deputy Minister of Works,
Homsing and Supply (Shri Anil K.
Chands): (a) to (e). Yes, Sir; the
Btate Governments were

last month, to intimate thelr reguire-
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ments #f funds to be provided by the
Life Insurance Corporation, for pro-
vision ¢of rental housing to State
Government employees; and most of
them bave sent in their replies.

Shri B. C. Maullick: May I know
the amount that the Corporation has
agreed to spare?

Shri Anil K, Chanda: One crore of
rupees for 1958-59 and for the subse-
quent two years.

8hri B, C. Mullick: For how many
years will this assistance continue?

Shri Anll K. Chanda: At the
moment, they have agreed for the
next three years from 1858-58.

Shri B. C, Mullick: In what manner
will the money be distributed among
the States?

Shri Anil K. Chanda; We first wrote
to the four State Governments which
have been most affected by the States
reorganisation in 1956 as we consider-
ed that their need was the greatest
and of those four States, Madhya
Pradesh did not want to draw any
money out of this. Bubsequently, we
informed all the State Governments
that it they wanted to borrow out of
this fund, they should send in their
requisition. We have received replies
from all excepting four, and accord-
ing to the demands sent in by the
States we have allotted this Rs. 1
crore for 1958-50 to Andhra Pradesh,
Mysore, Rajasthan, West Bengal and
Madhya Pradesh.

Shri Jadhav: What was the total
demand of all the States?

Shri Anil K. Chanda: As I eaid,
these are the five States which sent
in their demands. We met their
demands fully excepting in the case of
Madhys Pradesh, At first Madhya
Pradesb did not want i{o draw any
money. Later on they wanted the
whole of Rs. 1 crore, It was n:;
poasible to give the entire amount
Madhys Pradesh. We have allotted
them Rs. 52 lakhs.

Shel Jadhav: What was the total
demand?



expected that during the next two or
three days the money would be
drawn by the States.
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Shri Anil K, Chanda: As I saxd, at
first we received information that
Madhya Pradesh was not interested
#o0 draw on this amount, but later on
they wanted the entire amount of
Re. 1 crore. Since there were other
States who were also sending in their
demands we had to apportion the
amount between the States which
svanted to take this loan. As I have
fndicated, the Dbiggest amount of
®s. 82 lakhs out of Ra. 1 crore has
been given during the current year
to Madhya Pradesh.
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(a) whether any enquiry has been
made into the accident which occur-
red in the Government owned Giridih
Colliery on the 2nd March, 1969 caus-
ing death of 4 persons;

(b)y it so, the findings of the en.
quiry; and

(c) whether the causes of the acci-
dent were similar to that of the
accident which occurred in the same
colliery on the 27th January, 1858
causing death of a number of persons?

The Deputy Minister of Labour
(Shri Ablda AM): (a) Yes.
s (b) The accident was due to an un-
derground fire which gave rise to
poisonous fumes resulting in the
death of four persons.

(c) There was no accident in this
colliery on the 27th January, 1959.

Shri Bose: May I know if this
poisonous gas has also been found in
the adjacent area of the pit . 4 a
number of workers have been retren-
ched from there?

Shri Abid Ali: There was no poiso-
nous gas but fumes, So far as the
surrounding areas are concerned, we
have no information.

Shrl Keshava: May I know if any
enquiry has been held in this regard;
if so, with what result?

Shri Abld All: The Regional Ing-
pector of Mines enquired into the
matter, and in his opinion it was a
mere agcident.

Shei T. B. Viital Rae: 1 know
mtmdﬂu::suh
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laid on the Table of the House?

Shri AbMd AH: We will consider it.

Shri Bose: May I know whether
there were many lapses of rules in the
colliery which is a very old one?

Shri Abld All: The report is being
examined,

Indusiries (Development and Regula-
tion) Aot

*1505. Shrl Jhulan Sinha: Will the

(a) whether any action has been
taken against defaulters in Bihar
under sections 156 and 16 of the Indus-
tries (Development and Regulation)
Act, 1951 during the last 5 years; and

(b) if so, the nature thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

(2) und (b). So far, investigation
has been made into the affairs of only,
one Industrial Undertaking in Bihar
engaged in the manufacture of sugar
(viz., M|s. Sugauli Sugar Works,
Ltd., Distriet Champaran, Bihar). On
account of continued disputes amongst
the Directors, the factory was being
mismanaged and it was apprehended
that it would not work during the
1956-57 season. The Investigating
Panel reported to the Government
that the state of affairs of the Com-
pany were not so alarming as to war-
rant immediate assumption of its
management by the Government of
India under the Industries (Dev. &
Reg.) Act and suggested that the
supervisory control assumed by the
Central Government under the Essen-
tlal Commodities Act might continue
with some additional powers for the
Authorised Controllers to issue further

accordingly with
the concurrence of the State Govern-
ment The supervisory control over
the factory is still being continued
under the Essential Commodities Act
and the factory iz working,

o0 LED--3
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8hri Jbulan Sinha: At the end of
the statement it is said: “Action was
taken accordingly with the concur-
rence of the State Government. The
supervisory control over the factory
is still being continued wunder the
Essential Commodities Act and the
factory is working.” With reference
to this statement, may I know whe-
ther there has been any change in the
standard of efficiency after the factory
started working under directions
from Government from what it was
when the Tactory was being managed
by the partners themselves?

Shri Manubhai Shah: It was due to
mismanagement on the part of the
original proprietors that it was taken
over. 8o, obviously, it has been run-
ning very much better and because
of that we are continuing to operate
it. As soon as the partners are re-
formed or the management is reor-
ganised, it can be handed over to such
management, We do not want to
hold on to this factory for all the
time.

Shri Jhulan Sinha: The statement
says that investigation has so far
been made into the affairs of only
one industrial undertaking in Bihar.
May I know whether a factory known
by the name of Indian Sugar
Works, Siwan was placed in a simi-
lar situation and it ceased to work
after some years causing very much
inconvenience to the public because of
the failure of the Government to in-
tervene and take appropriate action”

Shri Manubhal Bhah: I could not
follow the question.

Mr. Speaker: Is the hon. Minister
aware of any individual case? He
wants notice, evidently.

Shri Manubhal Shah: No, Bir; I
have not followed the question.

Mr, Speaker: Hon. Member will
speak a little louder and more slow-
1y.

Shrl Jhulan Sinha: May I enquire
if the Government is aware that
Indian Sugar Works, Siwen was
placed in a similar situation and it
ceased to work because of the failure



when examined by government ex-
to be not profitable
and run by Gov-
e House is aware,
tries Act first an in-
committee is appointed
15. If the report of
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mentioned already, it is nof necessary
that a particular section of the In-
dustries Act should be invoked. We
have powers under different sections
and also under the Essential Commo-

authority. That particular
factory was examined and it was not
found to be economic or in the in-
farests of running it.

8Shri 8. M, Banerjee: May I know
the number of cotton textile and jute
mills where such committees have
been appointed under this Act?

Shri Manubhai Bhah: The total
number of committees so far appoint-
od either directly under the Act or
otherwise is 17 in the case of textile
mills, 9 in the case of sugar mills
and 2 in the case of engineering in-

the reparts on Table of the House.
ummuﬁmmwmlz
any particular 's

we will certainly be glad to furnish
him with the same.

Import of Colton from Egypt

+
*1508. Shri Eadha Raman:

Shri Shree Narayan Das:
Will the Minister o! Commerce
and Indostry be plemsed to state:

(a) whether it is a fact that Gov-
ernment have decided to allow a
special import quota of 30,000 bales
of Egyptian Cotton to Textile Mills
direct;

(b) if so, the terms and conditions
on which the mills have been allow-
ed to import such cotton;

(c) whether it is also a fact that
similar variety of cotton at cheaper
price or on barter basis is avaflabie
in Budan; and

(d) it so, the reasons why import
ofrom Sudan has not been allowed?

The Minister of Indusiry (Shri
Mannbhal Shah): (a) to (d). A state-
ment is placed on the Table of the
House. [See Appendix V, annexure
No. 33}

Shri Badha Baman: In the
ment it i3 said that the import of
cotton is subject to the export of
textile goods to these countries. May
I know what is the total quantity of
textile goods exported to these coun-
tries or expected to be exported to
these countries during the current
year?

Shri Manubhai Shah: No firm esti-
mates are made. As my hon col-

state-
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Shri Lal Babadur Shasiri: The pro-
posals came from the Textile Federa-
tion itself. They bad a long dis-
cussion with the Textile Commis-
sioner, and it has been mutually
agreed that the exporters who are
the manufacturers as well, will
export a certain percentage of their
cloth. No law has been made, but it
has been agreed to, and it is ex-
pected that about ten per cent of their
production they might be able to
export.

SHORT NOTICE QUESTIONS
Transfer of Charlands to Pakistan

B, N. Q. No, 12. Shrimati Ila Pal-
choudhuri: Will the Prime Minister
be pleased to state:

(a) whether it is a fact that the
matter of the future of about 9,100
fishermen families who have been
affected by the recent transfer of
Charlands in Murshidabad  district
under the Noon-Nehru Pact has been
referred by the Government of West
Bengal to the Government of India;

(b) it so, the full details thereof,
and

(c) the action taken or proposed to
be taken by the Government of India
in regard thereto”

The TParliamentary Secretary to the
Minister of External Affalrs (Shri
Ssdath Al Khan): (a) and (b). In
their latest report, the Government of
West Bengal have stated that it is
not correct to say that the implemen-
tation of the Bagge Award on the
boundary between the districts of
Murshidabad and Rajshshi has
directly resulted in affecting the
fishermen families adversely. Accord-
ing to the West Bengal Government,
the difficulty has arisen because the
Pakistani Border Police have, since
the demarcation according to the
Bagge line, been denying to our
fishermen and their boats, the transit
facilities, which they used to give
before, in parts of the river where
both banks are in poasesgion of Pakis-
tan, to carry on fishing in Indian
waters lower down, and are also pre-
vanpting our fishermen from using the
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(c) Our High Commassion in Karg-
cHi has been instructed to take up
tpis matter with the Government of
pakistan and to request
agree to representatives of the Gov-
eynment of West Bengal
government of East Pakistan work-
g out mutually satisfactory detailed
afrrangements for transit facilities for
tpe fishermen and their boats and for
greedom of navigation across the
entire width of the river provided
tnat actual fishing operations are

within the limits of the par-
gicular State of which the fishermen
are nationals

A reply from the Government of
pakistan is awaited.

Shrimati Ia Palchoudhuri: May I
ynow whether the Government is
taking any steps to see, in case fishing
6 not allowed by Pakistan—they may
pot do it but their attitude is like
that, sometimes—that these fishermen
gre rehabilitated, because fishermen
cannot take io other professions eesi-
?

The Prime Minister and Minister of
gxternal Affalrs (Shri Jawaharisd
Nehru): First of all, I think the obvi-
ous course in such matters is for
grrangements to be arrived at which
gre to the mutual advantage of the
two countries In the present case it
will be noticed that nobody has beem
physically shifted. It is the river
poundary that has been clarified—
whether midstrearn or one side of the
yiver to the other, About the A&if-
culty that has been put in the way of
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s not advantageous to any country. 1
hope it will be settled, as normally st
is settled. People are allowed to fich
within their territories. Some
arrangements are arrived at.

The question of rehabilitation as
such does not arise, at present at least
and I hope not for the future. As the
hon. Member says, fishermen can only
be rehabilitated where they can fish,
fn some other stretch of the river.
The areas are limited.
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Tukergram
S.N.Q. No. 13. Shri Hem Barua:
Will the Prime Minister be pleased to
state:

{a) whether Government’s atten-
tion has been drawn to a statement
made by a Foreign Office spokesman
of Pakistan, emanating from Karachi,
dated the ,17th March, 1959 repudiat-
ing the statement made by the
Hon'ble Prime Minister in Parliament
to the effect that Tukergram belonged
to India;

(b) if s0, whether it is a fact that
the aforesaid spokesman has emphati-
cally said that Tukergram “rightfully
belonged to Pakistan” and it was given
to Pakistan according to the Bagge
Award; and

(¢) if so, what steps, if any, Gov-
ernment have taken to explain the
correct position vis-g-vis Pakistan's
claim so far as Tukergram is concern-
od?

The Parlinmentary Secretary to the
Minister of External Affairs (Skhri
Sadath Ali Khan): (a) and (b). Gov-
ernment have seen a report in the
Pakistan press of 19th March, 1959, to
the effect that an official of the Pakis-
tan Foreign had asserted
that Tukergram belonged to Pakistan
because it was on the Pakistan side .
of the Kusiyara river.

to the notice of the Pakistan Govern-

men:t:—-

(i) that Tukergram which falls
within the district of Cachar
had been awarded to India
under the Radcliffe Award, and
bhad been continuously in Indian
possession till it was forelbly
occupied by Pakistani armed
forces 1n August, 1958;
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Shri Jawabarial Nekru: How do I
what the Pakistani official

ments—what one may do or may not
. 'There is no question of referring

L

WRITTEN ANSWERS TO
QUESTIONS

(b) it so, by what time it would
be completed; and
(e) the name of the to whom

the CP.W.D. has entrusted the cons-
truction work?

The Minister of Commerce (Shrl
Kanungo): (a) No, Sir.

(b) Does not arise.’

(¢) CPW.D. 15 about to invite
tenders for the work.

facture of Acetylene by that time?

The Minister of Industry (Shri

Manubhal Shab): (a) The estimated
requirements of Welding Gases after
the three steel plants under construc-
tion go into production are 1,000
million cubic feet per year of Oxygen
and 150 million cubic feet per yesr
of Dissolved Acetylene.

(b) Yes, Sir,
Radar System in Pakistan

*1493. Shri Wodeyar: Wil the
Prime Minister be pleased t0 state
whether it has come to the notice of
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Government of India that reports are
current about a powerful radar system
being established in Pakistan by the
United States?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath All Ehan): Yes, Sir.

Export of Manganese Ore

*1495. Shri Aurobindo Ghosal: Wall
the Minister of Commerce and Indus-
try be pleased to state

(a) whether the private sector 1s
allowed to export Manganese ore
along with the State Trading Corpo-
ration of India (Private) Ltd, and

(b) if so, what 15 the percentage of

export made by the private sesctor m
the years 1057-58 and 1958-59 so far”

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir

(b) July 1957 to June, 1958, 66 4 per
cent.

July 1958 to December, 1958, 63 per
cent,

Employees of the Rehabilitation
Department

*1501. Bhri Ajit Singh Sarhadi: Wall

(a
are
the
tion who have put in more
than 10 years’ service and have not
been made permanent and are not
enti to any pensionary benefits;
if

sk
G

80, the reasons therefor and
are being taken to make
them permanent?

The Députy Minister of Rehabilita.
tien (Shri P. 8. Naskar): (a) There
&re a number of such employees

(b) The offices subordinate to the
Mlhﬂhﬁmlllmltrymdlpmly
temporary organisations and the posts
therein cannot, therefore, be declared
permanent. As and when the staff
from any of the offices 18 declared

§
i
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surplus, efforts are made to absorb
them in other Minstries and Depart-
ments of the Government of India.
Declarations of quasi-permanency are
also 1ssued 1n respect of persons who
become elgible

Sale agents for Indian Cement in
Ceylon

*1504. Shri Chandak: Will the
Minister of Commerce and Industry
be Pleased to state:

(a) whether 1t 13 a fact that two
sale agents have been appownted for
selling Indian cement in Ceylon,

(b) how much annual business each
of the sale agents has gueranteed;
and

(c) what penalty will be imposed
on the sale agents individually if they
fa1l to fulfil their reapective quotas

and how the penalties, 1f accrued,
will be recovered®
The Minister of Industry (Bhri

Manubhai Shah): (a) and (b). No
sale agents have been appointed in
Ceylon, but contracts for export of
24000 tons of cement have been
executed by the State Trading Corpo-
mation of India (Private) Lid. with
two parties, for 12,000 tons in each
case, to be lifted during a period of
six months

(c) The contracts provide for pay-
ment by an irrevocable and confirmed
Letter of Credit and for settlement of
disputes by arbitration in New Delhi

Export of Iron Ore

*1507 Shri Panigrahi: Will the
Mimnister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that no
order for the export of iron ore
Calcutta Port dunng 1958-59 has yet
been placed,

(b) the amount of iron ore which
now lies in the Calcutta Port and
awaits export, and

(c) what 18 the reason for not plac-
ing so far’the order for the export of
iron ore from Calcutta Port for 1938-
59*
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The Doputy Minister of
and Industry (Shet Satish ):.
(a) and (c) Orders for 1958-59 have
been placed on the dufferent sectors
serving Calcutta Port depending on
the expected availability of transport
facilifies

(b) About 72,000 tons as on 28th
February, 1959

Central Commitiee on Employment

Shri Ram Krishan Gupta
Bhr: L Achaw Bingh
Shn 8 M. Banerjee:
8hri Bibhuti Mishra
Shri Panigrahi.

Will the Mimster of Labour and
Employment be pleased to state

(a) whether the Central Commuttee
on Employment has been fully consti-
tuted

(b) whether the Commuttee have
held any meetings, and

(c) if so, the mam recommenda-
tions made by the Committee?

The Deputy Minister of Labour
(Shri Abld All): (a) Yes

(b) No
(c) Does not anse

Furniture Manufacturing Factory
*1508 Shri V. P Nayar: Will the

Mimster of Works, Housing and
Supply be pleased to state

(a) whether ernment of India
have any plans to start a large scale
furniture manufacturing factory to
meet Government of Indw's require-
ments, and

(b) the amount spent every year on
furmture during the course of the
Second Five Year Plan period?

*1508

L]
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the respensibility of furnishing offices
rests with the Mmstries themselves,
their attached, and subordinate ofices
and with the Centrally Admimstered
Area Administrations and their offices
The amount spent every year on
furniture 1s, therefore, not readily

available

Legisiation for Compulsory Employ-
ment of the Handleapped

(Shri 8 M. Banerjee:
*1510. Shri Warlor:
i Shri Tangamani.

‘Will the Minister of Labour and
Employment be pleased to state

(a) whether 1t 18 a fact that Gov-
ernment 18 considering to have a legis-
lation for compulsory employment of
the handicapped, and

(b) if so, whether any scheme has
been submitted by International
Labour Organization?

The Deputy Minister of Labour
(SBhri Abid All): (a) No

(b) Does not arise

Closure of Coffes Houses

8hri Ram Krishan Gupta:
‘s {mn.c Sharma:

Will the Mimister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No 497 on the 3rd December, 1958
and state

(a) whether all the remainng
coffee houses have since been closed:
and

(b) if not, the reasons therefor”

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) Yes, Sir, except three at Calcutta,
Parliament House, New Delli and
Srinagar

(b) These are being retamned on
account of their prestige value, and
their propaganda vahie for Indisa
Coffee among visiting foreigners
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national awards in 1958-39 are given below.—

— - - = == m=

Name of the film Name of the event Award

-

Featyre Fums
1. Pather Panchali (Bengah) (a) lmtmm Fesuval, First Pnize.
(®) Strarford Film Festval, Film Crucs' award as the best
Stra feature film of the e::x
(¢) Sixth A:mull Joseph Bur- Named as the third foreign
styn

Award, New York. language film of 1958.
. Do Ankhen Barah Haath (o) VIII Internstional Film 1. Special award of Silver Bear
{(Hmdr) Fesuval, Berlin, for impressive u‘elhnl!l'l‘t of

a socml prob
2. A special pnize from the Seven
Naton Jury of the Interna-
tiopal  Catholic.  Cinema-
tographic Bureau for 1ts “deep
and poeuc symbolism".

(" First Samuel Goldwyn Best Foreign Film Award of
Inmernauonal Fim  Award 1058
of the Forcign Press Associa-
uon ot Hollywood, U.S.A.

3. Mother India (Hind1) . Vlgl I“E’T;““{:’ F:lin Festi- Smti_ hNngu mcmd a pnze
arlovy Vary (Czechos-  ‘“‘for her shrnng perwasivg
Iov'lhl). ;.ldct:;?mlncc mn the leadimg

4 Aparsjito (Bengah) International  Film Festival, Shn  Satysjit Ray won Silver
San Francisco Plague and a ceruficate for
the best direction of the film.

Documentary Fsims

1. Stars Man Has Made V International Seminir on Awarded & cup for its “techm-
(Bnglish) Electronucs md Nuglesr Pro-  cal and arustic qualiies’™,

2. Busy Hands (Englsh) . VIII lmcmmoml Dupsly of Awarded “Mennon of Honour”
bhcty, by the Documentars  Film
Industry and Ted'm!c.'l Use, Section of Fiera de Milano.

Milan (Italy).
3. Khajuraho (English) . sth  Benmel  International Awarded “Honourable M -
Documentary Film Festival, award mn the Crem::ma.nrt
Yorkton, Canada. Categorv.
Export of Manganese Ore The Minister of Commerce and

O el (a) and (b). Two statements giving
Be tocmmte' had Industry the required information are placed on
leasad : the Table [See Appendix V,
to(::k:h" steps Goumt-::ent propose annexure No 36].
to increase export of
manganese ore to USA. Japen, Educsted Unemployed in Andhra

MMU&Mmem.
mﬂmymdm:md MM§V.M.MW;H

(b) the quantity of manganese ore ment be pleased to state the number
exported to these countries from of unemployed Graduates and

India during 1055-56, 1906-57, 1057-58 culates on the Live Registers of the
and 1938-59 so fax? Employment Exchanges in Andhra
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Pradesh as on the 28th February,
9507

The Deputy Minister of Labour
(S8hri Abid All): The number as on
28th February, 1959 is not available.
“The position as on 381st December,
1988 is given below:

Number

on Live

Category Register

as on

31~12-58

Graduates . . . 3,088
Moarriculates (including interme-

diates . - : 27,202
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Preduction of Ammonium Phosphate

(a) whether the Andhra Sugars of
Vijayawada in Andhrs Pradesh have
Proposed to set up an Ammonium
Phosphate Production Plant at
Vilayawads;

Written Answers 7932

(b) whether any representations
have been made to Centre either by
the Andhra Sugars or by the State
Government in this connection;

(c) the cost of the plant; and
(d) other details?

The Minisier of Commesrce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Mjs. Andhra Sugars have recently
sent a proposal to set up a factory
near Vijayawada for the manufacture
of Soda Ash, Ammonium Nitrate,
Ammonium Chloride and Ammoniat-
ed Superphosphate.

(b) No representation has been re-
ceived from the State Government; an
application has been received from
the Company recently for grant of a
licence under the Industries (Develop-
ment and Regulation)' Act, 1851,

(c) and (d). The cost of the above
plant has been indicated in the appli-
cation as Rs. 11 crores, out of which
the foreign exchange component is
about 6 crores. The main raw mat-
erials will be coal and salt. The
authorized capital of the company is
Rs. 1 crore out of which Rs. 30 lakhs
is issued and paid up. The balance
15 proposed to be issued. Authorized
capital may be increased and loans
raised from the public if necessary.
Foreign technical collaboration and
investment or arrangements for the
procurement of plant and machinery
and mode of payments have not beem
indicated The scheme is under
examination

Plan Publicity in Rajasthan

2334, Shri Onkar Lal: Will the
Mimister of Information and Broad-
casting be pleased to state the amount
of money sanctioned in 1958-50 for
Plan Publicity in Rajasthan?

The Minister of Information and
Broadcasting (Dr. Keskar): The
Planning Commission have approved
in the State’s Budget a provision of
Re. 9-05 lakhs for Plan Publicity dar-
ing 1968.59.



(a) whether there 1s any proposal
%o set up Medium Industrnial Estates
i Rajasthan; and

(b} 1f so, the details thereof with
sheir location?

The Minister of Commerce and
Iadustry (Shri Lal Bahadur Shastrl)-
¢a) and (b). The Rajasthan Gov-
ernment propose to set up mne In-
dustrial Estates durnng the Second
Plan period. The location and esti-
mated cost of these estates are given
below. The Estate proposed for Bhil-
wara is medium mzed:

Locauon Cost (Re
in lakhs)
Jeipur 25-00
Makhupura 3-00
Bulwars 10 00
Ganganager 5 00
Jodhpur 4 00
Kotah 5 o0
Bharatpur 8-q1
Sumerpur 3-00
Bdsipur 3-00
ToraL 66-41
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Rducated Unomployed in Rajusthen

2337. Shrl Onkar Lal: Will the Min-
mter of Labour and Employment be
plessed to state:

(a) whether the gumber of educat-
ed unemployed in Rajastban has n-
creaged;

(b) what has been the effect of
schemes undertaken by Govermment
to reduce unemployment,

(c) whether any further schemes
are under consideration; and

(d) if so, what are they”

The Deputy Minister of Labour
(Shri Abid All): (a) The number of
educated persons registered with the
Employment Exchanges in Rajasthan
increased by 1,508 during 1958

(b) Additional employment oppot-
tunitieg have been created

(c) and (d) All the Schemes under
+the Five Year Plans are designed to
provide increasing employmeni op-
portumities to educated personz e
well as others

Competent Officers
2838, Shri M. C. Jain: Wil the

(a) the number of Competent Offi-
cers worlking under the Evacuee In-
terest (Separation) Act, 1051 on Imt
Aprnl, 1957, 31st March, 1958 and 3lst
October, 1958, separately;

(b) what 13 the area of jurisdiction
of each of them; and

(¢) how many of them are supersa-
nuated?

The Deputy Minister of Rehahili-
tation (Sbrl P. 8, Naskar): (&) to
(¢). The information is being coolect-
od and will be laid on the Tabis of
the Lok Ssbha in due course
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Masitng of the tanding Commitice of
the Export Promotiom Advisory

Councll

Rajendra Singh:
Krishan .
Singh Sarhadi.

:
T
el

:

Will the Minister of Commeres and
indusiry be plessed to gtate

(a) whether 1t is a fact that a meet-
mg of the Standing Commuttee of the

Export Promotion Advisory Counail
was held in December, 1958

(b) if so, the recommendations made
by the Advmory Council, and

(c) the measures taken to imple-
ment them?

The Minister of Commerce and In-
duslry (S8hri Lal Bahadur Shastri)
(a) Yes, Sir

(b) and (c) A statement 15 layd on

the Table [g‘,:;u mm vr an-
nexure No ] .

Ambar Charkha

B340, Shri Keshava: Will the Minis-
ter of Commerce and Industry be
pleased to state

(2) the pumber out of the 75,000
Ambar Charkhas which were intro-
duced and were m operation on lst
Apnl, 1957, the date on which the
Khadi and Village Industries Com-
mussion took over the functions of
the Khad: Boerd, and

Charkhas since 1st Aprl, 1957 have
been introduced by the Commussion
:hdputintomuonmthe coun-

were in operation on the Ist April,
oY
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(b) On the bams of information a0
far received 1,64,818 Ambar Charkhas
were introduced between 1st April,
1957 and 8lst January, 1959.  The
number of additional Ambar Charkhay
in operation durmng that period
estimated at 1,50,000

Second Five Year Plan

Shri Ram Krishan Gupta:
2341 Shri P C Sharma:

Shri Daljit Slogh:

L_S.ﬂulth!hl‘l-

Wil the Minster of Planning be
pleased to state

(a) whether pruning of  Second
Five Year Plan has affected Punjab,
and

(b) If s0, the particular projects
which are likely to be affected?

The Deputy Minister of Flanning
(8hri 8. N, Mishra): (a) and (b)
State projects are bemg dealt with on
a year to year basis as resources are
determined

Accidents in Collleries

2342 Shri Pangarkar: Wiil the
Minister of Labour and Employment
be pleased to state

(u) the number of accidents which
occurred in the collienes of India
during the last three months, and

(b) the number of casualbies as &
result thereof?

The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b) During
the months of November and Decem-
ber, 1058 and January, 1989, 633
accidents occurred 51 persoms were
kalled, and 616 injured, as a result of
these accidents

Rebabilitation of Displaced Persons
from East Pakistan

2343, Shri § M. Banerjee: Wilk
the Minmister of Rehsabilitation and
Minority Affairs be pleased to state.

(a) whether all displaced persons
from East Pakistan now in Uttar
Prudesh have been rehabilitated;
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(b) the total amount spent on their
rehabilitation upto the 1st January,
1858; and

{c) the number of dusplaced per-
sons rehabilitated?

The Deputy Minisier of Rebabili-
tation (8hri P. 8. Naskar): (a) Yes,
except 94 families sent from camps in
West Bengal to Uttar Pradesh In
December, 1858 who are in the process
of being rehabihitated

{b) Rs 65 lakhs
(c) 1,468 families

Dispiaced Persons from West Pakistan
in UP

2344 Shri § M Banerjee: Wil
the Minister of Rehabilitation and
Minority Aflalrg be pleased to state

(a) whether all displaced persons
from West Pakistan now m UP
have been rehabhiltated,

(b) 1if o number of such displaced
persons,

(e) amount spent on them upto the
1st January, 1959,

(d) whether all the claimant dis-
placed persons have been paid therr
compensation, and

(e) if not, number of such
placed per<ons®

The Deputy Minister of Rehabili-
tation (Shri P 8. Naskar): (a) Ves
“The task of Rehabaitation has nearlv
been compleied

(b) 6,00,211 displaced persone
(¢) Rs 12,83,58,350
(d) No

(e) Onlv 9236 claxmants out of
€6,119 claimants remain to be paid

AT § S
oft W o
Uil o
W SR ST surew T Qe
AT, eds § warofee 991 gw

dus-

vIYY

MARCH 26, 1959

s

Written Answers 7938

3o ¥ IUT ¥ wAw ¥ g wow W
T wat e

(%) = “aht & wwr”, faw
A fis wree & W i § WX SO
T W @Y 9T, W ohw &A@
e § Wi ovrar ot fremar o g
108

(&) afe 4y, o T & wv w0
i?
g ST weTaw AWt (Wo S
«T) . (%) WX (w). “wit o wer’

TR o sfa 3 i wr }
o sfrar g aw e o 1 fesr
R & wmer @ oot § oWk
wraens Afgar fred & fesmat &
fraemg smafy

e awaniavat

oft sy T
¥ {1& We ®o WiRrEW .
it arfeae

wfoey aqr e wA {0
feeway, teus & warafen weT qwr
22U & IR ¥ e o oy awe o
FOY w fin

(%) fot wwart 1 @ wrEw
wnfear & a€ Y, s o Wy
¥ gur §, wamr fdat F s Iy
AT AA wF § S § www
w2 A Mrdwrger § , o

() =R Ay & dwwst &
merd’?



7933 Weitten Annwers CHAITRA §, 1881 (SAKA)

wifere ey walier shuit (wft were sgrae -
wel) : (%) O fr wef iy
do dut itz fore, WX FwhiEw
dwgw Wo e, vl wur wwafawt
¢ i wrew & o dofer (<)
gt € 1 o wfrt wr fedel & -
AT § wwAT 7Y, T AFHT ITH
L

(w) o wfrdl ¥ sy
Fmal: -
2 fo duwy mréiz fivo, ¥ud
t. st angraTé wemTY, -
wrET, ¥QRy, W4T W,
x|

3. it afce Fwrw, T WA,
It v, Tt |

3 ot FwwwOm  wETAN
qrfea, e Ao {3 HYfagas
T & are, fed,

R .

. Ro FwHIe¥ qrgw wric fore, weag

p. st o e g,
wofter faer witfasr o O,
= qraRdt, Tk |

?-ﬁ'ﬁ“ﬂ‘m’ ??G ﬂ"
TR A%, WX, w1k )

Protected Indusiries

Shri V, P. Nayar:
Shri Eaxswara Iyer:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
‘Houses of Tatas, Birles and Dalmias
control the working of several units
of production #n protected industries;
and

(b) whether » statement giving the
details of such units emjoying pro-

480 LSD-3

47
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tection at present, regarding the
capital, Managing Agency Commission
and total profits and losses in the
years 1957 and 1958 will be lxid om
the Table?

The Minisier of Commerce and In-

dusiry (Shri Lal Bahadnr Shastri):
(a) and (b). The industries and the
names of the units which are protect-
ed under the Indian Tariff Act, as
amended from time to time are readily
available. The balance sheets of all
the companies are published annually
and are réadily available. If, how-
ever, the Hon'ble Member is interest-
ed in a particular unit or in a cate-
gory of industry, the Government
will be glad to furnish such infor-
mation.

wm_hm

2348, Shri Panigrahi: Will the Min-
ister of Planning be pleased to state:

(a) the Central assistance given to
the State of Orimsa for the fourth
year of the Second Five Year Plan;

(b) whether there was any short-
fall in the plan expenditure of the
State Government during the year
1057-58; and

(c) if s0, to what extent?

The Deputy Minister of Planning
(Shri 8, N. Mishra): (a) The agreed
amount of Centra]l assistance for the
1960-60 Annual Plan of Orissa 15
Rs. 13.50 crores.

(b) and (c). Against the budgeted
outlay of Rs. 18.66 crores for the
Annual Plaxf 1957-58, the actual ex-
penditure reported by the State Gov-
ernment amounts to Rs. 17.28 crores.

Quarters for Central Government
Officers in Delhi

2349, Shrl Ram Krishan Gupéa: Will
the Minister of Works, Housing and
Supbly be plessed to state:

{a) whether any overall nisess-
ment of the residential quarters re-
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quired for Central Government oifi-
cers 1n Dellu has been made;

(b) if so, the number of quarters
required class-wise; and

(c) the number of quarters to be
built during the remaining period
of Second Five Year Plan (class-
wise)?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.
Requirements of residential accom-
modation are gcsessed annually on
the basis of applications recelved from
all entitled officers in Delhi/New
Delhi.

(b) The total number of residential
units vequired from the general pool
in three broad categories, is as
follows:

(1) For officers drawing Ra. 800/-
per mensem and above.—
4,607.

\2) For officers drawing less than
Rs, 500/- per mensem (ex-
cluding class IV and work-
charged staff) —36,267

(3) For class IV and work-charg-
ed staff —25,454

(c) In the three categories re-
ferred to in reply to part (b), (1), 149,
(2) 6812, and (3) 3,708 respectively.

Foreign Trainees In Atomic Energy
Establishment, Trombay

2350. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of trainees from
the countries of South and South East
Asia in the Atomic Energy Establish-
ment at Trombay;

(b) the names of the countries from
which they come; and

(c) the kind of assistance given to
such trainees by Government?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebru): (a) and (b). Three trainees
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from Burma are at present receiving
jpstruction in the Atomic Energy
' Establishment, Trombay.

(¢) Two of the trainees hive been
sent at the expense of the Govern-
ment of Burma, whereag one is being
trained at our expense under the
Colombo Plan, The expenditure cn
the latter's travel between Birma
and India and within India also, oo
his maintenance during the period of
training, and on books and medical
treatment will be defrayed by us.

Indian Visitors to Pakistan

2351. Shri D, C. Sharma: Will the
Prime Minister be pleased to state:

{a) whether any cases ot haraship
and harassment experienced by Indian
visitors to Pakistan have come to the
notice of the Government of India
during 1958;

(b) if so, nymber of such cases;
(c¢) the nature of such cases; and

(d) the actmon taken by the Govern-
ment?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) to (¢) About 383 caces
have been reported. These may be
broadly classified as follows:—

(i) Refusal of extension of visas.
(1) Detention of passports.
(11) Allegation of smuggling
(iv) Allegation of violation
passport and visa rules.
(v) Arrests on suspicion.
(d) In each case the Pakistan
authorities have been asked to take
necessary cteps to remove hardship,

Trainess sent abroad for Tralning in
Cooperative Cottage Industry

2352, Bhri Bubiman Ghoge; Will the

(a) whether any trainees were sent
by the Government of India to England
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for training in Ce-operative Cotlage
Industry in 1988; ,

{b) if so, how many of them arc
female students; and

(c) the terms and conditions on
which they were sent and expenditure
ineurred for the purpose?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) No, Sir.

(b) and (¢) Do not anse

Sewing Machines

2353. Shri 8. M. Banerjee: Will the
Minuster of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 563 on the
10th August, 19568 and state the num-
ber of sewing machines exported to
Yugoslavia during 1958 and 1959 so
far?

The Minister of Commerce and In-
dustry (Bhri Lal Bahadur Shasir:
3,400 sewing machine heads had been
shipped by the end of December, 1958,
and none in 1959 so far

Loan to UP. Government

2354. Shri §. M, Banerjee: Will the
Minister of Planning be pleased to
state:

(a) whether it s a fact that the U.P
Government have approached the
Union Government for more financial
aid for Rihand Dam, Jamuna Hydel
Scheme at Dehradun and Matatila
Power Project at Jhansi; and

(b) if so, the amount likely to be
given as loan and aid separately dur-
ing 1950-807

The Deputy Minister of Flanning
(Shri 8. N. Mishra): (a) No, Sir,

(b) Does not arise.
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Intrease In Exports

be pleased to state:

(a) whether there has been any
increase in the exports from the
States since the remission of sales-
tax 1n respect of certain items; and

(b) if so, to what extent?

The Minister of Commerce and Fo-
dustry (Shri Lal Bahadur Shastiri):
(a) No remission of sale-tax is allow-
ed by State Governments on  goods
exported out of the country.

(b) Does not arise.

Children's Film Boclety

2356. Bhri Aurobindo Ghosal: Wil
the Minister of Information and
Broadeasting be plegsed to state:

(a) whether any children's film has
been produced by the Children's Film
Society so far; and

(b) if s0, how many and 1n what
lenguages®

The Minister of Information and
Broadeasting (Dr Keskar): (a) Yes,
Sir

(b) (2) Feature ilms 4 (Ongmal mm Hindi
with @ version of
- one 1n Bengali
and one in Tnpih

(2) Short filme 3 (Origmal wm Hindi
with a version of

one¢ 1n Bengali).

(3) Adaptations 10 (2 from Indian and
. z8 from lfr.n-mau
films).

Educated Unemployed

2857. Bhri Bubiman Ghose: Wil
the Minister of Labour and Employ-
maht be pleased to state:

(a) whether it is a fact that Planning
Commission have collected statistics
of educated unemployed in 1958;

(b) it so, the number of educatcd
unemployed in 1958 State-wise; and
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(o) the namber amongst them who
gre Cradustes and under-Graduates,
Btate-wise?

The Depuiy Minister of Labeur

(Bhri Abid Al): (a) No.
(b) and (c). Do not arise.

Import of Hand Sewing Needles
2388. Shri Sublman Ghose: Will the

(a) whether it is a fact that Hand
Sewing Needles are imported into
India from Japan and other places
outside India;

(b) i s0, what was the amount
spent on import of this article in
1958; and

(c) whether any steps have been
taken to manifacture these in

India? my.

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

(b) Rs. 262,000 (January, 1958—
November, 1858).
(c) Mesars. Needle Industries;

(India) Private Ltd, Kett;, Nulgiris

JHills (B.1.) having & capacity of 125

million needless per annum have start-

#d production of hand sewing needles
January, 1959.

Yechnological Institute of Textiles,
Bhiwani

23150, 8hri Ram Krishan Gupta: Wil
the Minister of Commerce and Indus-
&y be pleased to state:

() whether it is a fact that re-
presentatives of LN.T.U.C. Union of
Bhiwani have sent 8 memorandum for
investigation into the affairs and
sccounts of the Technological 'In-
stitute of Textiles, Bhiwani; and

(b) if so, nature of the steps taken
thereon?

The Minister of Commerce and In-
Gustry (Shyl Lal Bahadur Shastri):
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(a) and (b). Yes, Hir. A sepresenta-
tion from the T.IT. Ksreshchari Sangh
(INTUC) has been received, but e
these matters fall mainly within the
purview of the State Government, the
representation has been forwarded to
the State Government for being leok-
ed into.

Soall Machinery for Tea Indusiry

2360. Shri Hem Raj: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that small
machinery for the manufacture of tea
is in use in Ceylon;

(b) what is the daily output and
price of this machine;

(c) whether Government propose
to import these machines for use in
the Indien Small Tea Estates; and

(d) whether Government propose
to take any steps for their manu-
facturue in India?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(3) and (b). It is understood that
the types of machinery used in
Ceylon have more or less the same
capacity as those produced and used
in India.

(¢) and (d). Indications are that
producers with limited financial re-
sources are not interested in buying
machines which are costly and beyond
their means. Should, however, tea
estates evince interest in Standard
Small size machines such as rollers,
driers etc for processing 30 lbs of tea
per hour, one of the firms would be
in a position to manufacture those
out of imported components.
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Export of Mats

2363, 8hri Sobiman Ghose: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that mats
called Sital Pati are exported from
West Bengsl to Burma, Ceylon,
Saudi Arabia, Iraq and other foreign
countries; and

(b) if so, what is the foreign ex-
change earned in the years 1957 and
1858 from the export of this article?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) and (b). Export trade statistics of
India are not recorded State-wise bud
IOrthecountrynsawhole. Sita] Pati
mats are not classified separately but
are included in the heading “Mats and
Mattings of vegetable plaiting mater-
falz (bamboo, canes, rattans, straw
and willow)”. A statement showing
country-wise exports of these mats
during 1957 and 1958 is placed on the
Table, [See Appendix V, annexurs
No %)
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Manipur Public Works Department

£364 Shri L Achaw Singh: Wil
the Minmter of Works, Heusing and
Supply be pleased to state:

(a) whether it is a fact that whar-
fage of about Rs 10,000 was paid bv
the Manmpur Pubhic Works Depart-
ment for cement ordered through the
Railways; and

(b) if 80, the steps taken to fix the
responsibility?

The Minister of Works, Housing and
Supply (8hri K. C. Reddy) (a) Yes

(b) The explanation of the officer
concerned has been called for and
suitable discgplinary action will be
taken

'mﬂuudsoﬂmsmym

2365, Bhri L. Achaw Bingh: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether there has been any
production of sodium sulphate by any
private firm 1n India,

(b) whether the indigenous pro-
duction 1s sufficent to meet the re-
qurements of the country,

(¢) o not, the quantity annually
unported by the State Trading Cor-
poration, and

» (d) the total amount of foreign ex-
change spent every year”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastri)-
(a) Yes, Sir The production during
1958 was 17,536 tons

(b) No, Sir

(c) and (d) The State Tradmg
Corporation imported 4000 tons 1n
1958 and 5,000 tons n 1859 which was
paid for in Indmn Rupees The total
imports otherwise than through the
State Trading Corporation during
1858 (upto November) were of the
value of Rs 22 lakhs approximately
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Renewal of Passports of Minergty
Community in Bast Pakistan

23668. Bhrimati Renu Chakravartly:
‘Will the Prime Minister be pleased to
state

(a) the number of applhcations out-
standing 1n East Pakistan from minor-
ity communsty to obtain renewal of
passports or to get new passports; and

(b) the outcome of the talks held
recently by Dr P K Banerjee, Indian
Deputy High Commussioner, Daceca
with Pakistan Central Minister, Shn
Habibur Rahman”

The Prime Minister and Minister of
External Affairs (Shrt Jawaharlal
Nehru): (a) Government of India are
not concerned with the 1ssue of pass-
ports to members of the Minonty
Community of Pakistan and have no
information on the subject

(b) Government of India are not
aware of any such talks between Shn
P K Banerjee, Acting Indian Deputy
High Commussioner, and Mr Habibur
Réhman, Pakistan Minister for Edu
cation, Information and Broadcast-
ing

Radio Station, Cuttack

2267. Shri Sanganna: Will the Min-
ister of Information and Broadeasting
be pleased to gtate

(a) whether any additional 1im-
provements have been made 1n  the
Cuttack Radio Station during the
year 1958-59,

(b} 1if so, what are they, and

(c) the expenditure incurred there-
m'l

The Minister of Information and
Broadeasiing (Dr, Keskar): (a) and
(b) Yes, 8ir The prwer of the
Station has been rased from 1 KW
Mediumwave to 20 KW Medium-
wave

(¢) Rs §,15,488 (up to the end of
December, 1988)
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Quarters in the Compensation Pool in.
Bombay State

2568 Shri Goray: Will the Minisier
of Rebabilitation and Minority Affairs
be pleased to state:

(a) how many Government built
quarters which form part of the Com-
pensation Pool are situated in  the
Bombay State;

(b) how many of these quarters are
in occupation of non-clarmants, and

(c) the number of Government built
quarters of Bombay State whose price
has been fixed finally?

The Deputy Minister of Rehabili-
tatfon (Shrf P. 8. Naskar)- (a) 42634

(b) 18,721
(c) 36,848
Eesearch on Radiation Hazards

2389 Bhri L. Achaw Singh: Wil
the Prime Minister be pleased to state

(a) whether the attention of Gov-
ernment has been drawn to the finding
of the experts conducting research m
India on radiation hazards thab
radiatson on generative tsues may
affect fertility, and

(b) the steps taken to prevent the
1adiation hazard and whether any
remedy has been discovered?

The Prime Minister and Minister of
External Affajrs (Bhrl Jawaharlal
Nebru): (a) It 13 now farrly well
established that reproductsve cells or
germ cells may be damaged or des-
troyed by 1onising radiations resulting
n impaired fertility or even total
sterility The degree of damage 1s
dependent upon the type and amount
of radiation as well as duration of
exposure Radimtion hazards are of
two types, (1) external and (ii) inter-
nal In the case of the external
hazard, the radiation source
lies cutside the body and can bring
about its deleterious effects by acting
on vulnersble components of active
cells Internal hazard arises  from

CHAITRA 5 1881 (SAKA)
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{b) The following steps are taken
to prevent raduation hazards:
Externa]

(1) Proper shielding of the radi-

ation sources

(1) Mantaming sufficient dis-
tance from the radio-active
materal

() Limiting the time spent In
radiation area

(1v) Wearing of “film badges” by
personnel working with 1oniz-
ng radiations in order to de-
termune the radiation dose

: and the amount of radiation
received

Interngl

Preventing radioisotopes from en-
tering the body by employment of
proper control techmiques such as
wearing of protective clothing and

| 8loves and care in the handlng of
radicactive substances

No specific remedy has so far been
discovered agmnst radiation  How-
ever, research 1s being earrted out
to find substances that would confer
protection against radiation damage
or rectify the damage Cone

Glucose and Starch from Tapioca

2370, Shri Manjyangadan: Will the
Mimster of Commerce and Industry
be pleased to state

(a) whether any steps have been
taken by Government for promoting
the manufacture of glucose and starch
from tapioca, and

(b) if so, the details thereof”

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur BShastri):
(a) and (b) A statement 1s Jaxd on
the Table

STATEMENT

Nearly two years ago the Govern-
ment of India had sanctioned a scheme
submitted by Messrs Corn Products
Refining Company, New York, to set
up & Tapioca Starch Factory in Kemala
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ed under the Industries (Development
and Regulation) Act, 1951 for the
production of Glucose Powder, for a

‘This unit is likely to go into pro-
duction in the near future.

Clamsification of Accidents in Mines

2371. Bhri T. B. Viital Rao: Will
+ the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it is a fact that acci-
dents in mines are being classified as
statistieal and non-ctatistical:

(b) if so, the basis for such classi-
fication;

fc) whether it is also a fact that de-
talls of non-statistical accidents ate
not being published since 1050;

(d) if so, the reasons therefor; and

(e) the total number of accidents—
statisticsl and non-gtatistical separa-
tely for each year since 19507

The Depuiy Minister of Laboar
(Bhri Abid Al): (a) Yes.

(b) Accidents not connected with
mining are classified as non-statistical
accidents.

(c) Yes,

* (@ As nop-statistical sccidents are
not mining accidents, it was decided

Total number of accidenty
Year Stazistical

Seatistical,

I . . . 2,214 13
Ig;? f . . 2,848 11

1952 . : .

1953 . - . 4ol 54 113
1954 . . . 4,613 119
198§ . . . 4,502 110
1956 . . . #4400 124
1957 - . . 3,841 134

1958% . . . 4,004 8s

*Provisional.

Small-Scale and Cottage Industries
in Madras

2372. Shri Elayaperumal: Will the
Minister of Commerce and Industry
be pleased to. state:

e(a) whether any schemes for the
development of small-scale and cot-
tage industries 1n Madras State during
the year 1958-60 have been sanction-
ed;

(b) if so, the amount proposed to
be spent; and

(c) the nature of schemes?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
(a) According to the latest procedure,
no sanction is necessary from the
Central Government for contmuing
schemes, Only in the case of new
schemes, technical approval of the
Government of India is necessary. So
approval ‘has been
accorded to one scheme of gmall scale
industries.

(b) While considering the Annual
Plan of Madras for 1859-80 the follow-
ing Central assistance was agreed to
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by the Planning Commission for vari-
ows cottage- and small -ssale indus-

tihie:—
(Rs. in lakhs)
Astistance

§. Indust —~——

o, i Grants  Total
1. Haadlooms . 20°00 732°00 93-00
2. Small Scale

40°'00  7'00 47°00

3. Industria
Estates 15-00 e 1500
¢ Haodicnfts . 2'€s0 400 6-50
5. Sericulture . 1*00 IS0 2°S0
6. Coir . . 044 062 1-06
ToTAL 78-94 85-1; 164 -06

| gy Sy

In respect of Khadi and Village
Industries, the allocation is made dir-
ectly by the Khadi and Village Indust-
ries Commission from out of the total
funds placed at its disposal by the
Central Government in any year.
The Khadi & Village Industries Com-,
mission has provisionally allotted
Rs. 10287 lakhs as loans and Rs. 5768
lakhs as grants to the State of Madras
for thesze industries during 1950-80.

(¢) Schemes proposed to be includ-
ed in the State Development Plan
1959-60, for which Central Assistance
has been asked for are given in the
statement laid on the Table. [See
Appendix V, annexure No. 39].

Production of Khadl in Madras State

2378. Shri Elayaperumal: Will the
Minister of Commerce and Industry

(a) the quantity of Khadl produced
In Madras State in 1857 and 1958; and

(b) what steps have been taken or
are proposed to be taken to increase
the production?t

dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement containing

Written Answers 7936

the required information iz laid on the
Tuble.
SraTEMENT

(a) The total production of Khad:
including Ambar Khadi during 19587-
58 and 1958-59 (upto the end of
January 1850) was 74-04 lakh sq. yards
and 51°15 lakh sq. yards, respectively.
The latter figure is based on incom-
plete reports received from the vari-
oug institutions, ete. upto 31-1-1958.

(b) The Khadi and Village Indus-
tries Commission is giving fnancial
assistance for the development of
Khadi industry. The Commission has
also arranged to extend technical and
organisational  assistance through
weaving guides, supervisers and other
technical personnel.

Teaements for Displaced Persoms in
) Delhi

Shri 8. M. Banerjee:
2374. { Shri Warlor:

Shri Tangamani:

Will the Minister of Rehabilitation.
and Minority Affairs be pleased to
state:

(a) whether new tenements are
being constructed for displaced per-
sons who are living in camps in Delhi;
and

(b) if so, the number of such tene-
ments?

‘The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) There
are no camps for displaced persons in
Delha.

(b) Doesg not arise.
Industries in Assam

2375. Shri Hem Barua: Will the
Minister of Commerce and Indaustry
be pleased to state:

(a) what are the industries on
small-scale and large-scale basis that
the Union Government have directly
set up or helped the State Govern-
ment to set up in Assam during
1965-56, 1956-57, 1957-68 and 1058-89-
so far;
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(b) what is the total amount iIn-
wvested in these projects; and

(c¢) whether .the financial aid has
been given ag grant or loan?

The Minister of Commerce and In-
Adustry (Shri Lal Bahadur Shastrl):
(a) and (c). A statement giving the
available information 18 placed on the
Table, ([See Appendix V, annexure
No 40].

(b) The information 15 being collect-
ed and will be placed on the Table
©f the House in due course

C.P.W.D. Workshops

Shri Easwara lyer:
2376. { Shri A K Gopalan:
Shri Tangamani:

Will the Minisdter of Works, Hous-
ing and Supply be pleased to state:

(a) the names of the workshops In
. the CPWD which are registered
wunder the Factories Act; and

(b) the number of workers accord-
ing to each category of post employed
mn each workshop?

The Minister of Works, Housing
and Supply (Shri K C. Reddy): (a)
and (b) A statement 13 placed on the
“Table of the Lok Sabha. [See Appen-
dix V, annexure No. 41).

Nuts and Bolis

2377. Shri Daljit Singh: Will the
Minister of Commerce and Industry
"be pleased to state the total value of
nuts and bolts imported 1n India dur-
ing 1958 and 1859 so far (country-
wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Bhastri): A
statement giving the Information for
the period January-November 1858 is
placed on the Table [See Appendix
‘¥, annexure No. 42].

Import figurey for later months are
mot yet available
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Only special types which are not
yet manufactured in the country are
allowed to be imported. The rest of
the categories which are manufactur-
ed in the country are totally banned.

Training tn Pesceful Uses of Atomis
Energy

2378. Shri Daljit Singh: Will the
Prime Minister be pleased to state:

(a) the names of the institutions
1in foreign countries other than U.S.A.
and UK where Indian students are
being tramned 1n peaceful uses of
Atomic Energy (country-wise); and

(b) the number of students being
trained i1n each country?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). The Department
of Atomc Energy has not given
financial assistance to any students for
traming m foreign countries other
than USA and UK 1in peaceful uses
of Atomic Energy

Land for Displaced Persons near
Jungpura (Delhi)

Shri 8 M Banerjee
2379. .< Shri Warior:
| Shri Prabhat Kar-

Will the Mimster of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No 1073 on the 9th Septem-
ber, 1958 and state:

(a) whether the land behind Jang-
pura has since been made available
to the Rehabilitation Mimsiry by the
Ministry of Defence;

(b) 1f not, what are the difficulties
involved;

(¢) whether it i3 a fact that the
land i1n question belongs to the com-
pensation pool; and

(d) if so, what steps the Rehabili-
tation Ministry propose to take to utl-
lise this land for the purposes for
which it had been acquired?
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The Deputy Minister of Rehabill- -
tation (Bhri P. S. Naskar): (a) No.

(b) and (d). The land is required
for Defence purposes and is not avail-
able for being utilised for purposes
of rehabilitation.

(¢) It is Nazul land. 7

Indian Sentenced to Death in Pakistan

238¢. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to
state:

(a) whether Government have re-
ceived details of the case in which
an Indian, Sardool Singh of Amritsar,
was sentenced to death by a military
court in Sialkot (Pakistan);

(b) if so, the nature thereof; and

(c) whether the Pakistan Govern-
ment have agreed not to carry out
the execution until the details of the
case are made known to Indian Gov-
ermnment?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). The Indian High
Commission in Karachi have asked
the Government of Pakistan for a copy
of the judgment and for full facts of
the case. These are awaited At the
request of the Indian High Commis-
mwoner, the Government of Pakistan
have asked the West Pakistan Gov-
ernment for suspension of execution
of the sentence until further orders
from the Central Government

Doothpur Colony in Tripura

2381. Shri Bangshi Thakur: Will the
Minister of Rehabilitation and Mino-
rity Affairg be pleased to state:

(a) whether jt is a fact that due

}othenoodmdcyclmethnteeeumd
in the month of . October, 1958 in
Tripura the inmates of Doothpur
Colony of Fatikray in Kailasahar,
Tripura have suffered very badly; and
(b) if so, the help given by Gov-
ermnment to those affected?

The Deputy Minister of Rehabilita-
Mion (Shri P. 8. Naskar): (a) and (b).
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Only a few families were slightly
affected. Somu gratuitous relief was
given to them.

Prime Minister's Secretariat

2382. Shri L. Achaw Singh: Will the
Prime Minister be pleased to state:

(a) how many permanent posts of
various grades exist in the Prime
Minister's Secretariat;

(b) how many of the posts of each
grade are borne on the CSS, and
how many have been classified as ex-
cadre; and

(c) how many persons who origi-
nally belonged to C.8.8. were con-
firmed on ex-cadre posts of higher
grades?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 54 (Besides these, there
is one permanent pést of Staff Car
Driver and 21 in Class IV for which
no Centra] Service exists ).

(b) Posts iIncluded in different
Central Sectt Services. 44

Ex-cadre posts. 10

(c) None. (Confirmations against
the ex-cadre posts were made before
the Central Secretariat Service
Schemes were finalised. In the cir-
cumstances the guestion of confirming
persons originally belonging to Cen-
tral Secretariat Service or Central
Secretariat  Stenographers’ Service
against such posts did not arise. How-
ever, all the persons who were con-
firmed against these posts were eligi-
ble for appointment to Central Sec-
retariat Service or Central Secreta-
riat Stenographers’s Service).

Compensation Claims of Displaced
Persons from Baluchistan

2383, Shrimati Sucheta Kripalanl:
Will the Mimister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that com-
pensation claims have been filed by
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persons from Quetta (Balu-
chistan) in respect of non-listed move-
able evacuee propecty;

(b) it s0, the details of such pro-
perty and the value of compensation
claimed; and

(¢) what action Government pro-
pose to take in the matier?

The Deputy Minister of Rokabili-
tation (SBhri P. 8. Naskar): (a) No
claims for compensation in respect of
non-listed movable evacuse property
were invited from displaced persons.
However, under the Indo-Pakistan
Movable Property Agreement, lists of
movable property lying with Custo-
diang were to be exchanged between
India and Pakistan as a prelude to
the exchange of listed movables. The
eVacues OWners were given time upto
31st December, 1836, to apply for the
restoration of articles not included in
the lists received from Pakistan. The
applications received were forwarded
to the diplomatic representatives of
India in Pakistan for taking up the
matter with the authorities concerned
in that country,

(b) Full particulars of such pro-
perty and the value of articles are
not available as they had not been
indicated 1n a number of applications
received from the owners

(c) The cases have been pursued
with the Government of Pakistan with
a view to their werification by the
Pakistan Government. There is no
scheme under contemplation for the
payment of compensation for move-
ables left by evacuees in Pakistan
as such claims are not susceptble of

Wrtten Answers MARCH 28, 1939
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(b) if so, what steps Governmmnt
have iaken to ‘bring. back the said
Indian from Pakistan?

The Prime Minister and Miaister -of
Exteroal Affalzs  (Shol Jawsharisl
Nehru): (a) Yes, Sir. On the morning
of 6th March, 1959, East Pakistan
Riflemen fired ssveral rounds on Indian
nationals harvesting in their flields in
Char Rajanagar of Raninagar P8,
district Murshidabad. Later on, three
Pakistani nationals, armed with lathis
and followed by four East Pakistan
Riflemen, appeared on the scene and
after assaulting Rati Kanta Maondal
angd Makhan Mondal, both Indian
national, kidnapped the latter to
Pakistan.

(b) The Government of India took
up this question with the Govern-
ment of Pakistan as well as with the
Government of East Pakistan. The
latter have promised to return Makhan
Mondal and we are awaiting confirma-
tion of his release from our Deputy
High Commissioner, Dacca.

Development of Dandakaranya Ares

¢ 2385, Shri Panigrahi: Will the Min-
mter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of persons so far
provided employment in the first
phase of development of the Danda-
karanya area;

(b) how many of them have been
employed in the operation of road
transport, distributwon of consumer
goods, dairy units, manufacture of
bricks and tiles, reclamation of land,

tion, rrrigation works and carpentary
centres separately;

(c) whether any persons have been
appointed as doctors, health assistants,
teachers, petty shopkeepers, fisher-
men, administrative personnel of
various categories, technicians and
skilled workers; and

(d) if 50, their number, occupation-
wike and the States from which they
have been recruited?
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The Deputy Minister of Rehabilita-
ten (Sl P. B, Naskar): (a) 2929,

(b) The information is as follows:—

‘Work oa which employed pem“o' .
oa
employed

{) Operation of road transport . 92

;) Distribution of Consumer

goods . . . . . 2
(@) Dairy Uals . . . Nl
{iv) Manufacture of bricks and

tiles . . . . - 200
{v) Reclamation of land . . 100

0

g X T e
(vi) Construction of roads . Nil
{o¥id) Village construction . Nil
{ix) Irrigation Works . . 100
{x) Carpentry Centres . 400

(c) and (d). While no teachers and
fishermen have so far been appointed,
the number of persons appointed in
other professions is as follows:—

{) Doctors . . . . 4
{#) Health Assistant 1

(i) Petty Shopkeepers . 30 ,
{iv) Administraive Personnel,
technicians and skilled workers 1000

EEEEEEE%
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the Chairman, Dock Labour Board,
Calcutta, apd what is the nature of
allegation against the workers; and

(b) the number of dock workers
who were charge-sheeted, suspended
or otherwise punished from the 4th
November, 1068; upto the first week
of March 1059 before the Chairman
assumed special powers?

The Deputy Minister of Labeur
(Bhri Abld AM): (2) In all 90 workers
have been charge-sheeted and sus-
pended, pending enquiry, for slow
work. .

(b) 217. Out of these, 28 were
charge-sheeted and suspended pending
enquuiry, 82 were only charge-sheeted
and without suspension, and the re-
maining 107 were punished mostly by
warning.

Shri 8. M. Banerjee (Kanpur): I
want to submit, ag you are aware . . .

Mr. Speaker: On the short motice
question?

Mr. Speaker: If any hon. Member
wants to get up, he must spesk on
matters which are on the Order Paper,
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1219 b,
RE: POINT OF PRIVILEGE

Shri P. K. Deo (Kalahandi): Mr.
Speaker, Sir, on the 23rd of this
month, I gave notice to you of my
desire to raise a question of breach
of privilege under Rule 222 of the
Rules of Procedure and Conduct of
Business in Lok Sabha. In this connec-
tion, I would like to draw your atten-
tion to a news item appearing in the
daily Oriya paper Samaj of 18-3-1959.
The news item appears in the front
page under the bold heading “Who
does not give false accounts?”, It ends
with an interrogation mark The news
is reported from Bhubaneshwar on
17-3-1959 by a staff reporter of the
Samay

Sir, the Englsh translation is this:

“In reply to the criticism of some
members that Block Development
Officers have been using Govern-
ment jeeps for their own work
and have been submitting false
accounts so that they may not be
caught, Dr. Mehtab, the Chief
Minister, replied in @& realist man-
ner. Aiming at the critics, the hon.
Chief Minister said that Members
of the Legislative Assembly and
Members of the Parliament also
furrush false accounts (false
vouchers). The Chief Minister
further sought the advice of others
for its remedy.”

It is B very serious charge To give
false mccounts to the Government 1s a
crimunal offence which amounts to
cheating and at the same time, for-
gery under sections 420 and 463 of
the Indian Penal Code for which seven
years' rigorous mmprisonment and two
years rigorous imprisonment respect-
jvely and fine have been prescribed.
If any particular Member of Parlia-
ment has given any false account and
it has been brought to the notice of
the Chief Minister, he might have been
perfectly nght to mention his name,
But to pass a sweeping and general
remark like this against all wne
Members of Parliament that they have
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been submitting false accounts iz de-
liberate, calculated, mischievous and

+ defamatory.

Mr. Speaker: I suppose these are
the observations of the hon. Member.
He 15 repeating what ought not to
have been said by the Minister.

Shri P. K. Deo: May's Parliamentary
Practice clearly says that reflections
upon members, even if the particular
member is not named or otherwiw
indicated are equivalent to a reflectionr
on the House.

Mr. Speaker: I
sufficently.

have heard him

Shri P. K. Deo: Just one minute
In this connection, I would hke to
draw the attention of the august
House to the fact that Members of this
House are men of integrity, they are
representing scveral lakhs of people
each and that they are engaged in
the pursuit of thewr duties to this
country, and making these serious
charges agamnst their conduct has
lowered them in public estimation,
making 1t very difficult for them to-

¢ function 1n this country. Secondly,
these utteranccs of Dr. Mehtab have
been magnified by the report of the
staff rcporter of The Sama; where
he says that these remarks have
been made “In a realist manner”.
Thirdly, the way in which 1t has been
published in the paper, m the front
page inside a box with a big headhine
“Who 15 not giving false accounts™
makes the editor and management of
the paper also chargeable.

In this connection, I would like to
submit that Dr. Mehtab selected the
most opportune time to hit the Mem-
bers of Parliament below the belt He
thought that he will get the protection
of article 184(2) of the Constitution
under which any action or any legis-
lative procedure in the Legislative
Assembly of a State cannot be ques-
tioned in any court of law. But I Ao
not think that protection will apply
in this case to be referred to the
Privilege Committee of this House.



of Parliament If motions of this
type are allowed by this House the
dufficulty that would arise would be
that Members of Parhament will be-
come absolutely immune from any
enticism whatsoever 1n a democracy
That 1s not the meaning of the prn-
vileges of the House Therefore, 1
submit that the press and the people
outside must be at hiberty to criticise
even Mcmbers of Parhament, if they
so desire, because criticaism 15  always
helpful and i1t does not m any way
affect .

Shri V. P Nayar (Quilon) There 1s
no point of order

Shri Tyagi: My pomnt of order,
therefore, 15 that such a small matter
as reference to Members of Parla-
ment with regard to any mafter per-
taiming to their domestic affairs ur
private life such as that “Members of
Parliament are merry making or
Members of Parliament do drink™
ought not to be referred to the Pn-
vileges Comrmuttee

Shri Nath Pal (Rajapur): What 1s
the pomt of order?

The Minister of Home Affairs (Shri
G. B. Pant): I do not at all think this
report 1g correct If any statement
hke that has been made, 1t 15 un-
fortunate and I would be sorry that
any vesponsible person should have
made such a statement B far as
the motion of privilege is concerned,
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the proceedings of all leguslaturey and
Parliament are priv.'eged and no
action can be taken in one House for
anything that 13 sad 1n another
House # It may be nght, it may
wrong, it may be something tnvial
small We may not hike that at
But, still, this 13 not the remedy.
while I would be sorry if a sta
ment ha; been made, no question
privilege arises

Mr. Speaker I mere.v brought it
up for the purpose of inding out what
exact jurisdiction we will have, be-
fore I give consent to ae it m the
House 1itself This 153 a preliminary
stage I am not giving my consent
just now I told the hon. Member
when he came to me a.out the two
reasons First of all, w. do not have
the statement of the hon Chief Minis-
ter, what exactly he said, because
people who are siiting 1n the galleries
may understand 11 in.a different way.
Whenever any statement 15 made ™
this House, 1f any hon Member wams
a certified copy of the same, 1t 18
supplied So, I told him that we do
not have the driginal statement with
us Assuming he produces the state-
ment and the statement 1s exactly in
the same terms which have been sent
to us, apart from the question of
merits as to whether they amount to
a question of privilege, as suggested
by the hon Member, or a triviel
matter, as pointed out by Shr Tyagi,
and so everybody must have the rnght
to abuse Members of Parhament—t
15 not & matter which I am deciding
now, and I am affraid if I agree with
the hon. Member then no Member of
Parliament will be safe—, I under-
stand there are small things and
there are big things What are the
things that a reasonable, responsible
person ought not to care, ought not
to take notice of, what are serious
matters, who 18 the person that utters,
under what circumstances he utters—
these are the matters that have to be
considered Now I am not going into
the ments or giving my decision on
those grounds I also agree with the
views of the hon Home Minister 1
am not going to give my consent for

8
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lature, the same immunity ap
plies to him also. If really th
hon. Chief Minister has said wha
he is alleged to have said here
it ig regrettable, as the hon
Home Minster has said. I am sun
that if any hon. Minister or any mem-
‘ber in any other House takes advan-
tage of the immunity there, the other

way. I do not give my consent to
this, I will treat it as closed.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch. Tribes): I think a
clarification is called for in the light of
what has been stated here, which is
now public property, It is obwvious
that the MLLAs and MPs referred to in
what has been presented to us, belong
to only one State.

Shri P, X. Deo: No, no.
Mr. Speaker: I am sure he refers to

MLAs of his own State and MPs of
this country.

1229 hrs
RELEASE OF A MEMBER

M. Speaker: I have to inform the
House that I have received the fol-
lowing wireless message dated the
25th March, 1959, from the Superin-
tendent of Police, Rohtak:—

“Y have the honour to inform
you that Chaudhary Pratap Singh

March, 1959 at 12 noon.”
He is already here.

12-30 hre.
PAPERS LAID ON THE TAELE

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): Bir, I beg
to lay on the Table a copy of the
statement of cases in which the lowest
tenders have not been accepted by
the India Stores Department, London,
during the half year ending the 31st
December, 1958. [Placed in Library,
See No, LT-1316/59.]

NorrricATioON UNDER RIQUIBITIONING
AND AcCQUISITION OF IMMOVAsLE
ProPERTY ACT

Shri K. C. Reddy: Sir, I beg to lay
on the Table, under sub-section (2) of
Section 17 of the Requisitioning and
Acquisition of Immovable Property
Act, 1952, a copy of Notification No.
S.0. 511 dated the 7th March, 1059,
[Placed in Lirbary. See No. LT-131%/
59.]

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

THRTY-NINTE REPORT

Sardar Hukam Singh (Bhatinds):
Sir, I beg to present the Thirty-ninth
Report of the Committee on Private
Members’ Bills and Resolutions.
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ESTINATES COMMITTER
ForTe-20URTRE Rzvomy

_ e et e (W) : wew
wog, & stween wfify & eanfe
Wt ¥ srdafr areg fawg T
e gy ¥ ar F aoeeem afafa
oY warfrady foid—wmr 3 ¥ <l
g0
Shrl T, B, Vittal- Bas (Ehammam):
Somre Samiti?

Mr. Spesker: It is on the Order
Paper.

Shri V. P. Nayar (Quilon): What 1s
the equivalent for Xstimates Com
mittee?

* Mr. Speaker: Hon. Members should
look into the rules. The Hindi equi-
walents have been circulated to hon.
Members and are available. I am
very glad that hon. Members are
anxious to know the names in Hindi
and I am sure that the same interest
will be evinced andinleuthanlix
months they will get ready.

1281 hre.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AccmeNT 10 Carcurra-Bomeay Mam

Shrimati Ila Palchondhurl (Naba-
dwip): 8ir, under Rule 187, I beg to
call the attention of the Minister of
Railways to the !ullowml matter of
urgent public importance and I
request that he may make a statement
thereon:

“The accident to Caleutta-
Bombay Mail near Chakradhar-
pore on the South-Eastern Rail-
way on the 20th March, 1939."

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): I regret to
apprise the House of brief details of
the collision on 20th March, 1959, at
Chakradharpur BStation of the South
Eastern Railway in which No. 2 Up
Howrah-Bombay Mail was involved.

430 LSD.—4.

At about 2.00 ax. on the
18th|20th March, 19858, while
Down Goods train from Rour
was waiting at the Down Outer

ir
il
ot
Thgort
i
i,

Down Goods also coming from
kela side collided into its rear.
result seven wagons of No. 656
Goods got derailed blocking the Up
main line. Meanwhile, No. 2 Up
Howrah-Boimbay Mail from Howrah
left Chakradharpur at about 2.10 a.m.
and its engine collided with the

jif

brake van and one third class bogie
coach next to the engine of No. 2 Up
Mail got derailed. As.a result of this,
the driver of No. 2 Up Mail and the
Assistant driver of' No. 658 Down
Goods sustained serious injuries and
were admitted into the Chakradharpur
Hospital. 13 persons received minor
injuries, out of whom 6 were passen-~
gers and the remaining were railway
staff including the Fireman and the
Augwala of No. 2 Up Mail and the
Guard of No. 656 Down Goods. Al
of them were attended to in the Rail-
way Hospital at Chakradharpur and
then proceeded by No. 2 Up Mail
which left after a detention of about
10 hours. The Guard of No. 656 Down
Goods was, however, subsequently
admitted into the Railway Hospital
at Adra. Through communication
which was interrupted was restored
at about 12.00 hours on 20th March,
1959. The Government Inspector of
Railways, Calcutta, commenced his
statutory enquiry at Chakradharpur
on 21st March, 1859 and concluded it
on 22nd March, 1939, his report s
awaited.

The driver of No. 2 Up Mail un-
fortunately died in the Hospital on
the evening of 22nd March, 1889, The
Assistant Driver of No. 656 Down
Goods is still in hospital at Chakra-
dharpur and is progressing satisy
factorily. The Guard of No. 656 Down
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[Shri Shahnawaz Khan]
is also progressing satisfactorily in the
Adra Hospital and i likely to be dis-
‘charged in about three days’ time,

An ex-gratia payment of Rs. 500 has
been made to the family of the
deceased driver of No. 2 Up Mail, and
Rs. 100 each to the Assistant Driver
and the Guard of No. 656 Down
Goods.

12.35 hra.

COAL GRADING BOARD (REFPEAL)
BILL*

The Minister of Steel, Minea and
Fuel (Sardar Swaran Singh): Sir, I
beg to move for leave to introduce a
Bill to repeal the Coal Grading Board
Act, 1925, and to provide for certan
matters incidental thereto,

Mr. Speaker: The question 1s:

“That leave be granted to intro-
duce a Bill to repeal the Coal
Grading Board Act, 1825, and to
provide for certain matters inci~
dental thereto”

The motion was adopted.

Sardar Swaran Singh: Sir, I mntro-
duce the Bill.

smll treat them as moved, if the hon.
Members in whose names these cut
motions stand are present in the
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fiometndthemtmoﬂmmm
wise in order.

Demanp No. 42—MINISTRY OF
HeALTH

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 12,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Sist day of March, 1960, in
respect of ‘Ministry of Health'.”

Demaxp No, 43—MEDICAL SERVICES

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 6,07,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1860, in
respect of ‘Medical Services'.”
Demane No. 44—PusLic HEavte

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 15,15,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
3ist day of March, 1960, in
respect of ‘Public Health'”
Demanp No 453—MiscELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF
. HeaLms
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 80,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

ment during the year ending
the S1st day of March, 1860, in

Ministry of Health'”

. Published in the Gazette of India Extracrdinary Part I—Section &

dated 268-3-1859.

$#Moved with the recommendation of the President.
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Denvanp No 122—Carerrar OUTLAY .
or THE MiNmsTRY Or HEALTH

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs 11,43,97,000 be grinted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year encing the
Sist day of March, 1960, 1n
respect of ‘Capital Outlay of the
Ministry of Health'”

Mr. Bpeaker: Does the hon Mnis-
ter want to say anything at this stage?
No, he will reply

Shri D 8 Ra)u

Shri Nath Pai (Rajapur) Normally
it 18 your practice to call upon an
Opposition Member to open the debate

Mr Speaker: But hon Members
have not provided any doctor in the
Opposition to get up and speak here

Shri V. P Nayar (Quilon) The
hon Minister does not happen to be

a doctor Shr: Raju could have qpoken'

later with advantage

Mr. Speaker. Shr1 Raju 15 an emi-
nent doctor He was in the INA He
has got rich experience and he rarely
speaks in the House Let us have the
benefit of his advice

Shri D S. Raju (Rajahmundry)
Mr Speaker, Sir, I thank you very
much for giving me this chance of
saying a few words on the Demands
for Grants of the Mimstry of Health

Mr. Speaker: The hon Member
may come to one of the front benches,

I will give preference to doctors and
hen I will call others

Shri 8. M Banerjee (Kanpur)- And
hose who come from the families of
‘octors

Shrl D. C. Sharma (Gurdaspur) He
as come very near to my hon friend,
he Mimuster

Bhri D. 8, Raju: I must confess that
be Demands are inadequate and fall
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short of our expectations 0 meet ocur
essential needs so far as the improve-
ment and maintenance of the standards
of health are concerned. I do not wish
to compare with what 12 happening
in other countries. Comparisons are
always odious But I must say that
most of the advanced western coun-
tries are spending much more money
than what we are domng and this too
in spite of the fact that their stan-
dards are very high They are doing
that because they have found that it
1s necessary and inescapable

The problem of health 18 not so
simple as 1t looks It i1s a complicated
one It 1s not a thing which can be
presented to the people on a platter.
Neither the Health Minustry can do
it, nor the doctors can do 1t, nor the
hospitals can do 1t It is a thing
which must be understood and the
responsibility lies not only with the
Health Mimistry but also wnth the
entire Cabmnet It 1s the responmibility
of the Lok Sabha Members and of
public citizens It 1s the responsi-
bility of the individual also So , 1t 1s
a joint responsibihity

Now, I would hke to mention the
new trends in the appreciation of
health problems Man 1s no longer an
150lated individual iving m a blissful
past of a prehistoric Life. He has to
live m a famuly He has to ive m a
community He has to live m a
society and perhaps as a citizen of
the world at large So much 30, he 18
very intimately connected with what
18 happening 1n the family, in the
society and in the world at large Bo,
he 15 bound to be influenced by factors
affecting the family, community and
the country and the world In wew
of the advances of the present scienti-
fic world, we have got to come
together What 13 happening outmde
an distant corners of the world is
affecting, us very intimately and
vitally In the light of this new
approach, we must base and under-
stand the problems of hemith

1 must congratulate our Central
Health Minustry on the formation of
the Central Health Council which has
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come into existepce in 1932 under the
Constitution. It was a very walcome
step, & sort of a major high policy
making body discussing the warious
problems of health, suggesting ways
and menns to the Health Ministry and
the State Governments and suggest-
ing ways of implementing the policies.
However, 1 would like to mention that
the Central Health Council should
have been enlarged to include repre-
sentatives of other Ministries also.
Because, as I =aid before,.that is a
joint responsibility and it will be
much better if these problems are
discussed across the table, face to face
with representatives of other Minis-
tries and important matters emphasis-
ed on them instead of simply forward-
ing them to the Ministries concerned.

As I also said, health problem is a
wery complicated problem. Take, for
instance, the problem of food and see
how intimately it is connected with
health. Unless and until we give ude-
quate food to our people, we can
never improve their standard of
living. I say, not only in quantity,
but also in quality. The present
average calorific value is 1800 per
adult. From the scientific point of
view, that is very inadequate, The
minimum required is about 2000
cnlories per man per day. We are
not able to give at the moment that
basic necessity. Apart from the quan-
tity of it, there is the qualitative
aspect also. What we need most are
the subsidiary foods, such as milk,
meat, eggs and fish, The Minister of
Industiries and Agriculture comes into
the picture. It is essential that we
provide the busic qualitative structure
of the diet. In this connection, I would
like to mention that the nation should
encourage poultry farms, dairy farms
and piggories also which give ade-
quate nutritive wvalue. We should
throw out our sentiments if
and deal with practical realities in a
scientific way.

Also, the problem is much mare
eomplicated. We want food and we

If we do not solve this problem, we
will destroy ourselves. That is why
I said that the potential dangers of
population growth are worse than the

Then, I come to the problem of
urbanisation. I was trying to impress
upon the hon. Members this very
complicated problem. Look =t pro-
blem of the cities. They are bulging
to an enormous degree Small
villages have become towns. Bmall
towns have become cities and cities
have become corporations, In the
cities, s=e how difficult it is to accom-
modate the people, find food for them,
and clothe them and provide sanitary
conditions for them. All these are
very grave problems. We create
slums also in these big cities, Slums,
as you know, are frequently the poten-
tial sources of social and political up-
heaval, We must anticipate these
troubles, take up this problem very
seriously and fix the limit for the



maximum expansion of any city.
Unless we deal with this guestion now
at this siage, later on, we might fihd
this problem insoluble. Actuslly,
over-congestion does seriously affect

wild fire because of the congestion.
Damp roof, damp floor, are potential
sources of spread reular
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Realth which demand the attention
and co-operation of all the Ministries

was an uphill task against the back-
ground which was beset with many
difficulties. Only eleven years ago,
the baby of our infant republic was
handed over to us. It was such a
grotesque and' uncouth baby, wvery
unhealthy. Hardly did we think that
it would survive. It has stood all
these 11 years and 18 now able to stand
up very proudly. As our Prime
Minister lately said, an elephant takes
time to stand up. It has taken time
and it has stood up and it is now
marching ahead.

Regarding achievements, when you
assess the wvalue of any work, it must
be wunderstiood in the perspective
against the background of the diffi-
culties which it has had #o eontend. ¥
have got a word of praim for the
Contributory Health Service scheme,
whick is now mainly intended for the
Central Governmmt employsee in
Dalli end arownd. 14 i» mow eovering
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nearly 4} lakhs of Ceniral Govern-
ment employees and their families. It

More and more people are flocking to
the dispensaries. They have taken &
right step to see that no undue delay
» caused in waiting at the dispen-
saries for the Central Government
servants, It is a very good step and
I hope it will bs implemented and the
experiment will be tried fully, so that
1t will serve as w pilot scheme for the
rest of the States

Coming to the wvarious cantrol
schemes which the Central Ministry
of Health bas undertaken, they are
really worth while, especially the con-
trol of malaria. Malaria is still the
worst killer in Indiz. The Central
Governmnent is spending now abouf
Ra. 45 crores in converting this malaria
control programme into a malaria
eradication programme, which they
hops ta do in the next three years,
If malaria could be eradicated from

ment. Even if they could partislly
succeed, still, it will be an achieve-
ment. But, there are formidable

dificulties. This is a colossal pro-
blem to deal with 400 million people.
In fact, malaria is endemic all over
the country. They are hoping to
cover at least 300 million people in
the next 2 or 3 years. Each unit has
8 cover about a million people and it
requires thousands of jeeps, plenty of
materials, quantities of DDT., a
number of Health Visitors, etc. All
these are necessary conditions for the
fulfilment of this programme. But,
any amount of trouble and any amount
of money that is spent is well worth
undertsking. This is a grand scheme
and I hope to see the day when the
Government would be able to tell the
world and tell this country that
malaria has been eradicated from this
mn‘,Q

Bhri V. P. Nayar: Not in thia
country

Shri . 8. Raju: It 19 actuaily ast a
scheme to control mosquitess. I Is
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that scheme could be mccepted
the mosquitoes also will be
that will be a happier day

[ o]

Shri V. P. Nayar: May
question? I hope the eminen
will kindly reply to this question. We
have heard from the reports that some
varieties of mosquitoes like Anopheles
have developed resistence to D.D.T.
How do we propose to meet the situa-
tion?

2. g
I H

Shri D. 8. Raju: It 15 a race actually
between us and the mosquitoes. We
are trying to destroy them as quickly
as possible. It all depends on who
succeeds in the end.

Mr. Bpeaker: Can we have more
effective and more virulent DDT?

The Minister of Health (8hri
Earmarkar): As a matter of fact, no
mosquito has yet developed resistence
in India

Bhri D. 8. Raju: Coming to the con-
trol of Tuberculosis it 18 & vast pro-
blem affecting millions of people in
India. There are about five million
Tuberculosis patients It is a colossai
figure and there are about half a
million deaths due to tuberculosis, It
has been estimated that about hull &
million beds are required to treat all
these tuberculosis patients, and
about 7,000 clinics will be necessary
to give treatment to them. It is not
poasible for all the patients to be
nrovided in the hospitals. You have
to find Rs. 5,000 crores which you can
never dream of. The only soclution is
to develop tuberculosis climics where
all these patients can be diagnosed,
advised and then treated in a domi-
cialiary fashion. Thanks to the ad-
vance of science, we have the latest
anti-biotics, streptomycin éete and
some of these preparations are very
effective. Certain advanced cases
which would have been rejected as not
curable a few years ago are now being
satisfactorily cured by anti-biotics.
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In this connection I would request
the Health Minister to make a very
determined effort to make such druge
self-sufficient in India. They should
be produced in adequate quantities be-
fore it is too Iate. At present we are
importing these anti-biotics to a very
large extent. That costs us huge
sums of money. If we could be self-
sufficient in this respect, we could
save some foreign exchange. I
think we are manufacturing almost
sufficient quantity of Penieillin. If
the production of the factory could be
mncreased, we will, I think, be able to
meet the needs.

Now, as regards the cure and con-
trol of Leprosy, Sir, we have got a
very good remedy in Sulphones.

Mr. Speaker: What is it?

Shri D, 8. Raju: Sulphones, which 1s
a latest drug, and which is very cheap.
Here, no hospitalisation 13 necessary.
Leprosy clinics could deal with these
patients. The patients can come to
the chrucs and swallow one or two
pilis a day. If they do it for a year

tor two, cure can be assured.

Shri Khadilkar: It 1s only one type.
The other type 15 not amenable teo
this,

Shri D. 8. Raju: There are two
types. One 15 the neural type and
the other skin type. It 1s much more
eftective on the skin type. It is a
very cheap remedy We could easily
manufacture and supply sufficient
quantity of Sulphone drugs to the
various patients in clinics

The name ‘Leprosy’ has got a very
bad odour asbout it. People are
afraid of 1t. People who are cured
of the disease of leprosy are to be
taken back to society I wonder
whether 1t 18 possible to change this
into some other mocuous name, as
one of the skin diseases.

Mr, Speaker: Even when that name
is not used, there iz so much of cen-
temination. If you say ‘It is all right,
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and there is nothing, people will not
balieve It will be spread That is
what people will say.

Shri D. 8 Raju: We have to isolate
-gantagious ones and treat them

Mr. Speaker: The leper embraces a
child A man who 13 weak tends to
show off that he 15 all right He
may, by embracing the child, inject
contagious germs So, the first thing
15, he must be segregated.

Shri Earmarkar: Leprosy requrea
prolonged contact

Mr Speaker- They must be segregat-
ed first

Shri D. 8 Raju: Leprosy requires
prolonged contact for years together

Dr Sushiix Nayar (Jhans1) There 1s
a lot of musconception on the subject
of leprosy It i1s not so highly infec-
tious that one touch 18 gomng to re-
sult in infection Nor, 1s there much
difference between the two types—
Neural and Lepromatous leprosy?
They are both different stages of the
«ame disease This has been proved
according to the latest researches
For communication of infection, prq-
longed and repeated contact 1s neces-
sary

Mr. Speaker The idea of the hon
Member 1s that whenever a man 1s
cured, he must be allowed to reman
as a good citizen That does not
mean that they could come into con-
tact with our children even before
they are cured thus injecting poison
So, both these things have to be taken
care of

Shri D S Raju: They should be
kept in colonies These colonies must
be made self-sufficient There are a
large number of voluniary orgamsa-
tions 1n India like the Ramakrishna
Mission, varous Christian Organisa-
tions, the Khusht Nivarak Sangh ete
All these orgamsations are doing
wonderful work They are rehabili-
tating them and they are working
self-gufficiently In this connection I
would say that whatev.: money the
Central Government 1s going to pay
them will be amply rewarded
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Now, Sir, 1t 18 the responmbility of
.the State Governments to protect and
safeguard the health of the people
The Centre actuslly vomes in by way
of giving them monetary help, and by
weay of affording them techrnucal In-
formation, collected from varous
sources This 15 the main function of
the Central Mustry and, nghtly so,
I think We have a few Qentral Ins-
titutions We have got one in Delh,
namely, the All-India Institute of
Medical Sciences It 13 a premuer
orgamsation in the country and we are
all anxious to hear every now and
then from the hon Mmuster to the
effect that everything 1s gomg on well
with this Institute 8o, we are all
anxious, now, at this stage, that sold
foundations must be laid for this Ins-
titute, so that 1t might be able to
attract scientists from all over the
world It might do research, funda-
mentally and basically

In this connection I would hke to
say that we must concentrate on post-
graduate work We want a number
of post-graduate teachers, experienced
men, to work m various medical
colleges all over the country We
want them very urgently This 18 one
of the problems which I would like
to emphasise Our Health Minstry
should concentrate upon these things
And, we would like to be assured that
the All-India Imstitute of Medical
Sciences 13 focussing its attention upon
post-graduate teaching If it has a
definite and a purposeful role, i1t may
continue as an autonomous body
Otherwise the idea of integrating it
into the University of Delli should be
thought out

Mr. Speaker: The hon Member 1s so
near the Institute

The hon Member generally speaks
of this I called him because he 18 a
Doctor, and he must have gone round
and seen and given the benefit of his
experience to Members here

Shri D. 8. Raja; There are two
Members from Parhament side, Sir
Their views will be more authentic
than mine



India Services, like the LM.B. Though
& bad odour was attached to its
name, it has done very good work in

Another poiwnt that I would lLike to
refer to is this, that it is high time
that we thought of the awarding of
highest diploma like the fellow-
ip of the Royal College of Surgeons
the Royal College of Physicians
England, by a central academy in
lhi We got enough teachers with

ient experience and learning to
andertake this work, That will give
us the highest uniform standards for
the whole country. Wherever we
want professors, wherever outstanding
men are needed, we can supply them
from this place. So, I would suggest
that a Central academy be started for
the purpose of giving fellowships on
the model of the fellowship of the
Royal College of Surgeons and the
Royal Coltege of Physiclans in
England.

H

Now, I would Ikke ty refer to the
indigenous systems of medicine. There
are 1n this country about 54 colleges
of integrated medicine, granting dip-
lomas which are almost equivalent to
the allopathic graduate’s M.B.B.S.
They are supported snd helped by the
State Governments; and the students
come to the college of integrated
medicine afler passing the Interme-
diate exatunation, and I do hope that
no restrictions will be placed in their
registration, and all the facilities and
privileges will be accorded to them on
the same scale o3 for the allopathic
gradustes. It 1s unfair to diserimi-

Skei D. 8. Baja: [ feel that this dis-
crymination is unfair

There are about 54 colleges now,
and at a time when we are badly in
néed of doctors, we must encourage
students from these colleges also.

The next most important problem 1z
expansion of medical colleges. Where-
Ver we go round in India, we find that
all the hospitals are overcrowded. I
had the opportumuity to go to Kerala
*recently and visit some of the hospi-
tals there, and I found two patients
for one bed, one underneath the other,
because there is sush a rush. I found
the same thing in the Madras hospitals
also They are overcrowded. The
doctors are also overworked, and they
are not able to cope with the work.
So also, there 13 shortage of nurses.
This 1s a very important problem which
must be tackled. Even America with
less than half the population of India
has got 80 medical colleges, and they
&re now trying to expand the number
to one hundred But we in India
have got only 54 medical colleges at
the moment. Of course, we have
made very rapid progress I have no
doubt about it. The starting of a
Medical college 15 a very great event
of national importance  ‘There is no
doubt about 1t. It requires enormous
Sums of money, of the order of Rs. 80
to 100 lakhs, for starting a medical
Collage and for equipping it proper-
ly. 8o, it requires nearly a crors of
Fupees. So, 1t is not an easy thing,
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Mr. Speaker: An hoo. Member
wants to know who the president of
that association is.

Shri D. 8. Raju: It is one doctor. It
is immaterial who he is.

Shri V. P. Nayar: We understand
that it is an eminent doctor by name,
Dr. Raju.

Shri D. 8. Raju: I saud that it was
immaterial. It may be X today, and
it may be Y tomorrow.

Shri Earmarkar: It might be Shri
V. P. Nayar tomorrow.

Shri D. 8. Raja: I must eongratu-
late the people of Kakinada, and con-
gratulate the dynamic leadership
given by our Chief Ministry of Andhra
Pradesh and his very able assistant,
the Director of Medical Services,
Mgjor Rao, end the gentleman who se
very willingly donated about Ra. &
lakhs, pamely Mr. Narisbchandsa
Prassd, whe wes vVery pgenersus,
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noble-minded and philanthropic. 1
would like to emphasise that the
fountain springs of fellow-feeling, of
love and human understanding have
not dried up yet, because there are
still people like them living in the
country. I would suggest that that
should be taken as an axample, and
other States also might come forward
and follow suit. That is the only way
in which we can help the urgent needs
of the people, 30 far as medical edu-
cation is concerned.

In this connection, I would like to:
say that much money is being spent
on buildings, which, I personally feel,
is unnecessary. We can do well with
less amounts. Who knows? In the
next decade or two, much of the
designs and much of the equipment
may become pbaolete, .So, why should
we waste money on these things?
What we should do is to invest every
rupee that we have got in getting the
best teacher and getting the best
equipment, and we must economise on
building constructions. 1 have made
this suggestion before, and I would
like to make it agmin.

Before I conclude my remarks on
this topic, I would request the hon.
Minister to have a soft corner for
those voluntary institutions which are
doing tremendously good work, such
as the Christian missions, the Rama-
krishna Mission and warious other
voluntary organisations. They are
doing tremendously good work, and
they are able {0 secure the services of
the best doctors in the country, and
they give relief to the people at a
cheaper rate.

About drugs, I would request Gov-
ernment to make an earnest attempt
to make the country self-sufficient in
almost all the essential drugs a»
squipment, X-ray plants, surgical
sperstion theatres stc. are all wvery
sssential, and we should try to get
as much as possible of these squip-
mmis.
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Regarding the 1ssuing of licences, it
18 very important that when import
licences are given, very great care is
exercised 1n getting the right type of
dealers, for, otherwise, blackmarket-
ing 18 Lable to occur, and 1t will cause
very serious damage to the health 6f
the people

I have mentioned so far the res-
ponubility of the State Governments,
the Central Health Ministry and the
members of the public But the in-
dividual's responsibility 1s also there
Unless the individual humself 1s pre-
pared to understand the &lementary
prmopies vl samisnon e Wil newer
be healthy After all as they say,
you can take a horse to the trough,
but you cannot make him drink, un-
less he himself fecls thirsty, you can
not make him drink So also, the n-
dividual must be made to understand
the essential and basic principles of
samitation and that he has got to hve
a lLife in contact with or in harmony
with the surroundings Otherwise, we
shall never be able to make him a
healthy man

Fuinally, I feel that the attamnment
of health s a by-product Nobody
need bother about it It 13 useless
to bother about the calories and about
the food that one eats or gbout the
work that one does Health should be
a by-product in the course of the
normal activities in the pursuit of
his normal avocations Then, health
automatically comes  This basic re-
quirement must be remembered by
everyone

I thank you very much for the
opportunity that you have given me

Shri V. P. Nayar I am following
an emunent doctor, and as I under-
stand that I shall be followed by an-
other eminent doctor, I think I shall
not go into any technical matters

I have read the annual report very
carefully, and compared it with the
annuil report which we had before
the discussion last year [ must con-
fess, with due respect to what has
been observed by the hon Member
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+ who me, that I am not at
all satisfied with the working of the
Health Minstry The report is un-
imaginative, ummpressive and un-
inspuring

I shall come to some of the facts to
prove that I am not wrong in these
conclusions I know the present hon

Minister has very great enthusiam,
but unfortunately, the set-up in his
Minustry does not allow him any scope
for showwng practical results from
lus enthusiasm. 1 was very sorry
that the hon Member, Shn D 8
Raju, who made a long speech, did not
fefer to the indigenous systems of
medicine 1 know that in doing so,
in confining himself only to Allopathy
and casually mentioning towards the
end of his speech the integrated cours-
es m medicine, he was only reflecting
the role which the Government also
plays n the field of medicine

In the Second Five Year Plan, when
there 1s a total allotment of over
Rs 215 crores for health, you find
hardly two or three per cent being
devoted to all the indigenous systems
¢ombined together Out of Rs 215
crores which will be spread over for
g penod of five years, you find hardly
Rs 3 or Rs 4 crores allotted to indi-
genous systems of medicines, 1f you
take into account the Centre’s grants
ss well as the provisions made by the
various State Govérnments

What 1s more, the Estimates Com-
mittee’s Report which was laid on the
Table of the House very recently,
does not allow me to come to the
game conclusion as Shn D § Raju in
congratulating the Government, be-
cause I find the Estimates Commutttee
bas observed as follows in page 2 of
their report-

“ large amounts of funds
allocated for wvarious heglth
schemes in the First Five Year
Plan were not fully utilised, as
will be evident from the following
resolution of the 5th meeting of
the Central Council of Health
held in December, 1956 -
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Later on, they say:

“It is seen that even in certain °
important schemes which are vital
to the nation, there have been
huge shortfalls, for instance under
the Rural Water Bupply and Sani-
tation, Establishment of T.B.
Clinics etc. The slow progress of
expenditure witnessed during the
first two years of the Second Plan
in a large number of health
schemes indicates a lack of proper
plan consciousness in  various
health departments.”

‘When I find that the Estimates Com-
mittee which went into all details was
compelled to make these observations,
I regret that I cannot join Shri D. S.
Raju in congratulating the Govern-
ment much as 1T would wish to.

From among the Central schemes,
the following shortfalls have been
noticed by the Estimates Committee
in the first two years of the Second
Five Year Plan:

(Rs. in lakhs)
Shortfalls
- during the .
first two
years
Centrally aided schemeg
for which provision is
made in the Central
Plan. 29709

Purely Central Schemes. 130°05

Centrally aided schemes
for which provision is
made in the State
Plans. 285- 02
So, as the Estimates Committee right-

ly points out, on the one hand we

have inadequate facilities in the mat-
ter of health; on the other hand, what
little money—the hon. Member was
complaining that adequate amounts
were not being provided—Parliament
has been pleased to sanction is not
being utilised. You cannot lay the

‘blame at the door of the State Gov-

ernment alone. The Centre is respon-

sible for considerable shortfalls in
respect of the schemes sponsored and

for Grants 7958

worked out by the Centre and there-
fore in the over-all context of what
we find from the Estimates Commit-
tee's report and from our experience in
regard to various institutions run by
the Central Health Ministry, I am
sorry that I am not in a position te
offer any compliments for the work
of the Health Ministry.

1 am at a loss to find out what the
precise health policy of this Govern-
ment is. If it is the industrial policy,
we know what it is. In every intro-
duction of the annual report you will
find the same sentence being repeat-
ed. It was there last year, it is here
this time also. Introductions may not
change, but there is an attempt made
to show that under certain entries
in the Constitution, the Centre is not
responsible for the administration of
health in the various States, at least
to a large extent, and that the Centre
is directly concerned only with the
administration of health so far as the
Centrally administered territories are
concerned.

We know that there are several
State subjects, like land revenue for
instance. I do not find a Central Min-
ister representing land revenue there.
There are many other State subjects.
The Centre has the over-all respon-
sibility for the health of the people
of India. Whatever be the responsi-
bility which may be apportioned te
the States, the Centre cannot invoke
any provisions of the Constitution te
get away from the fact that it is res-
ponsible for the over-all health situa-
tion of the country. There iz a feel-
ing, as you read through the report,
that the Centre is trying to get away
from this responsibility, as the lack of
indication of any health policy of this
Government would clearly show.

What is the policy to-day? We know
that out of Rs. 216 crores, Rs. 210
crores or round sbout that will be
spent for the development of a system
of medicine which has been imposed
on this country on account of historic
reasons. 1 have no grudge or grouse
against the Allopathic system at all
It is undoubtedly the most modera
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system in the world, but what is
role of Allopathy in catering to
health of our people? Is it possible
for Allopathy at present to

#o ten per cent of our people?

pathy, as it is practised to-day in India,
is capable of catering to the needs of
ten per cent of India’s population.

An. Hon, Member: No.

Shrl V. P. Nayar: Here 15 a system,
however good it may be, which 1s not
able, because of its various troubles or
because of its various other require-
ments,—you may require very highly
qualified doctors, or you may require
surgeons, whatever -it may be—to
eater to the needs of even ten per
cent of our population of 360 millions
as we find it to-day. On such a system
Government spends about Rs. 210
erores.

Take for example Ayurveda. The
Bon, Minister the other day was all
praise for the development of Ayur-
veda 1n my State, Kerals, as you
know, is very much more advanced
aven in the fleld of Ayurveda, than
any other State.

Shri Karmarkar: Only m that

Shri V. P. Nayar: Only in that, he
says, but, having had the pleasure of
undertaking some trips there, he will
confess that it is not. What about
education? What about ...

Mr. Speaker: We are going away
% another subject.

Shri Earmarkar: Yes, I think so.

Shri V. P. Nayar: I mentioned that
ealy incidentally.

Mere, in Ayurveda, what I fnd
that Ra. I8 lakhs have been spent,
there i a big show-pieca of the
magar Insmtute, What ie the

[
i
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beneficial to the people. And to-day
we find that Allopathy can cater to
the demands of only 10 to 13 per cent
of India's people, while the majority
of the people have necessarily to
resort to indigenous gystems such as
Ayurveda or Unani or Siddha or the
other systems or even to a system

that the maximum amount is given to
the system of Allopathy just because
after the British people left our coun-
try and our administration was taken
over by the Government, they have
just followed in the same ruts, in the
same grooves a3 the predecessor Gov-
ernment. No different approach has
at all been made in the matter of serv-

I find that thig 13 not the only thing.
My hon. friend over there was refer-
ring to the exclusion of a category of
persons from prescribing certain drugs.
I am only pointing out certain
instances fo show to the House how
in preference to one system, other
systems are all ignored, although Gov-
ernment and their spokesmen, espe-
cially those high up in Government,
do not at all hesitata to render lip
sympathy to the cause of Ayurveda,
Homoeopathy, Siddha end other sys-
tems of medicine whenever and
wherever possible. But there they
stop. Beyond lip sympathy there has
beem mothing by way of help %o sy



of drugs. How is it different—I coun-
terpose this posmition—from a person
who is said to be qualified in allopathy
and who is on the medical register?
Take, for example, a person who has,
been trained as an apothecary in
Ceylon and who has been recognised

like that. Take again the case of a
person who has passed the course
known as L.MP. In their student
days, Sir Alexander Fleming did not
make his discovery; aureomycin was
not known; the use of pheno barbitone
was not known. Just because of their
having qualified under a systemn of
allopathy in 1920 or 1925, because

regardless of the fact that during their
student days even the drugs which
are used had not been discovered,
they are allowed with impunity to
give intravenous injections, while in
recent years on a curriculum which
was approved by the Government, on
a syllabus which was discussed in
great detail and approved by the
Governments, on courses

by various State Governments, # a
person qualifies through a college of

a category of persons from doing so.
I know the hon. Minister, as it is usual
in all such notifications, will take
recourse to ancther paragraph in the
same notification which reads: ‘regis-
tered or eligible for registration in the
medical register of a State meant for
the registration of persons practising
the modern scientific system of medi-
cine’. If that is the contention, if that 18
the case, if these people will be exempt
from that, I would request him to
categorically declare it so, in view of
the fact that I have before me from

about the registration of these degrees,
If the House is interested, I would
read out one or two extracts from
letters written by the Director General
of Health Services. Here i3 a leiter
which is applicable in this case.
Letter No. 4341 dated 4th March, 1951
from the Director of Health Services,
Delhi Drug Licensing Authority, Delhi,
declares that if a person was regls-
tered in a State, he would be exempt
from the rigours of the drug rules.
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This relates to 1950. They were recog-
nised in 1948, 1938 and 1833. Upto
1950, they say that they are recognis-
ed. Then comes another—on 18th
October, 1051. The same authority
rules as follows: “Unless a
medical practitioner is also registered
at the Medical Council of any State,
he is not entitled to prescribe any
drugs under Schedule (h)"—which is
the Schedule in question—"of the
Drug Rules of 1845”. So the same
officer after a period of a few months
says: You can certainly be recognis~
ed if you are recognised in a State'.
And ne fohows % up oy saymng, ‘11
you are recognised by the Medical
Council....". The Medical Council
does not recognisc a homoeopathy deg-
ree. It does not recognise an ayur-
veda dcgree; nor does it recognise a
degree from a’ College of Integrated
Medicine. So that the persons who
have passed out from such colleges
are thrown out.

1 do not want a single doctor, what-
ever be his eminence, to use a drug
on a patient and kill him; I agree he
should not have that licence. But
here when they have been taught in
colleges using a syllabus which was
approved, 1 fail to understand why
this policy is followed.

There are other conflicting views
which it will be very interesting to
read. The same authority on a parti-
cular day says that you are recognis-
ed and qualificd to use any drug. On
the next day, he writes to another
person with the same qualifications,
that there is no provision under any
Indian enactment to recognise his
qualifications. Therefore, I would urge
upon the hon. Minister to reconsider
this and ensure that no doubt is left
in the matter of interpretation. Other-
wise, as I understand, it will hit about
60,000 people who have qualified
from these colleges. I am told that
altogether there are 2 or 8 lakhs of
such doctors, out of whom about
50,000—60,000 have been qualified
through these colleges. And if all of

MARCH 26, 1850

of medicine at all. I do not
want to enter into controversy, but
the fact remains that it provides the
frwpr, nelicine ‘o e upn., What.
is the position here? On the one hand,
allopathy is confined to cities and
towns. If you have a small eczems
and you go to a dermatologist, the
normal fee he will charge, if he is a
private practitioner, is Rs. 32—for one
visit. If he has to come to your house
and if he is called a specialist, by
attaching one or two letters after his
name . . .

Shri D. S. Raju: How many poor
patients are treated free also?

Shri V. P. Nayar: I have yet to
come acrass a private doctor who
treats poor patients free. There are
very few of them. I know Dr. Raju
is an exception. I also understand
tpat he has donated a whole hospital
But that is different. In Delhi. my
esperience is that if you go to any
specialist, you have to pay Rs. 32. We
know of cases in which for even ordi-
néry appendictomy Rs. 1,000 are
charged, For an ordinary hernia ope~
rgtion, done by a surgeon of some
reputation, a fee of Rs. 1,200 is charg-
ed- The fee of an anaesthetist is
R#. 200. For a proper reading of a
cardiograph, a cardiologist will have
tg be paid Rs. 250.

Shri D. 8. Raju: But they are all
life-saving measures.

Shri V. P. Nayar: I know. But
how is a poor person with a heart-
atiment to pay Rs. 250 to a cardiolog-
ist to interpret his cardiograph? He
may have had the cardiograph taken
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cheap system too. After all, you have
to pay only one anna or two annas
for a dose of medicine or bottle of
pills. On the other hand, the least
expensive allopathic preacription con-
fined to a conventional mixture, say
carminative mixture, will cost
12 annas. For one month's treatment,
under homeopathy one has to pay one

-

rupee. So that is the distinction. And .

when we know that allopathy cannot
cater in the present context for more
than 10—15 per cent. of the people,
why is it that the Central Government
does not encourage Ayurveda?

I found the contrast between this
country and another when I was in
China. Happily for me at that time
the Indian Medical Mission, which
consisted of five doctors, was also with
me. Consultation rooms in Chinese
hospitals are not like the consultation
rooms in the Willingdon or Irwin
Hospital. There a doctor qualified in
allopathy or five of them sat: along
with them, physiclans according to
the Chinese system of traditional
medicine also gat. Along with them,
thete was one homoeopath, if one was
available, In addition, there was a
person who was specialist in what
they call acupuncture.

I know there are diseases which
illopathy can never claim %o cure
Likewipe, there ard diseases which
tyurveda must necessarlly have to

for Grants 8000~

passing on the patient to the next man
who was trained only in traditional
medicine. I found that especially in
cases for which there was only the
surgical remedy in allopathy, for ex-
ample, in fistula, even the surgeons
themselves, though they were qualified
in allopathy and were eminent men,
would pass on such patients to be
cured by the man trained in the tradi-
tional system of medicine. We have
also got various problems, and very
difficult problems to solve.

qualbfied in allopathy, our great trea-
sure which is now concealed in the
field of ayurveda, unani, gsiddha and
even homoeopathy ‘should be brought
to the help of the people. If the
Central health policy aimed at that I
would have no grouse. Our policy is
such that, though we know that ayur-
veda has lived up through centuries



am glad that the hon. Minis-
ter put his foot down on that proposal,
although by the time he did it it had
us very dear.

Now, here is a report signed by Dr
B. B. Dixit, the Director, and 1 am
only keen on making one point out of
this. The Institute has come up well
although I am not very much satis-
fied with the selection of the person-
nel. I think some of them are really
good; some of them are bad and others
are indifferent. That apart I would
point out one aspect in order to im-
press upon the House how things
are going on and .how we have to
‘tackle them, Here is the last paragraph
which says:—

“A sum of Rs. 13,000 was donat-
ed by a person, who desired to
remain anonymous, through the
President of the Institute”,

which, I believe, is Rajkumari Amrit
Xaur—is it not so?
An, Hon, Member: Yes.
Shri V. P. Nayar:
“for the grant of scholarships o
students.”
All right.

“A further donation of Rs. 38,008
hag also been promised in a simi-

&

House, we have heard about the
Chechamma Trust also—some donors
* who did not like their names to be
disclosed. .

Mr. Deputy-Speaker: Maybe, there
are others also. )

Shri V. P. Nayar: I for one would
never accept nor do I want Govern-
ment to accept such very sizable
donations because, you know, a dona-
tion of Rs. 50,000 is kept as a secret
donation because the disclosure of
these Rs. 50,000 in the accounts may
mean that one comes from the second
slab to the highest slab in income-tax.
I shall be very happy to hear from the
hon

maney where it is due. I do not
tax-evaders to show this gesture; and

if any person has done . , .

Mr, Depuiy-Speaker: Now, we
should eome to health problemg
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Lve in air-conditioned luxury, our
research workers who cannot do their
work about virology without this do
not get it. All this happens because
there is no consistent health policy
in so far as the Government is con-
cerned.

This report gives several details
about the administration of the vari-
ous institutions. On some occasions
before, I have had the opportunity to
bring to the notice of the hon. Min-
ister the way in which certain adver-
tisements were being made in the
Press. 1 am not referring to them
because the hon. Minister, last time,
promised to look into the case of
objectionable advertisements,

But, there is another matter which
1 want to focus attention upon and
that is about vanaspati. And, I know,
Pandit Thakur Das Bhargava will be
very pleased about it. Nowadays we
see advertisements about vanaspati
with the remarks that they have been
fortified by vitamins and that a thin
child by taking two chapatis made of
vanaspati will get stout. That is the
nature of the advertisements and it
is a matter which directly concerns
the Health Ministry. I know that it is
nothing but bogus, because vitamins
A and D are added.

430 LB8.D-38.

¥, 1881 (SAKA)
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What is vitamin A Dr. Raju is
there. If he tells me that vitamin A
will remain as vitamin A when this

then, I have no complaint at all. But
I have many opinions of scientists to
show that it is not so. I have learnt
that these vitamins which are -used
for impregnation of the vanaspati
manufactured especially by the mono-~
polists who make Dalda and Pakav
and things like that—and they say it
is fortified with about 15000 inter-
national units of vitamin A and so
many units of vitamin D—do not

vanaspatl, are only for advertisements
and onlv to find out arguments
against those which are normally being
advanced for ghee and things like that,
by people like my hon. friend Pandit
Thakur Das Bhargava.

We know that in India these things
are not used in the way in which they
are used in Europe. We use vanaspati
for cooking at high temperatures and
these vitamins which are longstain
unsaturated alcchol is emsily decom-
pased. It cannot stand temperature
at all. They use it because they want
to develop a case, because they want
to take advantage of people’s ignor-
ance and say that they give vitamin A
and vitamin D. The Government of
India have done nothing against these
mmposters who want to palm off their
gaods to innocent people. They say
that this is sufficiently fortified with
Vitamins A and D. I want the Gov-
ernment very seriously to consider
this and prohibit the use of these
vitaming, Probably a little residue
may be left. But we know our food
habits and cooking habits and it is a
very huge waste to the natiom, 1
want the hon. Minister to take imme-
diate steps to avoid thig national waste.
If he wants themmlot scientific
opinion aboyt vi am prepar-
ed to pass it on to him becsuse in
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view of your anxiety to ring the bell ﬁiam#(ﬂﬂ? e

mamn # wrEfes v W9 gAER T
Mr. Deputy-Speaker: He has right- 2y & Y gﬁmtf%mﬂm

ly sized my anxiety ge & ot gy A Ty ST W
Shrl V. P. Nayar: I would like the Tw T § fis SuTeT ¥ wrRr & 49N
hon Minister to consider in view of quar § 1 9y diw & fe gfar aew &

what I have been urging whether it g a1
1s not time (&) to change the heslth Nk ‘ﬂ “@.t?‘
policy into a dynamuc policy which %‘E‘?W&WWWWF
will suit the growing needs of our mmﬁﬂmm;}tw
country taking into account the pre- -~ &ﬁ"ﬂ#hﬂkmi'ﬂ?

sent position of each system o medi-
cine and (b) whether i1t 1s not time to
have institutes sponsored by the Cen-

o Hgre-arg IEwr SfF gw WA
YT TGTET ¥ SYTIT I FT GIIAT IS

! d the States in the mat-
t::::; d?vzlgment and meam r:h in few sw ¥ g8 w9 o T §F wifgd
indigenous systems of medicine like fis g7 s FF € T H)Y AT AT

Ayurveda, Unani, Siddha and alse in
Homoeopathy 1 would also request
him to consider the question of
increasing the number of nurses at
least five times from what they are

loday

t e gy § @& TaT wEw
N F W AT W g ™
e qrarft & s | AR ¥ ST
o TwT @ A oW agE-
few t acoiie & areft W 9w W@
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TRz § 9u W W xog ¥ o e v
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qgwar § 7 #Y Sy & SyTET AT

i wfi@ |

® TARTT %7 fF 77 TegE @
i aome w7 & s 397 w1 gwer aewT
wrg, grear weaTt ¥ A, 39 A A
gt *F ot & o T &
wrar oY qrafear oY W Wl g
e & gart ad | W @ o
& fr wrgE few WY gAY geT fraed
a1 @ & 97 a7 wgraaT WY a7 wew o
Iq # faeet arfgd | wror WO aEew
w7 3w F I7 A A7 "AT 9 o oy
g

7 &Y ¢ f 78 wiwd W Gr-
YHTT T[T §7T & qg FFr AT /FAT
¢ fs garlt ®Y W wrgdAfes WY ax
qre et WTm ¥ SurEr aTet g
g Hfeme ¥ fis 97 9 o
€ ot Tt & av speafers oy oF wifadla
W @1 7 ¢ feT qarer g Y
Fraver ag & e v %  worrer Y wror
wmefefes alF &1 ATy Guw W<
Eidfew Bt Tt S or W ¢ ow
% e §  §% Q6T wgT aw v
wyy o & wwwar g el g s
fs g o @ o whwd yerw
wy wxfefre yomer o auwd groife
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Shri Goray (Poona) Mr. Deputy-
Speaker, Sir, so many friends have
already spoken on this one point that
I do not want t{o repeat the argu-
ments that have already been advanc-
ed. My friend, Shri Nayar, raised a
very important fundamental issue as
to whether we have a health policy.
The answer is that we have none. But
I am not surprised in view of the fact
that it is not only so far as health
1s concerned but for many other
subjects that we have no policy at
all. If I were to ask whether we had
any educational policy or any labour
policy or any language policy I sup-
pose we shall have to admit that we
have no policy at all. So, 1 am not
surprised that we have no health
policy |
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Shri Goray: I think the Health
Muinister was also taken by surprise

Shri Earmarkar: No, no There [
differ from you

Shri Goray: But the fact 1s that
there are apprehensions in the minds
of medical practitioners who were so
far allowed to make use of medicines
like penicillin, anti-biotics, sulpha
drugs ete to that effect

So far as my State 1s concerned,
Bombay State, you wall find that there
are integrated courses—one 13 the
ecourse which 18 being taught in the
Ayurvedic college, BAMS and the
other is the one called GFAM So

five facts are admatted, I do not kn

what necessity wag felt fo issue this
sort of notification which came as a
bolt from the blue Very pertinently

have seen doctors using Suthasekhar,
Hemgarbha and Makaradwa; I do

does not give any effect they prescribe
another medicine which has come re-
cently in the market I do not think
the doctors know how those particular
medicines are prepared They go on
dispensing them Therefore, I would
like to say that the Mmister should
take care to see that this particular
order which seeks to prevent the me-
dical practitioners throughout India,
that 13 a particular section of them,
efrom using these medicines 13 not
brought into effect It will be better
if 1t 13 withdrawn or amended m such
a manner that these people who have
been practising these medicines from
a long time and dispensing them are
allowed to do so in future

The other point that I would like
to touch upon iz the encouragement
given to the systems of indigenous
medicine ke Ayurveda, Unani and
others It has been very well argued
that though we have smd so often
that we want to courage these
systems very Llttle honest effort has
been made to do so and that those of
us who are really in charge of guid-
ing thuis policy do not consmder the
indigenous systems of medicine on par
with allopathy and that there is a
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the beart of their hearts that the' homsopathy 1s not a scientific system
other systems are worth encouraging. of medicine, they should decide this
once for all and if they do not want
We hear that in China they are try- to encourage these systems they
ing to encourage the indigenous sys- should make it plain to those people
tema of medicine. Just now Shri who are practising these systems and
Nayar told us how it is done. I do also to the patients and the people
not know what is happening in China who are trying to benefit by them.
because many times reports come of
things happening there and after some About homeopathy, just now Pandit
time fhey are contradicted. For in- Thakur Das Bhargava quoted a long
stance, very recently we were told list of decisions. If you look into it
that they were encouraging some sort you will find that it is really a history
of iron furnaces and it was encourag- of broken promiszes. You take a par-
ed 8s a cottage industry. Now we are ticular decision at the Parliament
told that a new order has been issued level. There is a mention here of a

saying that it is a very expensive
thing and, therefore, all these furnaces
should be closed down. So, I am not
saying that we should go by the

and if they reach the doctor it is very
difficult to pay the fees. So, it is a
hard case so far as ordinary people
n the villages are concerned or work-
ers in the factories are concerned. I,
suppose even the middle class people
find it difficult to cope with the bills
of the doctor. That being so, naturally
people take recourse to the system
which is cheaper and easily available.
I suppose, more honest and earnest
attempts should be made to give en-
eouragement to indigenous systems of
medicine whether they are Upani or
Sidh or Ayurved.

Wonderful drugs have been prepar-
od out of serpentina and now we
hear that there are other herbs like
Ashwagandha from which we can

Resolution unanimously passed in
this House in 1948 recommending the

Commuttee in 1949 declaring that
homeopathy is a sclentific system of
medicine. It recommerided the forma-
tion of a Central Homeopathy Board.
Nothing has been done so far. I do
not know what happens to all these
decisions and all these recommenda-
tions.

Just now Pandit Thakur Des
Bhargava also told you a story of the
Homeopathic College in Calcutta.
They were given a grant of Ra. 1}
lakhs and sfterwards nothing happen-
ed. So, they are being pushed from
pillar to post. The State Government
18 saying that it is the responaibility
of the Central Government and the
Central Government is saying that it
is the responsibility of the State Gov-
ernment.

Shri V. P. Nayar:
15 worse.

It is not so I8

that that particular institution is
starving. It is bound to starve as it
We know
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[Shri Goray)

-.thet.rmimtemismcermdlnd
oo far as the homeopathic system is
concerned. If we are really earnes
about developing the systems which
are cheap, which are popular and
which are available to 90 per cent of
the people then let us make an earnest
effort to encourage them and try to
see that within the next five or ten
years everything is done to see that
they are put en a proper level

1 was rather surprised to find that
nobody touched on the subject of con-
trol of population though, of course, 1
was glad to hear that Pandit Thakur
Das Bhargava mentioned it. What |
find is that in this Report also much
has not been said about it. In India
it is one of our major problems. All
the work of all the other Ministries is
likely to come to nought if this par-
ticular problem is not solved. I do
not want to be dramatic, but I would
like to say this that every day about
20,000 babies are born in India. If
this 15 really the position, I do not
know how we can take this subject
lightly as, I find, we are doing. No-
:ody seems to be paying much atten-

on

I know that it 1s argued that if our
standards of living are improved, then
automatically they have a very
favourable effect on the growth of
population Of course, there are
scientists who have disputed this.
But taking it for granted that it hap-
pens like that, when will it be that
our standard of living will be raised
to such a level that there will be an
appreciable decrease in our popula-
tion growth? It will take years. 1
will tell you that even 1n a country
Hke Japan or France or England
where the standard of living is pretty
hgh, they have to take certain active
measures to see to it that the popula-
#8on is kept under mntrol. Therefore

for Grants Sass
We had a world conference here.
There is a little irony in this that
the world conference for family plamn-
ning is held in a country where there
is no family planning at all

Mr. Deputy-Speaker: It is most

needed

Shri Goray: It is most needed, but
it 1s only confined to Delhi and a few
other cities. Nothing is being dome
to propagate the idea in the rural
areas 1 would like to ask you whe-
ther we are making the use of radio
so far as this particular knowledge is
concerned. It is our ambition that
almost in every village or in a group
of five or ten villages there should
be a radio centre. Are we using that
machinery to propagate these ideas to
the common man? There 15 a susp:-
cion that the common man will not
react favourably to these suggestions.
It is not true I have some contacts
with the working class. I have some
contacts with the peasant too. I have
found that if rmghtly approached he is
‘not only willing but he is keen and
women more so because it is the
women who have to bear the burden
Therefore 1 would suggest that this
Particular means of propagating 1dees,
that 18, the radio, should be made use
of

Then, about trammed personnel what
do we find” In the Report mention i=
made that ;n a whole year eight peo-
ple were tramned in Rajasthan and
in Punjab they trained ten people. 1f
ten people m Punjab and eight peo-
ple 1n Rajasthan are trained, I do net
know when we are going to solve this
problem. It really means that we are
not serious at all. Because there s
a Health Ministry, because there is a
lot of growth of population, because
it is fashionable, and because Indis
does not want to be considered back-
ward, we also talk in terms of contrdl
of population. But unfortunately we
do not follow it up. So, I would say
that eight trainees in Rajasthan sad
ten in Punjab is really a ridiculows
thing. We must make more eofioris



hundreds of people ought to be
were trained in Japan

operation 18 to be performed not only
the woman but the husband also must
Zive consent to 1it, will have to be
serapped Husbands are very funny
lot. It 18 the woman who has to
undergo sll the travail and therefore
1 suppose that tHe consent of the
woman should be considered quite
enough for performing that operation

One more thung 1 would lke to
suggest 1s that we should have mo-
bile stations and not static centres
There should be mobile hospitals
which go from place to place and if
the people are willing for vasectomy
or far sterilisation they should per-
form the operation I think a mobile
station like that can go from village
to village and a lot of work can be
done Here, I would like to say thst
thoge States

Mr Deputy-8peaker. The hon
Member’'s time 18 up

Shri Goray: Only one minute more *

Those States which arc dommg good
work in this respect should be en-
couraged Let us not try to spread
all our efforts throughout all the
States whether they are willing or
not If kerala 18 willing to put m
more effort, let us help it If Bom-
bay State 15 ready to accept this idea
let us help Bombay State So, this
idea should be given prionity and
those States which are ready and
willing to put it into practice should
be encouraged

Finally, I would say that so far as
population control 1s concerned why
should we not treat this as a Central
subject’ I do not know why tlus
particular subject should not be taken
over entirely by the Centre because
the States seem to be lethargie
(Interruption)

Mr Peputy-Spesker: There are cer-
tain other speeches that are being
made and heard

Demands  CHAITRA 5, 1881 (SAKA)
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An Hon., Member: Not so loudly

Mr. Deputy-Speaker: Equally loud-
ly snd continuous also

shri Goray: Finally 1 would request
the Health Mimstry to conmder that
so {ar as population control is con-
cerped it should be taken out of the
hands of the States

Dr Sushila Nayar. I he suggest-
Ing

Mr. Deputy-Speaker: Dr
Nayar

Sushala

Dr BSushila Nayar. I a1 asking a
question

Mr. Deputy-Speaker: She can do
that in her speech

pr Bushila Nayar. He can answer

Is he suggesting compulsory sterilisa-
tion?

Mr Deputy-Speaker I am asking
the hon Member to begin her speech
I would lhike to know whether she is
prepared or not

pr. Sushily Nayar, Yes, Sir

Shri Eaghunath Singh (Varanasi)
There should be a chance for Ayur-
veda also

Mr Deputy-Speaker: Every Mem-
bey who has spoken has spoken m
favour of Ayurveda

Pr. Bushila Nayar: I am thankful
to you for miving me this opportunity
to say a few words I hope Shri
Raghunath Bingh does not mean to
1mply that only people with no know-
ledge of any branch of medicine are
competent to speak on Ayurvedac and
nobody else 1

Shri Raghanath Bingh: You repre-
sent the Ayurveda Umiversity of
Jhans:

Dr. Sushila Nayar: I wish to sub-
mut that on this question of Ayurveda,
there 13 more emotion than rational
thinking I am behind none in wish-
ing the promotion of something that
belongs to us, that 13 indigenous e
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was ours, we must Aol w i Ol
‘wame form without change and take
no notice of the progress that has
been made in the world through the
years that have passed by.

An Hon. Member: Who has said
that?

Dr. Sushila Nayar: 1 wish to say
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¢ What I was trying to plead for was a
more rational approach to the subject
of Ayurveda, and in that rational ap-
proach, we have to admit that research
in Ayurveda has to be carried on by
experts in Ayurveda and not by the
Health Ministry. Therefore, let all
friends of Ayurveda encourage every
Ayurvedic expert and institution that

and we will be with them. Let them
not just simply say that the Govern-
ment does not encourage Ayurveda.

I spesk from a little bit of persomal
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[Dr. Sushila Nayar] be
mmmmm a
separate college for Shuddha Ayurved

ation, so tha
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vedic college will find himself com-
petent to bring out the best in Ayurv-
ed and will not be a hotch-potch as
he is at present.

Before I close I want to say some-
thing about the expenses of modern
medicine Modern medicine is ex-
pensive; I agree. I want to tell Pandit
Thakur Das Bhargava that wherever
we go to rural areas today wishing
1o open ayurvedic dispensaries, the
people do not like it.  They want
modern hospitals. Ninety per cent
of the people who are resorting to
ayurvedic system of medicine will
prefer modern medicine.

Mr. Deputy-Speaker; The hon
Member's time is up.

Dr. Sushila Nayar: I have only just
begun, Sir.

Mr. Deputy-Speaker: I am very
sorry to hear that the hon. Member
has only just begun, I have to ask
her to conclude, My difficulty is that
there is a time-limit for each hon
Member. (Interruptions),

Dr. Bushila Nayar: I do not want to
waste my time. ..

Mr. Deputy Bpeaker: I have given

her flve minutes more.

Dr. Bushils Nayar: There have been
interruptiong from hon. Members.

Pandit K. C. Sharma (Hapur):
That shows how we are appreciating
your speech.

Dr. Sushila Nayar: Well, Sir, on
this subject of Health, I want to com.
pliment the hon. Health Minister for
the fact that there has been no major
epilemic in the country in recent
months. (An hon. Member: How-
ever,) I wish to add that some of the
preventible diseases like cholera,
small-pox etc which have disappeared

pnmcndlm

cases are 56,251 nnd- deaths 23,080.

Regarding small-pox, all other coun-
tries are far behind us. I will not take
the time of the House by quoting these
figures. What I wigsh to bring to the
notice of hon. House is the fact that
not only we need more knowledge, but
that the knowledge that we have
should be applied We are given the
answer wherein we are told that this
1s a Btate subject. That is not the
answer, So far as preventing these
diseases is concerned, there is no diff-
erence of opinion. How many Five
Year Plans shall we require to elimu-
nate one disease after another? For
that purpose, our researches and our
knowledge should be applied on a
wider scale so that the problem could
be finished 1n reasonable time We
need an integrated approach to deal
with this problem. I would say, Sir,
that during the last ten years, nobody
has applied his mind to have a well-
thought out, planned scheme of im-
proving the health of the nation, with
the result that today after twelve
vears of Independence, we are at the
fag end, lagging behind the countries
in South_East Asia, so far as mortality
and morbidity figures are concerned,
with regard to several infectious dis-
eases,

15 hrs.

In the realm of medical education,
much was made that we should have
more medical colleges. I wish to say
that we have'today more than 30
medical colleges; whereas we had
about 20 or something like that just
before Independence, 28 in 1948, 30 In:
1952, and today we have about 51 or
52 medical colleges. Medical collages
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There 13 the Medical Council of
India I am glad to say that the pre.
sent Health Ministry has recognised
its due status, it has recognised that
due recognition should be given to the
Medical Council of India, and 1t should
be in charge of under-graduate and
post-graduate medical education But,
to be effective, the Medical Council of
India must have more facilities at its
disposal, to keep a proper check, to
keep a proper supervision and have
proper and adequate standards of
medical education It is far cheaper
to increase the strength of students in
the existing medical colleges than to
start new medical colleges I plead
for consolidation of what we have to-
day rather than expansion and opening
up of more and more medical colleges
Let us have better teachers, better
standards and better utilisation of what
we have

We have here the All India Institute
of Medical Sciences It 1s supposed to
do research 1n the methods of medical
education Is there a machinery by
which the results of the researches
of that institute can benefit the other
two medical colleges in Delh: namely
the Lady Hardinge Medical College
and the Maulana Azad Medical Col.
lege? There 183 none whatsoever
There 1s no contact between the Insti-
tute and the umiversity, no contact
between the Institute and the other
two medical colleges, the Institute
people Live in 1solation and carry out
regsearch 1n solation, and they are
going to be the pioneers and the
teachers who are going to find out all
new knowledge and information The
j0b of that institute 18 to provide
teachers Therefore, they should con-
centrate more and more on post-gra-
duate medical education, they should
concentrate more and more on re-
search But what do we find”> When

Demands CHAITRA 5, 1881 (SAKA)

for Grants 8052

they are asked to economise, the ex-
penditure on bullding continues, but
the eut iz applied to the purchase cf
equipment, equipment with whach their
experts should carry on research.
They are receiving salaries which ere
such that some of them are utterly
frustrated, they have been there for
years, but without adequate equp-
ment they cannot carry out research
They are very competent people,
they are not interested 1n high salaries,
of course This policy of spending
money on buildings rather than on
equpment and medicines even in hos-
pitals or in research instituteg 18 a
policy that needs radical revision, and
sarly revision

Government seem to think that they
are competent to do anytlung and
everything, they think they can run
medical colleges, they can administer
wchn cal cducation and they can do
everythng 1 complhmented the
Health Minister last year for sparing
the Lady Hardinge Medical College as
an mstitution for women's medical
education That was good But what
has happened after that? Under the
same Health Mimister, one after the
other, women staff members are disap-
pearing, and men are taking their
places (Interruptions)

Shri Karmarkar: 1 wish the hon
Member makes herself clearer

Shri Raghunath Singh:- Questionv

Dr. SBushils Nayar The college 3
meant for women

Mr Deputy-Speaker. The hon
Member shall have to conclude now

Dr. Sushila Nayar. I shall conclude
in a short time

Shri D, C. Sharma* I think she
should not disappear after she has
talked about the disappearance of
women

Dr Sushila Nayar: I wish to say
that ten years ago under the British
rule

Shri Nath Pal: Twelve years ago

Dr. Sushila Nayar: there were
competent medical women 1n India



Health Ministry iz more interested
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be run by universities and not
Health Ministries in any coun.
Government beware; today,
in power; if they set this pre-
t of controlling education from
the governmental level, tomorrow, our
friends opposite may be in power, and
then they will be sorry for it.
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Shri V. P. Nayar: We shall make

her the Health Minister.
Shrli Nath Pai: We shall invite her.

‘Pr. Sushila Nayar: Independence o1
education is one of the fundamentals

Health which will be treated as having
been moved subject to their being
otherwise admissible: —

Demand No. ‘No. of Cut Motion
42 288, 289, 949, 950, 951,
952, 953, 954, 997, 998,
999-
44 1039, 1041.
122 £72, 1046, 1047 JO48.

Demands MARCH 38, 1950

for Grante sos4

. Foilure to provide free medical help
throughout India

Bhri M. B. Thakore (Patna): I beg
to move:

“That the demand under the
head ‘Ministry of Health’ be
reduced to Re. 1.”

Failure to provide free medical frst-
aid in schools and colleges

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Ministry of Health' be
reduced to Re. 1.”

Failure to check the growth of T.HB.
cases

Bhri 5. M. Banerjée: I beg to move:

“That the demand under the
head ‘Ministry of Health' be
reduced by Rs. 100.”

Exclusign of civilian employees in
Defence Establishments of Delhi
Cantt, from the Purview of Con-

tributory Health Services
Scheme

Shri 8. M. Banerjee; I beg to move:
“That the demand wunder the
head ‘Ministry of Health’ be
reduced by Rs. 100."

Need for financial aid to medical
college in Kanpur

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Ministry of Health' be
reduced by Rs. 100.”

Need to check the rapid growth of

octupational diseases among the indus-

trial workers both in public and
private zectors

Shri 8. M. Banerjoe: 1 beg to move:

“That the demand under the
head of Health’ be
reduced by Ra. 100
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Need to check the growth of laprosy
Shri 5. M. Banerjoe: I beg to move:
“That the demand under the
lmad “‘Ministry of Health® be
reduced by Rs 100"
Family planning
Shri § M. Bassrjee: I beg to move.

Need for financial gid to Kanpur meds-
cal hospital
Shri Jagdish Awasthi (Bilhaur) I
beg to move
“That the demand under the
head ‘Minisiry of Health' be
reduced by Rs 100"
Excluson of civilian workers wm
Defence establuhment working wn
Delhi Cantt from the purtiew of
Contnibutory Health Service Scheme
Shri Jagdish Awasthi: 1 beg to
move
“That the demand under the
head ‘Ministry of Health® be
reduced by Rs 100"

Growth of leprosy sn the country
Shri Jagdish Awasthi: I beg to move ,
“That the demand under the

Shri P K Deo (Kalahandi) I beg
to move

“That the demand under the
head Ministry of Health' be
reduced by Rs 100"
Deswability of extending the B.C.G.
campagn to every wullage by 1960
Shri P K Des: I beg to move:
“That the demand wunder the
head Public Health® be reduced
by Rs 100
Need to ollocate funds for establuh-
g a second Medical College m Origse
Shri B. C. Mullick: I beg to move-

“That the demand under the
head Capital Outlay of the Minis-
try of Health' be reduced by
Re 100"

Damands CHAITRA §, 1881 (SAKA)
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Denrabrlity of expanding the regearch
on indigenous drugs

Shri P. K Deo: 1 beg to move:
“That the demand under the

head ‘Capital of the Minis-
try of Health® be reduced by
Rs 100"

Denrability of promnding pipe water
facilities n Bhowsmpatng m
Onsse under the natwonal water
supply and sgnitation progremme
Shrl P K Deo: 1 beg to move.
“That the demand under the
head ‘Capital Outlay of the
Ministry of Health’ be reduced
by Rs 100~

Programme of water supply and sani-
tation w rural areas of Orissa

Shri P, K. Deo: I beg to move,
“That the demand under the

head ‘Capital Outhhy of the
of Health’ be reduced
by Re 100"

Mr. Deputy-Speaker. These cut
motions are now before the House

Shri Karmarkar: May [ ask you
respectfully how much time you pro-
pose to give me to reply to the debate?
For very important observations have
been made

Shri V. P Nayar: It 15 a single an-
nual performance, and he may taks
as much ttme as he needs

Mr. Deputy-Speaker: How long
would he require for s reply?
Shri Karmarkar: About 45 minutes.

Mr. Deputy-Speaker: We began at
1238 So, I shall call the hon Minis-
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Dr Pashupati Mandsl (Bankura—
Reserved—Sch. Castes): I congratu-
late the hon. Mmister Shri Karmarkar,
who isa great soldier and an
able man to protect our country from
the menace of disease and to maintain
public health 1 congratulate the
Health Mimister on his achievement m
medical science and public health

But the treatment which the State
ef West Dengal has received from the
hon Mmister 1s somewhat step-
motherly If I try to say a few words
about the items provided in the report
which he has circulated to us, he will
be well convinced as to how he has
behaved with the State of West Bengal

There 15 Plan provision for the
following items m the report, and I
shall take them up one by one Re-
garding upgrading and research 1n
medical colleges, nothing 15 provided
for West Bengal As regards supply
of equipment, again, nothing has been
provided for West Bengal Again, as
regards cash grants to medical col-
leges, in West Bengal, nothing has been
provided for, up till 1857-58 There is
only some provision for the Calcutta
Medical College in 1858-58. Again,
there 1s plan provision for opening of
a Department of Social and Preventive
Medicine in the medical colleges, but
up till 1957-58. nothing has been pro.
vided for West Bengal; only in 1958-59,
it has been provided for in the Calcutta
Medical College.

Then, take the question of admission
to the All India Institute of Medical
Sciences Up till now, no Bengali
student has been admitted there. I
would suggest that there should be a
State-wise quota There is no primary
need for admission of lady students
fn this institute as there iz provision

MARCH 26, 1%
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Then, again, take the case of the
Vallabhb.hl{ Patel Chest Clmic. Nearly
one.third of the total number of
students study medical science in 'West
Bengal; yet, there 18 no reserved seat
for West Bengal in this chest clinie.
But a reserved seat is desirable for
West Bengal in the interests of the
development of the science

m the Lady Hardinge Medical College
dy

Then, there 1s a primary need for
the opening of a college of nursing
In West Bengal, at least for the east-
ern zone, as 1t 1s the most suitable
central and convenient place in that
Z0ne

As regards development and pro-
gress of indigenous systems of medi-
une, the Astang Ayurbed College and
George Homoeopathic College, Calcutta
are runming smoothly and are progrea-
<sing well in combination with modern
sclence

Mr. Deputy-Speaker: If the hon.
lady Member Dr Sushila Nayar wants
to have some talk with the hon Min-
1ster, she may sit there and then talk.

Dr Sushila Nayar: It 1s with regard
to a patient who 15 lying 1n the Lobby.

Mr. Deputy-Speaker: That consul-
tation ran be had by sitting and talk-
mg

Dr Pashupati Mandal: Appropriate
funds will be allotted according to
their need further progress and deve-
lopment A research centre and post-
graduate study centre will be opened
n Astang Ayurbed College, and there
15 provision 1n the Plan for this

A plantation centre for herbs ahould
be opened in North Bengal It 1s the
most suitable place

An Institute of Physical Medicine
and Rehabilitation should be opened
In West Bengal at least for the East-
ern Zane. Calcutta 1s the central place
of the Eastern Zone, and has every
scope for development.
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TB 1 the most crucial disesse in
our couniry ‘There should be provi-
sion for chest and dental climics in
every district hospital, otherwise, it
will not be pozmible to render treat-
ment to all TB pattents It is the
most crucial disease that we have to
deal with at present, and it is the poor
people who are attacked more by TB

No sanction has been given to West
Bengal for the establishment of new
or expansion of existing medical col-
leges No ad hoc grant has been given
for West Bengal as in the case of
Kurnool and Bikaner No grant for
upgrading colleges has been given to
West Bengal as in the case of the
Christian Medical College, Ludhiana
From all these points you will be well
convainced how West Bengal 1s treated

Skri D C Sharma* Have you a
Christian Medical College 1n  West
Bengal”

Dr Pashupati Mandal Tt s for
upgrading

1 wish to say a few words about the
BS Medical College in Bankura Dis-
trict which I have the pnvilege to
represent It has been affiiated to
the Calcutta University Up till now
students have been passing creditably
at thy; mnstitution All along, a pn-
vate registered orgamsation has been
runmng this college from public con-
tmbutions The college has more than
100 acres of land There are 200 beds
i the hospital The assets amount to
Rs 50 lakhs Though the people there
bave been suffering from scarcity of
food all along, they co-operate well
and facilitate the runmng of the col-
lege 1t 15 & lfe and death question
for Benkura District and the ares
The pecple are helping much, but the
Government bas tightened its hands
Not a mngle farthing has yet come
trom Government funds The college
authonties every year approach the
Central Government through the State
Government by submitting pro forma
of appheation for grant, but so far this
has produced nothing Last year the
State Government was moved and th
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sent with their recommendation and
this year too for a grant of Rs 6,468,000
on 8l1st January 1959, but the Central
Government has not yet moved in the

What 1s going to happen to the State
of West Bengal” It is a problem
State If you do not solve its pro-
blems then disastrous consequences
will follow The people will run thus
medical college up to the last drop of
theirr blood It 1s not a difficult pro-
blem for the Centre to help this med:
cal college a little, when we have a
dearth of medical men Students from
all parts of the country Like Kashmur,
Delhi, U P, Bthar, Kerala, Andhra and
Madras get admssion there Bankura
15 a central place from the point of
view of the three other districts of
Midnapore Purulia and, Birbhum. So,
1 request the hon Minister to look
mnto the matter and render some fin-
ancial help to this college

There 1s a good dental medical col-
lege 1n Calcutta but no financial help
18 given to 1t A pediatric centre
should be opened m West Bengal, to
serve the Eastern Zone

Leprosy 1s a curse n Bankura and
Midnapore districts There should be
a pilot scheme of door to door treat-
ment and making the diseased people
non-mfectious, so that we may check
the spread of the disease mn future If
segregation and rehabilitation are pos-
sible, 1t 15 a better proposal, but I
think that 1s not possible

Filariasis and other mfectious dius-
eases can be checked by preventive
measures as prevention 13 better tham
cure

1 wish the Health Minister takes
some Initiative :n the matter of com-
pulsory pr mary education He should
have a scheme to check up the health
of the school and college boys and
prevent epiderucs and infectious
diseases spreading among them. I
this respect, compulsion by legal

is not at all desirable, and
I think it should be done by cresting
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incentive, that is by giving the prin-
cipal meal once in school daily and
* by giving proper elothing. To make
this possible, you mpay collect econtri-
butions from the parents and guardi-
ans. Then, cempulsory education will
run smoothly without legal measures.

Once again I request the hon. Min-
ister to look into the case of the B. S.
Medical College and render financial
help to it from this very year.

Then 1 have to say a few words
about the programme for the eradica-
tion of malaria. Government must be
very careful about this programme, if
it is to be successful. 1 have been to
Ranchi recently, and I visited the new
construction of the Chandrapura—
Ranchi B, G. line via Muri, and 1
found the coolies working there are
attacked by malaria epidemically. No
DDT spraying is done, only quinine
and quinine substitutes are given to
them by railway employees and con-
tractors. I asked the railway emplo-
yees and the contractors to inform the
DGHS about the incidence of malaria.
I after declaring that the eradication
of malaria is complete, sporadic cases
break out, then it will be of a great
humilitation. So, I wish to bring this
to the notice of the hon. Minister.

Government should take measures
to import all important drugs that are
not produced in our country.

The Medical Council Act was
amended in 1956 and there is a provi-
sion for licenciates to be represented
in the Council. It is a satisfactory
proposal.

1 also wish to say a few words about
water supply position in Calecutta. I
have already spoken about this on the
Demands of the Irrigation and Power
Ministry. The hon. Minister also stat-
ed in this House that it is a perma-
nent headache to the Central Govern-
ment too. It is not poasible to solve
this problem by tubewells. If increas-
od discharge is drawn, then it will
furmm saline again because of oea

water. So, the only solution is the
Farakka barrage. The problem of
drinking water, which is the primary
problem of the people of Calcutts
numbering about 30 lakhs, can be
solved only by the Farakka barrage.

Shri Khadilkar: I was rather sur-
prised to hear an hon. Member from
West Bengal, whose Government is
headed by an eminent doctor, Dr. B.
C. Roy, complain about so many things
of particularly about medical services.

Dr. Pashupati Mandal: If you go
through the report, you will find....

8hri Khadilkar: It was a great gur-
prise to me,

Let me at the outset congratulate
the Health Minister on his not being
a doctor.

Shri 8. M. Banerjee: For having
good healfie.

Shri Khadilkar: If he had been a
doctor, he would have shared all the

®prejudices and locked at the health

problem from a technical point of
view. Our health problem must be
viewed against the background of our
poverty because our present low state
of health is entirely due to
our very low subsistence level.
When we look at it from this angle,
there are certain limitations in undes-
taking measures. We can take some
environmental measures or preventive
measures, and other measures that
are supposed to follow, will follow tn
their wake. But what is the state of
affairs? Let us look at it. I am really
sorry that the work that is being done
in the Health Ministry is not adequate
to meet the needs of our country. For
instance, in the second Plan, the pre-
vision for social services was hardly
between 6—7 per cent. In the Soviet
Union, 1/5th of the entire budget—I
would like to point out to the
to
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speakers before me have

$363

Several

dealt with some aspects of the prob- °
lom. not

Ido want to enter into con-
troversiss. We should ngt in our
enthusiassn  glorify certain systems

scale I know of cases even where
there was no indication; the doctor
would say to the poor patient ‘buy a

few bulbs, I shall inject’. This is a °

scandal even 1n public hospitals. What
has the Minister done so far to deal
with thus? I can point out cases from
hospital to hospital where so-called
‘honorarics’ are there and where there
15 no provision for high potency effec-
tive drugs Ordinary medicines and
mixtures are given and poor patients
are asked to go to the Chemists and
get so many bulbs of penicillin and
then they would be given the treat-
ment. Some bulbs are pocketed. Thia
1s the position in public hospitals to
are
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able nearabout, no other treatment is
possible.

15 a certain amount of resistance if it
18 administered on a large scale and
frequently. But I know of cases
where, because of the commercialised
nature of the profession, doctors and
qualified doctors know that injection
pays more and, therefore, they inject
penicillin or some other drug in order
to secure more money. So, when the
whole profession is

why do Government want to prevent
medical practitioners from rendering
elementary aid at the door of patients,
where Government aid is not reach-
ed? As far as this aspect of the new
order 1s concerned, I would hike to say
this much

As regards the other aspects, regard-
g medical education in general,
great emphasis was laid on other
systems | must say this much that
so far as modern medicine is concern-
ed, when I say allopathy, I do not
mean that allopathy has many drugs.
Allopathy has a tendency to make
people drug-addicts. The modem
tendency of medicine 13 to rely less
on drugs but allopathy has this ten-
dency and, therefore, other systems
also are following swt. I have given
some thought to 1it. As between
ayurveda and allopathy, when the
commercial element has entered, so
far as the cost is concerned, there is
very little difference. The only cheap
medicine available in this country is
homoeopathy That I must admit.
Whether it cures diseases or not, it has
a psychological effect. And most of
the medicines that have been dis-
covered so far, excepting a few drugs
which are of a preventive or curative
nature, have more psychological effect.
They help nature to create resistance.
Beyond that modern medicine has not
advanced
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Therefore, while imparting educa-
tion, we must take thigz factor into
consideration and ask the people pro-
fessing ayurveda or other indigenous
systems of medicine to stand the
scientific test You admunister a drug,
watch the resuli and then prove that
this 1s the result of administering the
drug Therefore, this 15 a curative
thing, and if 1t 15 administered in such
a way, it will have good results We
must admut that science 1s far advane-
ed and people are producing synthetic
drugs It 13 no use saying that just
because we had some medicine mn the
past serving the people, when science
had not advanced, therefore, we
should give a certam amount of top
prionty to 1t regarding financing so far
as medical education 1 concerned
That 15 not a correct or scientific
approach

Sc far as one or two other aspects
are concerned, let us take water sup-
ply In this country, after the Second
Plan hardly 6 per cent of the popu-
lation gets what 15 called safe water
And after huge allocations, what 1
the observation or conclusion that our
Estimates Commuittee have reached”
In another context, my hon friend,
Shn V P Nayar, pointed out that
there are shortfalls in expenditure
But so far as this aspect—I mean
water supply—is concerned, I
10568-5%, the shortfall was Rs 15 and
ddd lakhs In 1957-58, the figure was
Rs 75 50 lakhs These are the short-
falls I would hke to draw attention
to an mmportant observation of the
Esttmates Committee

“The Commuttee were informed
by the representatives of the Min-
istry durmg the evidence that
one of the major difficulties in
utilising the amount provided for
water supply has been that the
concurrence of the Planning Com-
mussion 18 not forthcomung to
utilise the amount for construct-
ing surface wells "

When big pipes are not available and
other means of supply of water need
more money as well as material, why

for Grants 8066

not allow people {o have good water
by this method? I cannot understand
1t 1 would request the hon. Minigter
to look mto thus aspect, this elemen-
tary aspect, because a&ll the carmer
diseases, as we call them, exist because
of unsafe water supply Unless they
provide gocd, safe water supply to the
population—1 mean good drinking
water—I do not think this super-
structure of the Health Minustry has
any meaning—when the foundation 1s
30 weak With these words, I will
leave this aspect and turn to one or
tw¢ other aspects

Mention was made about leprosy
What 15 the state of leprosy m ths
country?

Shri Jangde (Bilaspur) Hormble

Shri Khadllkar: It 1s really hormble
I will give one or two figures In some
parts, out of 100, 2 to 4 are normally
affected by leprosy In some parts of
the country, the rate 15 15-20 per
cent

Shri Jangde' In tribal areas

Shri Khadilkar: Particularly in the
eastern and southern parts of the
country this i1s the position

Now there is Sulphone therapy
which, in some measure, creates a
certain amount of immunity—not per-
fect immuruty—so far as I know It
has good results My humble sub-
rmussion 1s this So far as this disease
15 concerned, there should be imme-
diate legislation—at present 1t 18 on a
voluntary basis—to steribse The
posiive cases of leprosy must be com-
pulsonily sterihsed

There 1s another ground for thas
Because of this disease, whether it is
a man or a woman, one has excessive
sex desire and they naturally try te
satisfy that in whateyer way possible
and the next generation 15 affected
Therefore, I would hke to know from
the hon Health Ministe? what he pro-
poses to do to prevent this curse—
when such a large number of people
in this country are affected by lepresy
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[Shri Khadilkar]

1 am not talldng about the Bombay
State. West Bengal took 15 minutes
and I can clesim about 14 times that
because I am talking of all India

The other day I was just skippung
through Who's Who of the Lok Sabha
and the Rajya Sabha and I was really
staggered at how we are also in & way
responsible for this, for adding to the
population. When we take statistics,
we will find that we are adding to
the population of this country enor-
mously. I do not want to give the
; it will look very awkward.
(Interruptions).

An Hon, Member: Who tops the
list?

qmmm.ordu.
i Khediikae: Therefore, what 1
wotdd lilse to urge is this. Let this

pobblem be tackled in the proper way.
So far = vasectomy is conocernsd, let

i

|
'
B
¢
f
g
:

Mr. Deputy-Speaker: What does the
han. Member mean by our side—s it
the Opposition?

Shei Khadlikar: There are many
private nursing homes. Why not give
soame help to private nursing homes
where there is a certain amewnt of
perscnal  relationship between o
petint and the doctor, a sort of
family relationship? Theve, persussion
iz posgible to convert a lady to

of fear complex. They feel that thay
will be feeling less manly ¥ they
undergo vasectomy. Why not
encourage it by demonstration of
these models? If you accept some
of these suggestions, you will certainly
make good progress so far as family
planning is concerned.

1 will mention one or two small
matters and finish.

Mr. Deputy-Speaker: Now, the hon.
Member ought to conclude.

L

Shri Khadilkar: Reagarding child-
ren’s food, baby food, glucose etc., it
= 2 natiogm] problenc Why alfow
these things to be msnufectured by
private eonoerna? I cunmot wnder

These are necessities of life. In rural
aress, you must supply them fice
wherever possible. If you earmot sup~
ply them free why not the State sub-
sidise and start the msnufactare on
thelr own account. I would Bke 0
know that from the hon, Minister.

In conclusion, I would say this
much. The Health Ministry must look
at the problem from this broad angle.
The main thing, as I said 18 preven-
tion. As I said, a certain amount of
environmental change, a change in
outlook is necessary. If thizx 1
brought about, if the right use is made
of the radio for educative purposes,
better results would be achieved,
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My. Deputy-Speaker: He should mot Harkh Chandrs Mathur: That
eontinue like that I am sorry that hmt s



Shri J. B 8. Bist (Almora) Mr
Deputy-Speaker Sir, a regrettable
feature of our Health admunistration
15 'the wide gap between what we
plan and 1ts execution As realy as
1956, the Central Health Council
which includes as its membeis State
Health Ministers, pointed out that a
considerable amount of funds allo-
cated for Health programmes in the
First Five Ybéar Plan had to be sur.
rendered Three long years have elap-
sed and the position has not improv-
ed Out of the Second Plan provision
of Rs 1,627 78 lakhs for purely Cen-
tral schemes, the short-fall durmng
the first two years was Rs 120 05
lakhs The position regarding Cen.
trally.sided schemes was no better

for schemes for which provision 1
made in the Central Plan the short-
fall come to Rs 207 00 lakhs and out
of the provision of Rs 5340 11 lakhs
for which Centre provides funds for
z:;h’suummm-raumnsmm
1

Even in important schemes which
are vital to the nation such as the
rural water supply, sanitation and es.
tablishment of T B Chnics, there
have been huge short-falls There
have been reports that X-Ray and
other equipment is lying m packing
cases, as it has not been possible to
have either the buildings or the staff
for the Clinics

One of the factors responsmble for
this wide gap between planning and
Health schemes, in my opinwon, 1s that
though the Plan provision stands et
a certain level the annual Plans are

conditions If the salares are raised
the cost of the scheme goes up and
the Plan allocations undergo major
upsets

There 1s another unfortunate ten-
dency, namely, whenever there 13 need
for economy 1t 1s at the expenses of
our Health and Social Services Be-
sides, several of the Health Schemes,
particularly the rural water supply
problem, cannot be tackled on the
basis of Five-Year Plan The prob-
lem 13 of such magmtude that it re-
quwres a fifty-Year Plan

What we need today is a realisa.
tion that Health needs are as mmpor-
tant as others We need an X-ray
machine as much as we need an elec-
tric turbine The Central Health Min-
istry, I am told, has appomnted a small
Commuttee to make an over-all as-
sessment of the progress achieved n
executing the Health programmes It
would have been better if this Com-
nuttee could have gone a step further
and made an appraisal of our re-
quirements The survey made by the
Bhore Commuttee 1 1043 to 1948 is
too old and the problem requres re-
assessment

There 18 one direcion however,
where the Government can make an
advance The Contributory Heaith
Scheme introduced four years ago has
made a satisfactory progress and there
1 no reason why it should not be ex-
tended 10 other areas such as Bom-
bay, Madras and Calcutta where a
large number of Central Govern-
ment employees are stationed We
should also persuade the State Gov-



E
E

SFEE
{
E
E

F.EE;
gE
g
EE
1
-

from 2748,130 to 31,35,444 This
increase is not because of any deteri-
oration in the Health condition of the
community, but is attributable large-
ly to the fact that more people have
started making use of the services
provided under the scheme. There is
a great rush in the dispensaries, a
majority of persons visiting it in case
of minor ailments. This, & times, pre-
vents doctors from giving as much
attention to the major cases, as they
should. There have been suggestions
that in order to deter people to visit
dispensaries even when they don“
have to, the Government should
charge a nominal price for the {nedi-
cines supplied.

There 15 yet another proposal to
levy a small fee for the visits of
Medical Officers at the residence of
patients. This is likely to create com-
plications and would not be welcome
to Government Servants who are
paying a fixed contribution every
month, I would suggest to Govern-
ment to appoint a Committee to exa-
mine the question of broad-basing
and extending the scope of the Con-
tributory Health Service. At present,
we have the Employees State Insur-
ance Corporation for providing medi-
cal relief to Industrial workers.
Major Government employers like the
Rallway and the P&T Departments
have their own medical attendance
schemes for their staff. The States
too provide some sort of medical
cover to their employees. Could we
not have a Centmal organisation to
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administer these diverse schemes #0
that uniform medical standards could
be maintained? Such an organisaiion,
in due course, would blossom forth
into a National Health Insurance
Service.

One word more about the proposed
Central Health Service, and I finish. I
understand that the proposed service
will bring into one cadre the Medical
and Health personnel serving under
various Ministries, such as, Railways,
External Affairs and other Ministries,
the P&T Department etc. and would
not cover the staff employed by the
State Governments.

Unless “he States form the Scheme,
I personally feel that the New Health
Service would only have limited utl-
it ™ zeems that there is great un-
willingness on the pact of the States
to swrrender their power over their
Services, In the past, there used to
be All-India Cadrez for Education,
Fourest, Health, Engineering and other
similar services. As more and more
powers were transferred to the
States under the various reform mea-
sures during the pre-Independenca
times, these services were provincia-
Jised. Any revival of these Services
15 deemed to be a retrograde measure
by the States.

I thank you, Sir, for having given
me a chance to speak.

17 hrs.

Shri Harish Chandra Mathyr; The
Central Ministry of Health has never
given an -impressive account of its
performance and plan from yesr to
year, and sometfmes, .
been raised whether there is any
justification for the existence and
continuance of this Ministry at the
Centre. But it we are not so unchari-
table to this Ministry, if we*look into
the facts which really should be the
criterion to judge the performances
of the Ministry or the standard which
should be applied to judge this Min-
istry, I think the impression which
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was treated in one of the best hoe-
pitals. The patient was discharged
because of continued bleeding and it
was thought <hat there was no hope
of survival. I brought that patient
from the hospital only to die peace-

hours, and to our great comfort it did

> abwolutely sccording to the sche-
dule and the patient did survive.

Rajasthan Government as well as the
people of Rajasthan had gone all the
way out to see that a second medioal
college at Bikaner was established.
Even though the hon. Minister was a
little less than fair, as I said, and
almost uncharitable, he advised us to
go shead and show him that we
meant business, that we were pre-
pared, that the Rajasthan Govern-
ment was prepared, that the people
there were prepared. Might I inform
him, if he does not know it, that we
have gone ahead with the scheme and
within the next week the hon. Prime
Minister of India 15 going to lay the
foundation stone of this college I
hope what we have done will at least
now stimulate the hon. Minister to
play this part, and that he will make
funds availsble so that this college
does not suffer for want of help from
the Centre.
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[Shn Harish Chandra Mathur]

While talking of the medical col-
leges, I, as a matter of fact, very
strongly feel, and I congratulate the
Minister in this respect, that he has
taken certain advice and accepted the
recommendation of the Indian Coun-
cil to see that the staff of the medical
colleges 18 made permsanent. It 18 ab-
solutely essential that the staff of the
medical colleges 15 made permanent
and that the staff of the medical col-
leges 13 properly paid, and that they
are not muxed up with private prac-
tice and with the admumstration of
the ordinary hospitals About Rs. 80
lakhs have been provided, and the
Central Ministry has made en offer
to all the State Governments that the
Central Government will meet the
additional expenditure mcurred 1
bringing about thus reform. But I wish
to warn the hon. Minister that in
sprie of such correct and generous
assistance which he 18 going to give
to the States, this reform is not hkely
to go through so easily because there
are vested interests The people who
are going to gpive effect %o this re-
form, the people who are at the helm
of affairs and who are admunstering
things are personally interested

So I wish that he takes full note of

the situation and makes it incum-
bent on the States to see that the col-
lege staff is completely separated

and is employed whole-time and that
1t does not mdulge in private prac-
tice. I feel that he can go a step for-
ward—] think he 1s thinking in that
direction, But he has been absolutely
ineffective in this matter, In thiz res-
pect I would wish hum to see that this
.rivate practice is stopped so far as
all government doctors are concern.
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od. This is the one thing which is res-
pansible for so much of corrupt prac-
tices, for all favouritism and for the
exploitation of hospital facilities by
these doctors. There are other people
i the hospital, small, junior people
who always want to take a case to
get a private case for theiwr seniors
just to please them If this pnivate
practice by government servants s
stopped, we will be doing a grest
service It wall also permut people to
settle down, those who are not in
government service and who want to
setile down in private practice pro.

perly, can do so, and those who are
mn government service will be saved

from all the intrigue, favouritism, all
sorts of corruption and so on which
are the result to & very great extent
of this private practice

He can extend the same facilities
and the same concessions which he

‘has extended to the medical colleges.

But again I might submut that the
effort has been almost half-hearted
If he just exarmines what the Mimnistry
of Education and Scientific Research
has done, they are not only just mak-
ing an offer But they have taken
all the States into consultation. They
have evolved a scheme and they have
gwven better grades to the teaching
staff than othe: staff Now anybody
who goes toan engineering college will
get a start of Rs 410 in the lowermost
grade, as agamst Rs 250 and Rs. 350

which he gets while he works in the
department I wish some such schema
1s evolved and smilar grades are fixed
so that you get the really top persons
mn the teaching line. I wish some
lesson 18 learnt from the Education
Mmstry. In this direction, they have
really done a good bit of a job In



-4

encouraging and technical
education. The number of admissions
on the engineering side has gone wup
very considerably. Medical education

What was the ground for having ua

all-India service on the administrative
side? It was only because greater
emphas.., was being laid on adminis-
tration ulone. We wanted complete
police control end complete control
over revenue. So they had the
revenue administration. They had the
police administration on an all-India
‘basis so that it could develop the ser-
vice. Even at that time, we had some-
thing like the Indian Medical Service,
though it was mostly confined to the
military and the defence services. But
we have done away with it. We have
not been able to have anything in its
place during these ten or eleven years.
We have not been able to formulate
even a nucleus or to have a central
pool of the services or to be able to
persuade the States to come and join
the pool for an all-India Medical
Service. Such a Service will go a
long way in meeting our requirements.
Otherwise, there are many disadvan-
tages from which the senior medical
nervices personnel are suffering in the
States. There is stagnation, the same
person continuing in the same job for
a continuous perlod because there !s
no other openning because he cannot
move to any other place. So many
wested interests are created. A per-
sonal atmosphere iscreated. So many
things happen I do hope the hon

23 Demands CHAITRA 5, 1881 (SAKA)
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Minister will give proper attention and
will be more forceful in this respect.

There is another small Demand to
which I object. Though the Deputy
Minister of Health has gone, and we
do not see any Deputy Health Minister
for the last two years, this M.nistry
appears to persist in making a provision
for the Private Secretary for a Deputy
Health Minister. If you look at it
there is a provision of Rs. 3600 for a
Private Secretary to the Deputy
Health Minister. This provision 1s
being repeated from year to year
though the Deputy Minister is not
there. It only indicates that possibly
the Minister wants a Deputy Health
Min'ster to be appointed. Probably
he has been trying for the last two
years and he hag nol been able to get
one appointed. I would like the hon.
Minister to tell us what his intentions
are. Why does he think that a Deputy
Health Minister is necessary? What
are the reasons which have prevented
him from getting one appointed?

1 think the hon. Minister himself
must have got work for not more than
4 or 5 hours. No Deputy Minister is
warranted. There has been constant
criticism from all sides that we should
cut down the number of Ministers. I
hope the Min:ster will give us a clear
indication that he has no intention of
appointing a Deputy Minister and that
even this Rs, 3,600 in the Demands is
made just casually or by negligence

Shri KEarmarkar: Mr. Deputy-
Speaker, Sir, I am grateful to all hon.
Members who participated for having
given us a very informing discussiom
on the topics with which they dealt.

1 thought when I heard Shri V. P.
Nayar—who is otherwise at least part-
ly cogent and informed—that todav
he forgot, perhaps, what he knew be-
fore, the normal functions of thir
Ministry, vis-a-vis the States. I
thougmunt.elutulmdentuhehﬂ
tried to be in recent years about
health, he knew also the broad policy,
the broad direction in which we have
been moving.
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[Shr1 Karmarkar]
spend all the amounts allotted to the
Ministry, physically to the last pie that
it is possible for us to spend properly.

Now, in dealing with the major
problems that confront us, I rather
appreciated the pointed reference to
the problem of leprosy, because that
gave me courage, that gave Govern-
ment also encouragement in the steps
that they are taking to see that so
many Members are so keenly interest-
ed in the removal of the scourge of
leprosy. 1 will not repeat what has
been stated in the annual report

I had sometimes myself had a feel-
ing that we should try to make the
annual report a little more interesting
mn the sense of using a little more
glossy language, but I thought in fair-
ness to Parliament we set down facts
exactly as they are without trying to
say a word of compliment or censure
either way, because what the House
needs to be useful for the debate ix
not language, is not the draft, but the
stark factss. And, even my hon
friend, Shri V. P. Nayar will agree
that this year's report has been a
little more informative than last year's
report. We want to place all the facts
before the House so that we might
have the advantage of well informed
advice from the House. I see that my
hon, friend, Shri D. C. Sharma is
nodding his head When my hon.
friend, professor Sharma nods his
assent you can take it that it is a
proposition sound and good

Now, I was saying about leprosy.
Some of my hon. friends do not appear
exactly to be wel] informed about the
schemes that we have got for leprosy.
Barlier, thanks, if I may say so, to
the very seif-sacrificing attempts made
by early Christian Missions as also,

period of the First Five Year Plan
and also the Second Five Year Plan
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the Government of India evolved,

permit us to try to cover the whole
area of the country by wlat we know
asg subsidiary centres. We establish-
ed a few, what we call, demonstration
and training centres: one in Dehra
Dun, one in Bengal and one in the
south I th nk, subject to correction,
there are three or four such centres.
We established them with a view to
have wider coverage and with a view
to tramn workers also in trying to
combat this disease. Apart from these,
we have got a central training insti-
tution n Chingleput, where the
Madras Government had a big insti-
tution. Thanks to their efforts, they
are doing a good job of their working
in Chingleput. The Madras Govern-
ment placed the entire resources, what
they were spending in the institution.
at the disposal of the new institution.
We are trying to have an advanced
research institution in Chingleput, so
that the research conducted there will
help technically the leprosy workers
In evolving suitable remedies for
treating the patients of leprosy.

If I might share with the House a
few figures, we have had, I think, in
all till now about 68 subsidiary
centres, as we call them, four of them
being study centres. They are equip-
ped with competent doctors and the
like. They technically examine all the
suspected cases. People suffering from
leprosy they are brought for treat-
ment. I should say, the results are
fairly encouraging. People often have
a faith in, what you might eall, in-
patient treatment, dormitory treat-
ment. By taking away all leprosy
patients and keeping them at one place
one of the undesirable results, though
not meant, was that a leprosy patient
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beg. Instead of doing that theough
these subsidiary centres treatment can *
be given where they are. As 1 mid we
bave had about 68 centres. These

go to the local hospital the Maclaran
Hospital and to find the patients them-
selves telling me that they have a
sense of fulfiiment, a sense of fulfil-
ment about the cure, saying that “this
arm bore eight patches, six have gone
and only two remain” etc. Modemn
medicine has made it absolutely pos-
sible for us to visualise a time when
we can minimise the number of pati-
ents suffering from leprosy, that is to
say, to cut away the infection,

1 Demands CHAITRA 0, 18081 (SAKA)

non-official hands, We have set up a
high-power leprosy advisory com-
mittee in which the members are all
non-officials who have spent their
lives in the cause of leprosy relief—
people like Dr, Wardekar of the
Gandhi Memorial Leprosy Foundation,
people like Dr., Dharmendra, a top
man in leprosy, people like De.
Jagadisan, who himself was a leprosy
patient and who has come back to the
service of leprosy patients in turn,
and people like Dr. Haejmerick of
the Belgian Mission and others of
the British Mission, In fact, we
thought that the best way to advance
would be to leave the leadership of
this movement in the hands of the
people who have made leprosy relief
a mission of their lives. I am happy
to tell this House that this experiment
has succeeded in 8o far as it can
succeed, and at the present moment,
this cause is receiving a more weleome
response from all quarters concerned.

I should be grateful if hon Members
sometime or other could go to a

nearby subsidiary leprosy centre and
have & look at it-and give us

their
is only thus
the work

é
,g_
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[Shn xmarku]
I had also an intention to deal with
malara eradication programme

Skrl Khadilkar: What about the
compulsory sterilisation legislation so
far as leprosy is concerned

Shri Karmarkar: I would deal wath
that That 15 a matter, which requires
attention I am very happy that my
friend 1s interested so much m ster-
lisstion of leprosy patients and others
‘The whole difficulty 1s this The ques-
tion has come up before the Govern-
ment many a time If by persuasion
these leprosy patients could be
sterilised—some cases there are—it 1s
all a question of dcaling with them
I know of a hospital 1n Bombay where
a Bombay Government worker was
able (0 persuade, by a sort of appeal
to them, certain people and brought
them forward to have sterilisation If
only my friends like the hon Member
who put the question would make 1t
@ cause to go round the leprosy
centres and with their very persuasive
tongue try to persuade them I would
congratulate them and I shall be
grateful to them, because ulfimately
we are trying our best in this matter
It somebody else, outside the Govern-
ment, gives us advice, 1t 1s received
and especially if a Member of the
Opposition goes and gives advice
every one will believe that the cause
18 perfectly good because it 13 not
only the Government that 1s saying
that, but also a 1 -ty distinguished
Member of the Opoosition If al] of
us yoin hands together, stemlisation of
leprosy patients 1s not such a mughty
and baffiing problem Let us try to
solve it and give the place 1t

I have got some notes about the
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n the matter of personnel to fall =
linc with what 18 expected of them
i regard to the malaria eradication
Programme We look forward to
complete succeds so far as success is
Posaible m the next three years to
See the end of this with people's co-
Operation

The subject of indigenous medicines,
8y you are fully aware, 13 a hardy
Tecurrent annual Something has been
2dded to 1t also by the proposed drug
Tules which we have promulgated for
Public opinion It 18 not as if we have
foisted them wiathout consultng any-
body We wanted the publie to
Coneider them and so they are there
for public opinion.

An Hon Member: Why should we
use the word “indigenous’

Shri Karmarkar: You may call it
national medicine, Hindu medicine or
Indian medicine Ultimately, it is
the same thing by whatever name
You cal] it The word ‘“indigenous’
has been used and is popular I am
Prepared to accept my friend’s
Correction and we might call it
ayurvedic or something else But T
do wish he thinks about 1t deeply and
Zive his considered opinion about the
Name by which we should eall it

The subject of indigenous medicine
Is, as I sad, a
&ppreciate Dr
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demn a thing outright. 1 have myself
been to Jamnagar. Really what I came
fo know there was much more than
what I had expected. They have got a
scientific advisory committee of ex-
perts and they have been advised to
eoncentrate on certain specific diseases
like Pandu Roga, Grahani, etc. and to
have tne results recorded. They have
been honest results. They have not
said that such and such medicine has
been wholly successful for such and
such disease. In some cases, they have
been partislly successful and in some
eases largely successful and there is a
modern team. What struck me af n e-
clous was the work in connection with
pharma-cognoy—identification of in-
digenous herbs—which one research
scholar was doing. I do not say that
we have achieved everything when we
have set up the Jamnagar Institute.

I would like, very respectfully, to
dissociate myself from what some
friends called a ‘show-piece’ There
is nothing showy about it; there is
something knowledgeable about it
When friends go there and see it,
they will come back, 1 am_quite sure,
wiser than when they entered. I have
no doubt about in my mind, because
they have been doing good work,
Neither the buildings are showy nor
the scholars, There is nothing showy
about this Institute at all; it is solid
and substantial.

I would like to tell the House that
we are contemplating expansion of
the work in this direction and give’

they
pass the test, to accept them as part
of our system; in other words, to have
them intradured in all our clvil

Demonds  CHAITRA 35, 1881 (SAKA)
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hogpitals in the counuy. Otherwise,
there is no purpose in spending 30
Mych money about research and
telling others to follow it, if we are
Nat able to follow it ourselves. There-
fore, as 1 said, we want to take this
SUbject to absorb such remedies in
Our medical system.

We are also considering the publiea-
of authorised versions of ancient
Medjcal texts, because that ie one of
things which have been done in
the past. But we would like to do
it in a systematic manner with trans-
lations mto English and Hindi. The
Indian Council of Scientific Research
haye stated that botanical gardens,
Urban gardens, come within their
Pirview, We are now tAinking active-
1y 10 devote our attention to that and
whatever we can to promote the
Erowth of such gardens, All these
Mitters, I am happy to state are under
the active consideration of the Gov-
€Thment,

We had s0 many reports but still
Wt found ourselves not sufficienfly
about the actual conditions

of the Ayurvedic practitioners about
the prospects which the State Gavern-
Mbnts are giving them, about the
Number and type of institutions and
80 on, With that end in view we
:ul";pointed what we might cal] a com-
ttee, which went into the matter
Unohstrusively without much of paper
Propaganda and the like. They went
TOynd the whole country and they
baye given a very precious report.
That report is under print and when
the hon. Members have got a copy of
it 1 think they will appreciate the
Work of this Committee. That will
form the basis for the steps that we
are taking, Since the House might be
Curjous, I might say that the Chair-
Ménp of that Committee is Dr. Udupa.

Shri Goray: What is that com-
mijtee?

Shrl Kermackar: That war the
r%nﬁﬁaewlmm.vdupnum
man and Dr. Pillai and Mr. Narasim-

of the Health Ministry as

Woembers. This is not such 2 knowa
COlnmittes. .In fact they took



Shri Karmarkar: Of course, it is
premature to anticipate the finel deci-
sions, and I can assure the House

of the fact that in accordance with the
present Drug Rules, 1945 sulpha drugs
and anti-biotics such as penicillin are
classified in Schedules H and L
respectively and can be sold in retail
only on the prescription of a register-
ed medical practitioner, Now the
difficulty has arisen on account of
the definition which; to the minds of
some, would exclude classes which
have been using such medicines wup
till now. It is not known whether
such a registered medical practitioner
can prescribe such medicines. The
apprehension expressed was that ‘such
graduates of integrated medicine are
not eligible for registration, nor are
they registered in a register intended
for persons practising modern scien-
tific systems of medicine and, as such,
they will not be entitled to prescribe
drugs coming within the category
mentioned above. It is not known
what is the system of registration of
graduates in the integrated system in
the different States. The exact posi-
tion in the case of States of such
candidates is being ascertained from
the State authorities in the matter.
The intention is that persons who are
entitled to  prescribe the modern
system of medicine and to register

of this practice. I may assure the
Homse that it was with a view to
eligit all type of information with
regard to it, that we have taken this
action, the underlying intention being
to shut out ohly people unpractised

integrated  graduates
graduates have been

%

practise up till now with the aid of
these medicines which we try #o
prohibit in a certain case, that they
have been employed by the State
Governments in their services and
permitted the use of such medicines

-4

which, according to the Drugs Act
will hereafter be prohibited for
to use. I can assure the Houwse
we are not in a hurry
matter. We do not want
unseemly hasty action in
We shall consider all the
tions that are made and, if I
so without any sense of what
egotism with a sense of sympathy,
with regard to all the classes which

Hi
égsﬁﬁﬁ

LY
B

intention behind whatever rules we
might promulgate is the safety of the
patients ultimately. It is not to damn
a whole class. I may tell the House
that recently I got possession of a
small prescription—I will not divulge
the name—in which the prescription
was to the pharmacist, whoever it
was, for 18 streptomycin injections. It
might have finished the problem, not
of the disease but of the patient. Now
this is precisely meant to prevent
people who might abuse their position,
It did not make any meaning to me.
Perhaps, my hon. friend, Shri Nayar,
might be able to make some meaning.
J am not able to make any meaning
except that 18 streptomycin injections
are to be given to somebody who was
suffering from something or other.

Shri V. P. Nayar: Daily?
Shri Karmarkar: Not daily, in all.

Shri V. P. Nayar: Then it can be
done.
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that have been made and at a
conclusion which we hope will give
satisfaction to all those who deserve
such satisfaction.

1 shall skip about family planning
which I need not tread on excepting
that some hon, friend was anxious. .

Shri Naldargkar: May I know whe-
ther the notification, 8.0. No. 147
dated the 17th January, 1959, exclud-
ing hakims, vaidyas, homa:opaths and
integrated graduates from the defini-
tion of medical practitioners is to
elicit opinion or is final?

Shri Karmarkar;: That has been
done. But we shall also consider that
I can tell my hon. friend that we are
not averse to giving consideration to
all proper things even though they
are six years old. .

An Hon. Member: The door is
open,

Shri EKarmarkar: Somebody was
interested—I could not name the hon.
Member, 1t may be Shri Khadilkar, I
think; I may make a mistake—and he
might be interested to learn that in
1856 there were 6,815 operations, both
men and women; in 1957 it had grown
to 11,044 and in 1958 to 14,691, These
are the recorded cases I am quite
sure_that behind each recorded case
there must be at least three unrecord-
ed cases because pecple do not go
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the primary health centic;. This is
often & point that is made that the
villages are not served. I really am
surprised at that. It is g fact that by
and large we have yet to reach the
villages but I should like to tell the
House that reslly a good beginning
has been made with these primary
health centres of which we wanted
to have 3,000. But that I think scienti-
fically is the beginning to take medi-
cal relief to the villages and it is in
extension of this stheme that ulti-
mately les our wholesale coverage of
the wvillages. As I see the total number
of primary health centres established
till now is 1,031. A few of them, I am
told, are without competent medical
personnel, this is, doctors and the
like. But then we do hope to make up
the deficiency. As hon. Members are
aware, grants-in-aid amounting to
Rs. 1,13,08,000- have *been sanctioned
on an ad hoc basis for this year
and we have made a provision for
Rs 1% crores for this during the next
yesr.

My hon. friend, Shri Matnur, was
specially bitter about water supply.
Regarding that also, a National Plan
hag been in operation. I say this mib-
ject to the general comment which
partially is true that what we are
trying to do is inadequate even in the
opinion of the Government of India.
But in the sum total of the resources,
the Government of India and the
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[Bhri Karmarkar]
be pipe water schemes and then as a
result of our mutual consideration
and discussions the Planning Com-
mission agreed that even if it 1s not a
pipe water supply the help should be
given to the States on this bams. For
the next year under local develop-
ment the Government of India have
provided under the Finance Ministry
a contribution of Ra. 3 crores far
rural water supply

Shri Harish Chandra Mathur:
Obviously, the rural areas are being
very stepmotherly treated—from your
own figures There the demand
greater,

Shri Karmarkar: If I had been in
my hon, friend’s place, I would have
sald the same thing. It 1s otherwise I
have to represent the Government of
India whose resources are
who have to adjust their ponibl.litiea
to their resources Otherwise, that 1
another matter

I have dealt with the promunent
questions which arose in the course
of the debate, in the ten minutes
that still remamn, I shall refer . . .

Shri Goray: Will the hon Minister
say something about their promises to
the homoeopaths”

Shri Karmarkar: Yes 1 think we
have said sufficiently i1n our report re-
garding homoeopath and everybody.
We have gaiven the exact amount In
the three years, we have spent out of
Rs 1 crore, that was at our disposal,
Rs. 47 lakhs for indigenous systems
Every one hag & place under the Sun,
to the extent to which he is entitled
I will not go into the matter further,
Some people are passionate about
homoeopathy; some people are pas-
sionate about Ayurveda; some people
are passionate about naturopathy. I
am very happy that a question about
asturopathy has been raised I am
happy to tell the House that during

tbnynr.wepropole-n-lnhct.they\

have proposed and we have accepted
it—to give the Urull Kanchan, Naturo-

MARCH 26, 1050
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15 doing good work in the field of
n.tm"mY| a‘- m,m,""m m “
for 30 beds. If it :s possible, we pro-
pose to continue that aid and con-
centrate efforts in naturopathy I am
happy to say that they have reandered
a useful report regarding the actual
number of cases We have sent this
report to modern medical people to
have their reaction.

Shri V. P. Nayar: May I ask a ques-
tion?

Shri Karmarkar: A short question,
because the time is short

Shri V. P. Nayar: The hon. Minis-
ter raid that Rs. 45 lakhs or so bas
been spent on homoeopathy

Shrl Karmarkar: On all the mdige-
nous systems

Bhri V P Nayar: On homoeopa-
thy, out of Rs. 34 lakhs, only Rs. 4
lakhs have been spent so far,

Shri Karmarkar: 1 think »o,
Because, in our opinion, that was the
only proper amount that we could
five to the colleges concerned I wish
my hon friend appreciates this point.
I know I am facing trouble, if this
part 1s reported at all or if my hon.
friend tells them, at the hands of
homoeopaths We relatively feel
Ayurveda, for instance, 15 current in
a larger number of States: no fault of
any other system. For homoeopathy
we find requests from Bengal, UP,
somctimes Madhya Pradesh, a little
from Bombay, not too much. I am not
quite sure, I should like to make my-
self sure before I say, we have not
received any type of thing from
Kerala,

Shrl V P. Nayar: We have two col-
leges

Shrl Karmarkar: You have already
two colleges, and never asked for aid
That is right

Shri Harish Chandra Mathur: What
is your attitude?
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Shri EKhadilkar: Will the hon.

cose on behalf of the Government,
because there is & lot of profiteering
and unavallability of food?

Shri Karmarkar: I think, I agree.
it is for another sister Ministry to
deal with this question I wish that
he raiges that question when that

not require much of a thought to say
that food, particularly baby food,
should be available at as reasonable a
price as po.sible. It goes without

saying.

1 will touch briefly on some points
within the 7 or 8 minutes before me.
1 appreciate very much the construe-
tive suggestions of my friend Shri D.
S. Raju, especially when he said about
expansion of medical colleges. He
spoke about the Kakinada college
with modesty. I had the pleasure of
visiting that college myself. I must
congratulate the promoters of the
scheme on the efficient manner in
which they have been going about. I
am quite sure that he will be happy
to abide by us when we say we will
keep them with all our moral sym-
pathies till such time as we are able
to translate them into tangible Rupees
and naye paise. I can say, efforts like
this are always welcome to the Gov-
emment. Our only misfortune has

with the best of will, that we had no
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ing it, we hope the collsge will pros-
per, and we will help them to the
extent possible, and more, if that is
posgible,

Shri V. P. Nayar: Rajasthan M.Ps.
themselves can have five colleges.

Shrl Karmarkar: I think my hon.
friend Shri V. P. Nayar can settle any
points with Rajasthan outside the
House,

Shri V. P. Nayar: Thank you.

Shri Earmarkar: I shall not dwell
at great length on the points that have
been raised by my hon. friend. Shri
V. P. Nayar, except to say that the
information gathered by bhim has been
a Httle out of date. 20 aw-condition-
ing wunits have been sanctioned
for All India Medical Inatitute.
(Interruptions). ‘Sanctjoned’ means,
they have to be purchased and we
have to pay for them. They have to be
purchased They have to be installed.
I hope hon. Members will appreciate
the peositian.

Now, Sir, regarding Bankura Medi-
cal College, if it has prospered, it
has prospered without our know-
ledge, and if it has suffered, it has
suffered without our knowledge, The
State Government is sympathetic
towards that college. It is an old cal-
lege. Whatever sympathy we can
show, we shall show. If we are not
able to help them, let them be sure
that we cannot help them.

Points have been made about the
integrated training facilities. I should
like to inform the House that during
last few years, State Governments
have gone ahead for starting more
and more ayurvedic and unani dispen-
saries, and for giving them aid and
the like, and giving them services
also. My hon. friend Pandit Thakur
Das Bhargava referred to water sup-
ply in some 16 villages in Hissar
district, Whenever he says some-
thing he says it wvery seriously. I
would refer this matter to the Punjab
Government, In the meantime I wish
be will be able to negotiate this matter
with the Punjab Government himself.
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Fandit Thakur Das Bhargava: We
bave not got it for the last twelve
¥Years from the Punjab Government in
spite of best efforts.

Bhrl Karmarkar: 1 wish that you
succeed. My hon, friend’s wvoice s
powerful enough to move the Punjab
Government in what seems to be a
simple proposition. My hon. friend
Pandit Thakur Das Bhargava knows
very well how much value I attach to
all his suggestions, because they are
reasonable, and I shall be happy to
give a little priority to this matter.
Let us hope that if there is water
there

Pandit Thakur Das Bhargava: It
words can bring water, to me, your
words are there Another hon. Minis-
ter said the same thing two years ago.
He said: “We <hall have water”. No
water or electricity is yet available
to these villages though Bhakra dam
water is available in nearby villages.

Shri Earmarkar: If there is no
water there, I cannot bring water for
Pandit Thakur Das Bhargava. What-
ever assistance or sympathies are
necessary from me, are always avail-
able. Right down from having a tele-
phone call to having a personal visit
I am prepared to do it. on behalf of
the Government of India, I only
wanted Pandit Thakur Das Bhargava
to do his bit, to persuade the Punjab
Government in this matter.

I am very happy, Sir. to see that he
Iaid great emphasis on  the Family
Planning movement. With his bless-
hp.Ilmqultemrethnthntme-
ment will succeed,

Sbhri Mem Barua: Blessings without
children!

Shrl Karmarkar: Blessings come
richest from those who have done
theip best or worst.

Now, my hon. friend, Shri Goray
was rather anxious about the integra-
ted colifge diploma -holders and

Demands MARCH 29, 1969

‘would not like to tease the

the
Lady Hardinge College also. She said
something to the effect that women
were disappearing from the professor-
ial staff of the college during the last
few years.

18 hrs,

Shri D. C. Sharma: A very serious
charge.

Shri Earmarkar: I do not think so.
Whatever 1t is, 1n any case, the Gov-
ernment of India are not responsible
if that eventuality has taken place.
The whole trouble has arsen on
account of the voluntary retirement
of the principal of that college. I
House
with all the details, but I wish we
devote less attention to matters which
are personal.

Regarding the Health Ministry being
anxious for power, let me be frank
with the House; if the House would
permit me for a moment, I would hke
the Health Ministry to have as much
power as possible under the Con-
stitution, subject to this proviso that
I would like this House to scrutinise
every little action of the Health Min-
istry to the best possible extent, to
keep it on the correct line. It is mo
use saying in a democratic form of

L

i’



tutiong are being conducted by Gov-
eTnment.

Now, here is an institution which is
flve-sevenths conducted by Govern-
ment, because on the managing body
are representatives of various wings
of Government. Now, here is a col-
lege where because it is not owned
by Government, the members of its
staff have no future prospects as they
would have in the Central Health Ser-
vice; and no ome iz anxious to stay
on there because there is ultimately
& dead end for the junior persons;
with a view to giving better terms and
conditions of service for the staff,
with a view to see to it that as bet-
ween the Willingdon Hospital and the
Safdarjang Hospital and the Lady
Hardinge Hospital and this college
and the Delhi college, we are able to
integrate all the other institutions to-
gether so that we might promote the

Demands  CHAITRA 5, 1831 (SAKA)
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tion, For instance, in every primary
health centre, we want to have &
family planning unit. Qut of the
maternity health cenires which are
about 3,000, I think, about 1061 have
already family planning aids. And we
would like to have this integration as
much as possible And I entirely
agree with my hon. friend Shri
Khadilkar, that about baby food. . ..

Shri Khadilkar: What about the
mobile unit?

Shri Earmarkar: I know about the
mobile unit. I think my hon, friend
has been briefed by an esteemed colle-
ague whom we know, whom we have
recently requested to be on the Family
Planning Board. It does not make
any difference if the same matter is
put before ug directly or through the
good services of my hon, friend Shri
Khadilkar except that it provides
him with a useful point which may
be part of his speech here. We are
giving that matter our consideration.

those who want them, we shall give
operation to those who want it’ and
so on and creating an unnecessary
scare, rather, we keep the atmosphere
going; we first create the atmosphere.
(Interruptions). When the new turn
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{Shrn Karmarkar]
Bahodrabai. I think what she says
Is partially correct. Now, I shall talk
in Hindi; otherwise, she will scold
me outside.

A wgar g fe N @R weqaw
€ T by §, fawr § wga
& e 1R §, TR W A
waar sy ggrfag greRe fd
wuT & gt qre fawrad W
fie 7 fyw 0N N afew ol
ot gy ffz aft e § W
ot ot R 2 A QA ¢ 7wl
agr ot | wod v wgar § fv wwq
g7 ol o Qe g W 2wd W
fufewny fomafedt & wegarst wr ar
QAT A& & N oA §, IT€0
M gW § w fW wnw gk
weqatdt ® ¥ wwr §f AfeT oo
ST ST AT |

& e Nt & fag D
T & W o gy For € vaer &
TR § W agT ot } g fear
Hrm ot auw foar e & wga
ot § fo g v Ad § @it wfew
feavet adT § ) & g § v wg
A & ¥ arad § fewaedt I
w1 IFER W9R W & AR AN
wm faar g,395 AR § wer AW A
WCFX @ WY x5 T g ferarafr
welar

N

I have already over-stepped my time,
but I ghall finish in a couple of

MARCH 286, 1950
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About my hon. friend Shri Awasthu's
Yeference to the Kanpur T.B. Hospital,

he is not here, but 1 wish bim all
Ruccess in his efforts with the U.P,
Government, and we shall try to help

3
E
:
:
]
g
E

Shme friend who has been ailing might
ave occasion to know. I should like
% convey my appreciation to  the
'eads of these two hospitals, Col
Ajyar and Dr. Khosla, for the good
York they have been doing, and

:
]
i

5

i

.

EE

€d. I am myself not very happy about
the way in which it is worked. I should
ke 1t to be worked in a proper man-
Ner, and I wish my hon. friend, Shri
Rgdha Raman, apart from the obser-
Vations that he made in this

What my hon. friend Shri Bist said
Iy fact, when he began I was not very
Optimistie, bu
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Bikaner College. I told hum' go

helped us to prevent all types of
things that are said to happen 1n

public hospital and do not have the
privilege of private practice

Finally, I should hke to say
appreciated one suggestion by an
hon Member, that 18 to say that the
time has now come to have a re-
assessment The Bhore Commuttee, as
those hon, Memhers who have been
able to read 1ts report mught be able to
testity, laid the foundations for all
that we have been domng durmg these
ten years. We have
some  respects, as in
malaria, and we have lagged behind
in gome respects as in the case of
primary health centres, but after

for Gronts Bis?

the health conditions of the coanuy
as a whole We have got a working
party whuch is working for the Third
.rlﬂ Year Plan, but we think that it
will be necessary to have a  whole-
sale assessment of the whole probiem
Government have, theiefore, decided
to appomnt a very high level com-
mittee on the lines of the Bhore Com-
mittee under the chairmanship of
the Vice-ChanceHor of the Madras
University, Dr A L Mudahar and con-
sisting of members, each one of whom
has achieved distinction in his own
field, to go mto the whole problem of
the progress that has been achieved in
the last ten years and to chalk out a
programme for the future Un-
trammelled by considerations of re-
sources, because they will not only
work for the five years, they will
work for many more years than the
Third Five Year Plan And I am
looking forward to the Committee be-
ing set up formally in a few days and
to the Committee also giving us a re-
port within a measurable period of
time, so as to give us a correct ides
of what has happened and what
should happen in the future in this
very highly important fleld of
health.

1 am deeply grateful to the House
for the arrangement which gave §
hours for this discuussion I am not
at all formal when I say that the de-
bate has been very highly educative
whether for Government or for the
others who care to read the dis-
cussions today I am very grateful
to the House for that

SBhri Harish Chandra Mathur: Wha'
about the provision for a  Deputy
Minister* There iz specific provision
for a Deputy Minister

Some Hon Members rose—

Mr. Deputy-Speaker: Enough has
been said on all sides. He will look
into those points that have not been
answered. The Minister has pro-
mised that,



The cut motions were, by leave lating to the Ministry of Health”.
withdrawn.
Mr. Deputy-Speaker: The question The motion was adopted.
1812 hrs.
“That the respective sumz not
exceeding the amounts shown in The Lok Sabha then adjourned ¢l
the fourth column of the order Eleven of the Clock on Saturday,

paper, be granted to the Presi- March 28, 1859/Chaitra 7, 1881 (Saka).
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